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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A.NO. 1342 /2024

IN THE MATTER OF:

HARISH YADAV ...APPLICANTS
VERSUS

STATE OF UTTAR PRADESH AND ORS ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.2 - M/S
AGARWAL ASSOCIATES (PROMOTERS) LIMITED TO
THE APPLICATION UNDER SECTION 14, 15, 16, 17, R/w
SECTION 18 OF THE NATIONAL GREEN TRIBUNAL
ACT, 2010

MOST RESPECTFULLY SHOWETH:

1. That the above-captioned subject matter is pending
adjudication before this Hon’ble Tribunal and listed for
hearing on 28.03.2025. That the Hon’ble Tribunal had
directed the Respondents to file their respective Replies at
least a week before the next date of hearing. That the
present reply is being filed on behalf of Respondent No.2
i.e., M/s. Agarwal Associates Promoters Limited in
compliance of the aforesaid direction.

2. At the very outset, it is stated that the present Application
bears no merits and has been filed malafidely to blackmail
Respondent No. 2. The Application filed by the Applicant
is baseless, without backing of any evidence or proof and
based on concocted facts. The contents of the present
Application and Project- ‘Urban Homes’ has no relation

with Respondent No.2 whatsoever. The allegations in
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present Application are in respect of ‘Urban Homes’
Project. Respondent No.2 is neither the Project Proponent
of ‘Urban Homes’ nor responsible for management of
‘Urban Homes’ Project and as such wrongly impleaded as
a party. On this ground alone, the Present Application is
liable to be dismissed.

That Respondent No. 2 is submitting the present reply
based on material and knowledge available with the
Company. Respondent No. 2 at the very outset denies all
assertions and allegations made in the Application against
Respondent No.2 as the same are incorrect, misplaced and
therefore, without any factual/ legal basis.

That it is also argued that the Applicant is attempting to
fabricate allegations against Respondent No. 2 and has
impleaded Respondent no. 2 in retaliation to the
Government's acquisition of land that belonged to the
Applicant’s father. This acquisition was carried out for the
development of the Integrated Township project, a scheme
of Ghaziabad Development Authority in Ghaziabad to fulfil
the growing needs of residence due to urbanisation under
the Government Order dated 21.05.2005 issued by the State
Govt. of Uttar Pradesh. The responsibility of Development
of this Project was given to Respondent No. 2 and the same
has attained completion in December 2023.

That this reply is being filed in response to the factually
misplaced Original Application, outlining the pertinent

facts and legal arguments against the maintainability of



59

present case vis-a-vis Respondent No. 2. The facts in
respect of “Aditya World City” Project are narrated

hereunder for consideration of this Hon’ble Tribunal:

BRIEF FACTS

That the Respondent No. 2 is the company that is
incorporated under the provisions of the Companies Act,
1956. Respondent No.2 company has always, prior to
commencement of the construction of the project, obtained
all the permits from the competent authority. Therefore,
Respondent No. 2 has all the permissions and sanctions/
clearances in respect of ‘Aditya World City’ Project.
However, Respondent No.2 is not the Project Proponent of
‘Urban Homes’ project which is being complained of by
Applicant in present Application. The Applicant is trying to
join the Project ‘Urban Homes’ with ‘Aditya World City’

which are two completely different projects.

STATUTORY COMPLIANCES

That the Project ‘Aditya World City’ is being developed by
Respondent No.2 under Government Order of State Govt.
of Uttar Pradesh dated 21.05.2005. As with the rising
population the Government of Uttar Pradesh facilitates
such projects for urbanisation and development of
infrastructure. A true copy of the Government Order of
State Govt. of Uttar Pradesh dated 21.05.2005 is annexed
herewith as ANNEXURE R-1.
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Environmental Clearance dated 31.10.2007: That
Respondent No. 2, in accordance with the provisions of the
Environment Impact Assessment Notification, 2006 (EIA
Notification), duly obtained the First Environmental
Clearance on 31.07.2007 from the State Level Environment
Impact Assessment Authority (SEIAA) for construction of
their new township project, ‘Aditya World City’, under
Category 8(b). A true copy of the First Environmental
Clearance dated 31.10.2007 for project ‘Aditya World City’
is annexed herewith as ANNEXURE R-2.

Second Environment Clearance dated 07.10.2013:
Respondent No.2 obtained the Second Environmental
Clearance from the State Level Environment Impact
Assessment Authority (SEIAA) for the township project
‘Aditya  World City’ under Category 8(b) of the
Environment Impact Assessment Notification, 2006. A true
copy of the Second Environmental Clearance dated
07.10.2013 for the project ‘Aditya World City’ is annexed
herewith as ANNEXURE R-3.

Consent To Establish Dated 28.01.2015: Respondent
No.2, in compliance with the statutory obligations under
the Water (Prevention and Control of Pollution) Act, 1974,
and the Air (Prevention and Control of Pollution) Act,

1981, obtained the requisite Consent to Establish from the
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Uttar Pradesh Pollution Control Board (UPPCB) for their
Project ‘Aditya World City’. A true copy of the Consent to
Establish dated 28.01.2015 for Project ‘Aditya World City’
is annexed herewith and marked as ANNEXURE R-4.

Extension of Environmental Clearance dated
12.06.2021: That the Respondent No.2, obtained an
extension dated 12.06.2021, to the Second Environmental
Clearance dated 07.10.2013 for the township project
‘Aditya World City,”. A true copy of the extension of
Environment Clearance dated 12.06.2021 for Project
‘Aditya World City’ is annexed herewith and marked as
ANNEXURE R-5.

Consent to Operate dated 30.09.2021: Respondent No.2,
in compliance with the statutory provisions under Sections
25, 26 the Water (Prevention and Control of Pollution) Act,
1974, and under Section 21, 22 of the Air (Prevention and
Control of Pollution) Act, 1981, obtained the requisite
Consent to Operate (Water) and Consent to Operate (Air)
from the Uttar Pradesh Pollution Control Board (UPPCB)
for the township project, ‘Aditya World City’. A true copy
of the Consent to Operate (Water) dated 30.09.2021 for
Project ‘Aditya World City’ is annexed herewith as
ANNEXURE R-6. A true copy of the Consent to Operate
(Air) dated 30.09.2021 for Project ‘Aditya World City’ is
annexed herewith and marked as ANNEXURE R-7.
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Consolidated Consent To Operate dated 21.12.2023:
Respondent No.2 obtained a Consolidated Consent to
Operate from the Uttar Pradesh Pollution Control Board
(UPPCB) for the township project ‘Aditya World City,” in
accordance with Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974, and Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981.That the
Consolidated Consent to Operate continuing and is valid till
31.12.2028. A true copy of the Consolidated Consent to
Operate dated 21.12.2023 for Project ‘Aditya World City’
is annexed herewith as ANNEXURE R-8.

Completion Certificate dated 29.12.2023: That the
Respondent No. 2 after obtaining all the Sanctions and
permissions completed the Project ‘Aditya World City’ and
applied for issuance of Completion Certificate. That the
Ghaziabad Development Authority, has issued Completion
Certificate dated 29.12.2023 vide letter bearing no.
190/Enforcement Zone-5/2023 to Respondent No.2. A true
copy of the Completion Certificate dated 29.12.2023 for
Project ‘Aditya World City’ is annexed herewith as
ANNEXURE R-9.

Notice dated 29.02.2024 by Municipal Corporation of
Ghaziabad: That on 29.02.2024, Respondent No.2

received a Notice from Water Department of Municipal
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Corporation of Ghaziabad, alleging discharge of sewage in
the open drains near the project. Upon the receipt of Notice,
the representative for Respondent No. 2 visited the office
of Municipal Corporation of Ghaziabad on 01.03.2024
wherein, certain photographs were shown which were not
in respect of Respondent no. 2’s Project - ‘Aditya World
City’. A true copy of the letter dated 29.02.2024 issued by
Municipal Corporation of Ghaziabad to Respondent No. 2
is annexed herewith as ANNEXURE R-10.

Reply Letter dated 02.03.2024 by Respondent No. 2: In
response to the aforementioned letter dated 29.02.2024,
Respondent No.2 submitted a detailed reply clarifying that
the water pipes referred in the Letter dated 29.02.2024 as
well as in Photographs were neither associated with nor a
part of project, ‘Aditya World City.” When a representative
of Respondent No. 2 conducted an on-ground inspection, it
was found that these pipes were connected to a project
known as ‘Urban Homes,” situated in same Village -
Shahpur Bamheta. It is important to emphasize that
Respondent No.2 is not the proponent of the Project —
‘Urban Homes;. Respondent No.2 emphasized in its
response that it had no relation with the drainage pipe
whatsoever and the same was connected to a project known
as ‘Urban Homes’ and the operation / maintenance of
‘Urban Homes’ Project is solely the responsibility of the

Urban Homes Apartment Owners Association. A true copy
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of the letter dated 02.03.2024 issued by Respondent No.2
is annexed herewith and marked as ANNEXURE R-11.

Letter dated 07.03.2024 from Municipal Corporation of
Ghaziabad to Urban Homes Apartment Owners
Association: That after considering Letter dated
02.03.2024 by Respondent no. 2 and conducting an
inspection, the Municipal Corporation of Ghaziabad issued
Notice dated 07.03.2024 to the Urban Homes Apartment
Owners Association stating that the sewerage from their
project was found to be flowing openly into the drain. The
Municipal Corporation directed the Urban Homes
Apartment Owners Association to take immediate
corrective measures to cease the open discharge of
sewerage into the drain and to ensure compliance with the
environmental regulations and the orders of this Hon’ble
Tribunal. A true copy of the letter dated 07.03.2024 issued
by Municipal Corporation of Ghaziabad to Urban Homes
Apartment Owners Association is annexed herewith and

marked as ANNEXURE R-12.

Letter dated 18.03.2024 by Urban Homes Apartment
Owners Association- The ‘Urban Homes Apartment
Owners Association’ in turn updated on 18.03.2024 that the
issue concerning the sewage water has been addressed and
further assured that they would not give any chance of

complaint henceforth. The Association further provided
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that remedial measures have been undertaken to resolve the
issue of sewerage flowing openly into the drain and assured
the Municipal Corporation that such violations will not
recur in the future. They further stated that all necessary
precautions would be implemented to maintain adherence
to environmental norms. A true copy of the letter dated
18.03.2024 issued by the Urban Homes Apartment Owners
Association to Municipal Corporation of Ghaziabad is

annexed herewith and marked as ANNEXURE R-13.

Sewage Treatment Plant Test Report dated 14.05.2024:
- A routine test of the Sewage Treatment Plant (STP)
established at ‘Aditya World City’ was conducted at Noida
Testing Laboratories, a Government of India-approved and
accredited testing facility in May 2024. The report
confirmed that the parameters of the STP are well within
the prescribed limits as set forth by the Ministry of
Environment, Forest and Climate Change (MoEF) and the
Central Pollution Control Board (CPCB). This
demonstrates that the STP at ‘Aditya World City’ is
operating efficiently and adhering to the regulatory
requirements for environmental protection and waste
management. The treated water from STP is being utilized
for horticulture purposes and owing to the size of project as
well as the green area developed therein, entire treated
water is utilized within the Project. A true copy of the STP
Test Report dated 14.05.2024 issued by Noida Testing
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Laboratories for Project ‘Aditya World City’ is annexed

herewith as ANNEXURE R-14.

No Objection Certificate by Ground Water
Department: - Respondent No.2 has obtained the
authorization and No Objection Certificate (NOC) from the
Ground Water Department, Government of Uttar Pradesh,
for extraction of Ground Water at prescribed limit within
the township project ‘Aditya World City.” This
authorization is valid for the period from 31.12.2023 to
12.05.2027. True copies of the No Objection Certificates
dated 24.05.2024 for Project ‘Aditya World City’ is
annexed herewith and marked as ANNEXURE R-15
(Colly).

That the Respondent No.2 has no relation whatsoever, with
the allegations of Applicant and ‘Urban Homes’ Project. It
is admitted by the ‘Urban Homes Apartment Owners
Association’ vide letter dated 18.03.2024 that, the drainage
was in respect of ‘Urban Homes’ Project. The said letter
also records that the remedial measures have also been
undertaken by the Urban Homes Apartment Owners
Association.

In view of all the sanctions and permissions attached
herewith the present Reply, it is evident that the allegations
raised by the Applicant does not bear any backing of

evidence and averments are mere baseless allegations

10
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solely with the motive to harass and blackmail Respondent

No.2.

PRELIMINARY SUBMISSIONS AND OBJECTIONS

ALLEGATIONS OF APPLICANT DOES NOT

INVOLVE PROJECT OF RESPONDENT NO. 2

The allegation in the Application is in respect of discharge
of sewer from an outlet pipe into the Barsati Nala. The
Applicant has also annexed pictures of an Outlet Pipe.
However, the said Outlet pipe has no relation with the
Project of Respondent No. 2 — ‘Aditya World City’.

The allegations contained in the present Application are in
respect of another Project in the same vicinity by the name
of Urban Homes. Respondent No. 2 is not the developer or
person responsible for upkeep of Urban Homes. Urban
Homes project is controlled and managed by Urban Homes
Apartment Owners Association. The project of
Respondent No. 2 — ‘Aditya World City’, has no relation
with ‘Urban Homes’ Project whatsoever.

That on 02.03.2024, Respondent No.2 submitted a detailed
reply (ANNEXURE- R-11) to Municipal Corporation of
Ghaziabad, categorically clarifying that it has no
connection with the project “Urban Homes” and is not
responsible for any discharge from the said project. After
duly considering the Letter of Respondent No.2, Municipal

Corporation of Ghaziabad issued a Notice to Urban Homes

11
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Apartment Owners Association. The Association in turn
updated that the issue concerning the sewage water has
been addressed and further assured that they would not give
any chance of complaint henceforth (Annexure R-13). The
Association further invited the Municipal Corporation of
Ghaziabad to assess the factum of their submissions. This
conclusively shows that drainage pipe is of a different
project all together and has no relation with ‘Aditya World
City’.

Therefore, Respondent No.2 respectfully submits that the
concerns raised in the present Application are entirely
unrelated to Respondent No. 2’s project - ‘Aditya World
City’. The Applicant’s attempt to implicate Respondent
No.2 in this matter is therefore malafide, baseless and lacks

any merit.

IL.FRIVILOUS ALLEGATIONS AGAINST

27.

RESPONDENT NO. 2

That the Applicant has approached this Hon’ble Tribunal
with baseless and meritless allegations against Respondent
No.2, acting with malafide intent to harass and malign the
reputation of Respondent No. 2. The Applicant, who is
dissatisfied with the acquisition of land by the Government,
has no credible grounds for their claims and are merely
attempting to harass the Respondent No. 2 under the guise
of environmental concerns. The Application fails to

provide even a single document to substantiate the

12
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frivolous allegations. The Applicant is merely throwing
arrows in the dark with a hope and intention to hit
Respondent No. 2 for monetary gain by blackmailing.
Background of Land Acquisition: That the land
belonging to father of Applicant was acquired by the State
of Uttar Pradesh in accordance with its policy framework
to address the increasing demand for housing and
infrastructure due to rapid urbanization. The State of Uttar
Pradesh, through its Office Order/Notification dated
21.05.2005, introduced the "Policy of Land Acquisition and
Development for Residential Schemes through Private
Capital Investment in Urban Areas". This policy permitted
private developers to participate in land acquisition and
development projects under a License Model, wherein
developers were required to own at least 60% of the
required land which could enable the government to acquire
the remaining land under the Agreement Rules, 1997,
framed pursuant to Section 55(1) of the Land Acquisition
Act, 1894.

It is pertinent to mention herein that Applicant’s father was
also one of the alleged owner of the land that was acquired
by the Uttar Pradesh Government for development of an
Integrated Township under its G.O. of 2005 (Annexure R-
1), now known as Project ‘Aditya World City’. The issue of
acquisition was challenged before the Hon’ble High Court
as well as before the Hon’ble Supreme Court of India,

however, the challenge was dismissed and the Acquisition

13
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has attained finality over 10 years ago. The father of
Applicant herein — Mr. Jagat Singh, was a party in those
proceedings and therefore, the Applicant as well as his
family is well aware about the proceedings. True Copy of
Orders passed by the Hon’ble High Court of Judicature at
Allahabad and Hon’ble Supreme Court of India have been
annexed herewith as ANNEXURE R-16 (Colly.).

Despite being compensated for the land acquired,
Applicant along with his family is indulging into frivolous
litigation to harass, and making an attempt to extort money
from Respondent No.2. The matter related to land which
had already attained finality over 10 years back vide order
dated 16.04.2015 passed by the Hon’ble Supreme Court of
India and Applicant is well aware about the same. The
Project ‘Aditya World City’ has already been developed and
has been granted Completion Certificate thereafter.

The family members of the Applicant have been filing
cases in different forums to harass and cause impediments
in development of Aditya World City as well as blackmail
Respondent No. 2 for monetary gain. Smt. Vidya Devi,
wife of Shri Lilu and Smt. Samant Yadav, wife of Shri Jagat
Singh Yadav — aunt and mother of Applicant have filed a
writ petition against Acquisition of land after completion of
the Project itself. A true copy of the Writ Petition bearing
WRIT-C No. 31515 of 2024 pending filed before the
Hon’ble High Court of Allahabad is annexed herewith and
marked as ANNEXURE- R-17.

14
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32. Now, the present Applicant, who is the son of Smt. Samant

Yadav and Shri Jagat Singh Yadav, is attempting to misuse
the jurisdiction of this Hon’ble Tribunal to advance this
private agenda under the guise of public interest. The
commonality between parties is clearly visible from the
Memo of Parties and representing Advocates. The
commonality of objective, i.e., to harass and blackmail the
Respondent No. 2 is further visible from close proximity of
dates in which the said Petitions have been filed. The
Applicant’s allegations are entirely unfounded and
constitute an abuse of the process of law. By manufacturing
baseless claims against Respondent No.2, the Applicant is
merely attempting to re-litigate matters that have already
been lawfully resolved, thereby wasting the valuable time
of this Hon’ble Tribunal. It is respectfully submitted that
such vexatious applications should be dismissed at the

outset in the interest of justice.

HIL.STATUTORY COMPLIANCE BY RESPONDENT

33.

NO.2

Without prejudice to the fact and argument that the present
Application and disputes raised therein have no bearing to
the Project of Respondent No. 2, it is respectfully submitted
that Respondent No.2 has obtained all requisite consents,
clearances, and permissions necessary for the development

of the Integrated Township project ‘Aditya World City’.

15
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34. Environmental Clearance - On 31.10.2007, Respondent

35.

No.2 was granted the First Environmental Clearance by the
State Level Environment Impact Assessment Authority
(SEIAA) in accordance with the provisions of the
Environment Impact Assessment (EIA) Notification, 2006,
and the Environment Protection Act, 1986, for the township
project ‘Aditya World City> (ANNEXURE R-2).
Subsequently, on 07.10.2013, Respondent No.2 was
granted the Second Environmental Clearance by the
SEIAA (ANNEXURE R-3). This Environmental Clearance
was duly extended by the SEIAA on 12.06.2021, ensuring
continued compliance with environmental regulations
(ANNEXURE R-5). These clearances unequivocally
demonstrate that Respondent No.2 has adhered to the
prescribed environmental norms and procedures at every
stage of the project, affirming its commitment to lawful and
sustainable development practices.

Consent _to Establish - That, it is submitted that

Respondent No.2 has diligently complied with all statutory
requirements under the applicable environmental laws and
has obtained the necessary consents from the Uttar Pradesh
Pollution Control Board (UPPCB) in respect of the
Integrated Township ‘Aditya World City.” On 28.01.2015,
Respondent No.2 was granted the Consent to Establish as
mandated by the provisions of the Air (Prevention and
Control of Pollution) Act, 1981, and the Water (Prevention

and Control of Pollution) Act, 1974.

16
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Consent to Operate - Subsequently, on 30.09.2021, the

Respondent No.2 was granted the Consent to Operate under
the provisions of the Water Act and Air Act, further
validating the project’s compliance with the prescribed
environmental standards (ANNEXURES R-6 & R-7).
Additionally, Respondent No.2 was granted a consolidated
Consent to Operate on 21.12.2023, which is continuing
currently as well (ANNEXURE R-8). These consents,
obtained at various stages, reaffirm that Respondent No.2
has consistently adhered to the procedural and substantive
requirements under the applicable environmental laws and
regulations.

NOC for Ground Water - That the Applicant’s contention

that groundwater is being extracted unauthorisedly, is
factually incorrect. Respondent No.2 has obtained the
requisite permissions from the Ground Water Department,
Government of Uttar Pradesh. The said permission is valid
for the period from 31.12.2023 to 12.05.2027
(ANNEXURE- R-15).

The Respondent has complied with all regulatory
requirements and obtained authorization in accordance
with the prevailing legal framework. As such, the
Applicant’s allegations are baseless and devoid of merit.
The Application is failed attempt to mislead this Hon’ble
Tribunal and disrupt the lawful development of the City of

Ghaziabad. The Applicant is using the present Application

17
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as a tool to harass and stall the project of Respondent No.

2.

That the present Application is liable to be dismissed as it
is devoid of merit and based on unfounded allegations.
Respondent No.2 has meticulously complied with all the
statutory and regulatory requirements under the
Environment Protection Act, 1986; the Air (Prevention and
Control of Pollution) Act, 1981; and the Water (Prevention
and Control of Pollution) Act, 1974. At every stage of the
project’s development and operation, Respondent No.2 has
ensured adherence to the applicable environmental norms
and obtained all necessary consents, clearances and
permissions from the relevant authorities. Respondent No.2
cannot be held liable or responsible for any alleged
damages to human beings, property, or the environment,
including water, air, land, trees, green cover, animals, and
other living creatures, as contended by the Applicant. The
allegations of environmental harm or non-compliance are
baseless, speculative, and lack any evidentiary support. It is
respectfully submitted that Respondent No.2’s compliance
with the prescribed environmental standards has been
validated by competent authorities, leaving no scope for the
Applicant’s claims. Therefore, the present Application
warrants dismissal by this Hon’ble Tribunal in the interest

of justice and to prevent the abuse of its judicial process.

18



75

IV.THE CONTENTS OF APPLICATION ARE

40.

41.

42.

BASELESS

No Felling or Cutting of Trees by Respondent No.2 That,

it 1s respectfully submitted that Respondent No.2 has not
engaged in any felling or cutting of trees during the
development of the Project- Aditya World City.’
Consequently, no prior permission from the Director or the
District Forest Officer under the U.P. Protection of Trees
Act, 1976, was required. The Applicant's claims alleging
non-compliance under the U.P. Protection of Trees Act,
1976, are basecless, unfounded and misconceived.
Respondent No. 2 respectfully submits that no violation of

the said Act has occurred in the execution of the project.

Baseless Allegation Regarding Sewage Treatment Plant

(STP) That the Applicant’s assertion that there was no
Sewage Treatment Plant (STP) in the Project and that
sewage effluent was discharged to the Applicant’s village
is factually incorrect and devoid of merit. Respondent No.2
has setup a proper Sewage Treatment Plant in the Project
which is duly treating the sewage and the treated water is
being used for horticulture purposes. Respondent No.2 is
not discharging any sewage effluent into the Girdharpur

Nala without proper treatment.

The treated water of STP is tested from time to time by a

Government of India - approved testing laboratory to

19
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ensure compliance (ANNEXURE- R-14). The test results
confirmed that all parameters were well within the
prescribed limits established by the Ministry of
Environment, Forest and Climate Change (MoEF) and the
Central Pollution Control Board (CPCB). These findings
categorically negate the Applicant’s unfounded claim that
the STP caused harm to the villagers or contributed to an
alleged increase in the death rate in the surrounding area.
Respondent No.2 has ensured compliance with all
applicable environmental standards and regulations,
including the proper treatment and disposal of sewage, as
required by law.

The photographs attached by the Applicant do not pertain
to the Project of Respondent No.2 and are misleading.
Furthermore, the communication from Ghaziabad Nagar
Nigam and the correspondence exchanged between
Respondent No.2, Ghaziabad Nagar Nigam, and Urban
Homes Apartment Owners Association clearly establish
that the alleged issues are unrelated to the Project of
Respondent No.2. Respondent No.2 has ensured full
compliance with all environmental regulations and norms,
and the Applicant’s allegations are devoid of any merit,
aimed at maligning Respondent No.2 without any
substantive backing of evidence.

The Applicant’s allegations are therefore unsubstantiated,
speculative, and aimed solely at maligning the reputation of

Respondent No.2 without any factual basis. Respondent
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No.2 respectfully submits that these baseless claims should
be dismissed by this Hon’ble Tribunal with heavy costs to
deprecate the practice of filing such frivolous and ill-
motivated Applications.

Unfounded Allegations Regarding Construction L.abor

Facilities and Rainwater Harvesting

That the Applicant’s assertions regarding the lack of
facilities for construction labourers and the absence of a
rooftop rainwater harvesting system in the project are
unfounded and incorrect. Respondent No.2 had strictly
adhered to all statutory and regulatory requirements during
the construction phase of the project, including the
provision of adequate drainage systems, shelter, lighting,
fuel, water supply, and solid waste disposal facilities for
construction labourers. These measures were implemented
in compliance with applicable Ilabour laws and
environmental standards to ensure the welfare of the
workforce and the sustainability of construction practices.
Moreover, as on date of filing of the present Application,
the Respondent No. 2 has already completed the Project and
obtained Completion Certificate and therefore, no
construction labour is required.

Furthermore, Respondent No.2 has installed rainwater
harvesting system in the project, in line with the guidelines
prescribed under the Environment Protection Act, 1986,
and the norms of the Ministry of Environment, Forest and

Climate Change (MoEF). This system is fully operational

21



47.

48.

49.

78

and is a testament to Respondent No.2’s commitment to
water conservation and sustainable development practices.
The Applicant’s allegations on these points are baseless,
misleading, and unsupported by any evidence. Respondent
No.2 respectfully submits that these claims are made with
the sole intent of maligning the project and creating
unwarranted impediments, and they should be dismissed by

this Hon’ble Tribunal with heavy cost.

PARAWISE REPLY

That the contents of para 1 of the Application does not
apply on the Respondent No.2 and claim sought by the
Applicant under the Section 14, 15, 16, 17 & 18(1) of the
NGT Act, 2010 does not apply on Respondent No.2, as the

Applicant has failed to prove their own case with any proof.

PARA WISE REPLY TO FACTS OF THE CASE

That the contents of paragraph 1 of the Application are
denied except to the extent of matter of record and require
no specific reply from Respondent No.2. However, nothing
stated therein shall be deemed to be admitted unless

expressly admitted hereinafter.

That the contents of paragraph 2 of the Application are a
denied except to the extent of matter of record and require

no specific reply from Respondent No.2. However, nothing
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stated therein shall be deemed to be admitted unless

expressly admitted hereinafter.

That the contents of paragraph 3 of the Application are
denied. The Applicant has provided misleading and
incorrect information by falsely associating Mr. Aditya
Agarwal with Respondent No.2. It is submitted that Mr.
Aditya Agarwal has no connection, involvement, or
concern with Respondent No.2, and the Applicant's

allegations in this regard are baseless and devoid of merit.

That the contents of paragraph 4 of the Application are
denied except to the extent of matter of record and require
no specific reply from Respondent No.2. However, nothing
stated therein shall be deemed to be admitted unless

expressly admitted hereinafter.

That the contents of paragraph 5 of the Application are
denied except to the extent of matter of record and require
no specific reply from Respondent No.2. However, nothing
stated therein shall be deemed to be admitted unless

expressly admitted hereinafter.

That the contents of paragraph 6 of the Application are
denied except to the extent of matter of record and require
no specific reply from Respondent No.2. However, nothing
stated therein shall be deemed to be admitted unless

expressly admitted hereinafter.
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That the contents of paragraph 7 of the Application are
denied except to the extent of matter of record and require
no specific reply from Respondent No.2. However, nothing
stated therein shall be deemed to be admitted unless

expressly admitted hereinafter.

That the contents of paragraph 8 of the Application are
denied except to the extent of matter of record and require
no specific reply from Respondent No.2. However, nothing
stated therein shall be deemed to be admitted unless

expressly admitted hereinafter.

That the contents of paragraph 9 of the Application are
denied. The Applicant has made baseless and false
allegations against Respondent No.2 without any
substantive evidence. It is submitted that Respondent No.2
has strictly adhered to all environmental norms and
regulations as specified in Schedule I of the National Green
Tribunal Act, 2010, while executing the
residential/commercial project in question. Respondent
No.2 has obtained all requisite permissions and clearances
from the competent authorities and has ensured full
compliance with the applicable environmental laws
throughout the project's development. The Applicant's

claims are therefore unfounded and lack merit.
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That the contents of paragraph 10 of the Application are
denied except to the extent of matter of record. However,
nothing stated therein shall be deemed to be admitted unless

expressly admitted by Respondent No.2 in the present

reply.

That the contents of paragraph 11 of the Application are
denied except to the extent of matter of record require no
specific comments. However, nothing stated therein shall
be deemed to be admitted unless expressly admitted by

Respondent No.2 in the present reply.

That the contents of paragraph 12 of the Application are
denied except to the extent of matter of record and require
no specific comments. However, nothing stated therein
shall be deemed to be admitted unless expressly admitted

by Respondent No.2 in the present reply.

That the contents made in paragraph 13 of the application
are entirely baseless, false, and denied in toto. Respondent
No.2 has adhered to all environmental norms and statutory
regulations while developing the project, ‘Aditya World
City’. The claim that the Respondent No.2 has caused
effluent drain issues in the village of Shahpur Bamheta is
wholly false and unsupported by any credible evidence.
Respondent No.2 has implemented a comprehensive

drainage and effluent management system within the
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project, ensuring there is no obstruction to the natural flow
of effluents or drainage water from the village. The project
includes a fully functional Sewage Treatment Plant (STP),
as evidenced by the test reports from a government-
approved laboratory confirming compliance with
prescribed environmental standards (ANNEXURE R-12).
The allegation of blocking effluent outlets, leading to
waterlogging and unhygienic conditions, is factually
incorrect and appears to be an attempt to malign
Respondent No.2. The purported photographs enclosed by
the Applicant are misleading as it does not concern or
portray pictures of the Aditya World City and inaccurately
represent the conditions attributable to Respondent No.2.
Photographs of the STP at Aditya World City are attached
herewith as ANNEXURE R- 18 .

That the contents of paragraph 14 of the Application are
denied as being incorrect and baseless. Respondent No.2 is
not discharging any sewage effluent into the Girdharpur
Nala without proper treatment. It is submitted that a fully
functional Sewage Treatment Plant (STP) is operational at
the project site of Respondent No.2. All sewage discharge
generated from the project is treated through this STP,
which meets the prescribed environmental standards. This
test reports from an independent and Government-
approved agency substantiate this, confirming that the

treated effluent is within permissible limits (ANNEXURE-
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R-14). The photographs attached by the Applicant do not
pertain to the Project of Respondent No.2 and are
misleading. Furthermore, the communication from
Ghaziabad Nagar Nigam and the correspondence
exchanged between Respondent No.2, Ghaziabad Nagar
Nigam, and Urban Homes Apartment Owners Association
clearly establish that the alleged issues are unrelated to the
project of Respondent No.2 and have been annexed with
this Reply as Annexure R-10, R-11, R-12, R-13.
Respondent No.2 has ensured full compliance with all
environmental regulations and norms, and the Applicant’s
allegations are devoid of any merit, aimed at maligning
Respondent No.2 without any substantive backing of

evidence.

That the contents of paragraph 15 of the application are a
matter of record, however, it is clarified that Respondent
No.2 has fully complied with all the requirements and
procedural mandates under the said notification and
Environmental Protection Act, 1986. All necessary
Environmental Clearances have been duly obtained from
the competent authorities at every stage of the project,
ensuring strict adherence to the environmental norms and
regulations, and have been annexed with the present Reply.
That the contents of paragraph 16 of the Application are
denied as incorrect and misleading. It is submitted that

Respondent No.2 has obtained the requisite NOC from the
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Ground Water Department, Government of Uttar Pradesh.
This authorization has the validity from 31.12.2023 to
12.05.2027. Respondent No.2 has strictly adhered to these
conditions, ensuring that no unauthorized activity is carried
out. The Applicant’s assertion are therefore baseless and
contradicted by the wvalid permissions obtained by
Respondent No.2. These permissions reflect Respondent
No.2's commitment to compliance with all regulatory

norms.

That the contents of paragraph 17 of the application are not
applicable to Respondent No.2 as it has already obtained all
Clearances and even obtained Completion Certificate. For
the kind reference of the Hon’ble Tribunal, the relevant
Environmental Clearance documents have already been
annexed with the present Reply at Annexure No. 2, 3, 5.
That the Respondent No.2 has complied as per EIA
Notification/ Environment protection Act, 1986. The
Respondent No.2 has obtained Environment Clearance
dated 20.06.2024 also from State Level Environment
Impact Assessment Authority. A true copy of the
Environment Clearence dated 20.06.2024 issued by State
Level Environment Impact Assessment Authority is
annexed herewith as ANNEXURE R-19. These annexures
conclusively demonstrate Respondent No.2’s strict
compliance with the provisions of the EIA Notification,

2006.
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That the contents of paragraph 18 of the application are
incorrect and denied. It is submitted that Respondent No.2
has fully complied with the requirements of the Air
(Prevention and Control of Pollution) Act, 1981, and the
Water (Prevention and Control of Pollution) Act, 1974, in
relation to the project Aditya World City. Respondent No.2
duly obtained the requisite Consent to Establish from the
Uttar Pradesh Pollution Control Board (UPPCB) on
28.01.2015 (ANNEXURE- R-4). Respondent No.2 also
obtained the necessary Consent to Operate under both the
Air (ANNEXURE- R-7) and Water (ANNEXURE- R-6)
Acts on 30.09.2021, and subsequently, a consolidated
Consent to Operate was granted on 21.12.2023
(ANNEXURE- R-8) and is currently valid. These consents
confirm that Respondent No.2 has adhered to all regulatory
requirements to ensure compliance with environmental
norms. The allegations made by the applicant regarding
non-compliance are baseless and without merit. The
Hon’ble Tribunal is respectfully requested to take note of
Respondent No.2’s diligent adherence to all statutory

obligations.

That the contents of paragraph 19 of the Application are not
applicable on Respondent No. 2 thus denied. Respondent
No.2 submits that no trees have been cut during the

development of the project, and hence, the allegations made
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in para-19 are baseless and devoid of merit. Respondent
No.2 has strictly adhered to all environmental norms and
regulations, and there has been no violation of the
provisions under The U.P. Protection of Trees Act, 1976,
or any other applicable law. The Hon’ble Tribunal is
respectfully requested to dismiss the unfounded claims

made by the applicant in this regard.

That the contents of paragraph 20 of the Application are
incorrect and are hereby denied. Respondent No.2
emphatically states that there is no connivance or collusion
with any other Respondents. It is also to be noted that the
Respondent No. 2 is in strict compliance with all applicable
environmental norms and regulations. For the sake of
brevity, reliance is placed on the documents already
annexed in the reply above, which substantiate these facts.
The Hon’ble Tribunal is kindly requested to consider the
same and dismiss the baseless allegations made by the

Applicant.

That the contents of paragraph 21 of the Application are
wrong & hence denied as Respondent No.2 has obtained all
requisite  Environmental Clearances (EC), Consent to
Establish (CTE), and Consent to Operate (CTO) and is in
full compliance with the applicable standard and specific
terms and conditions pertaining to environmental norms.

The Respondent No.2 has consistently adhered to the
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measures necessary to maintain a sustainable and balanced
environment, including the protection of air and water
quality. The allegation that the Respondent No.2 is engaged
in illegal construction or deriving undue profit at the
expense of the environment and human lives is baseless and
lacks merit. Respondent No.2 remains committed to
sustainable development while ensuring full compliance
with environmental regulations. For the sake of repetition,
reliance is placed on the documents already annexed in the

reply above, which substantiate these facts.

That the contents of paragraph 22 of the Application are
incorrect and are hereby denied. Respondent No.2 has
obtained all necessary permissions from the Groundwater
Department, in compliance with the relevant rules and

regulations.

That the contents of paragraph 23 of the Application are
denied. The allegations regarding contaminated
groundwater, sewerage effluent, and polluted air causing
multiple diseases and an increased death ratio over the last
2-3 years are baseless, exaggerated, and unsupported by
any evidence. Respondent No.2 has implemented all
necessary measures, including operating a fully functional
Sewage Treatment Plant (STP) and adhering to the
environmental norms prescribed by the MoEF and Central

Pollution Control Board. The project complies with
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applicable laws and standards to ensure that no harm is
caused to the environment or public health. The alleged
impact on the villagers and the area cannot be attributed to

the activities of Respondent No.2.

That the contents of paragraph 24 of the Application are
false and denied. The allegations of the Applicant in the
paragraph under Reply are unsubstantiated and lack
credible evidence. Respondent No.2 has no relation to the
contents. Respondent No.2 ensures that all wastewater
generated from its project is treated through a fully
operational Sewage Treatment Plant (STP), which meets
the standards prescribed by the MoEF and the Central
Pollution Control Board. The treated water is used for
horticulture purposes thereafter. Any photographs or claims
made by the applicant do not pertain to the project of
Respondent No.2 and are irrelevant to these proceedings.
The Respondent No.2 operates within strict environmental

norms to prevent any such alleged consequences.

That the contents of paragraph 25 of the Application are not
applicable to the Respondent No.2 as the allegations are
merely baseless and devoid of any merit. Respondent No.2
has not cut any green trees in the project area, nor has it
engaged in any activity that violates environmental norms.
The construction activities undertaken by Respondent No.2

are carried out in compliance with all applicable statutes
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and regulations, including the Environmental Clearances
(EC) and permissions granted under the Environment
Protection Act, 1986. The allegations regarding respiratory
diseases and an increase in the death ratio in the
surrounding area are speculative and unsupported by any

evidence.

That the contents of paragraph 26 of the Application are
denied as false and devoid of substance. Respondent No.2
has obtained all requisite permissions and approvals from
the concerned authorities prior to undertaking any
construction  activities,  including  Environmental
Clearances (EC), Consent to Establish (CTE), and Consent
to Operate (CTO). After Obtaining all the sanctions and
permissions, Respondent No. 2 has also obtained
Completion Certificate. Furthermore, Respondent No.2 has
not engaged in any actions that threaten the environment or
result in the illegal destruction of natural vegetation. The
allegations made in this para are baseless and appear to be

an attempt to mislead the Hon’ble Tribunal.

That the contents of paragraph 27 of the application are
denied as baseless and without any merit. Respondent No.2
has undertaken all necessary measures to ensure
compliance with environmental norms. Furthermore, the
allegation that Respondent No.2 is disturbing the

ecosystem or causing hazardous air conditions is entirely
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false. The Respondent No.2 operates within the parameters
of approvals and consents granted by the relevant
authorities, which include conditions for maintaining air
quality. Any assertion to the contrary is an attempt to
mislead the Hon’ble Tribunal, as there is no evidence to
substantiate the claim that the activities of Respondent No.2
are causing environmental or health hazards to the villagers

of Shahpur Bambheta.

That the contents of paragraph 28 of the Application are
denied as misconceived and devoid of merit. The averments
of the Applicant are frivolous and there is no backing of
evidence to the averments, thus there 1s no merit in the case
of Applicant. Respondent No.2 has adhered to all statutory
norms and complied with the environmental laws enforced
by the relevant authorities. Allegations regarding
environmental degradation due to the Respondent No.2’s
actions are entirely baseless and unsupported by any

evidence.

That the contents of paragraph 29 of the Application are
false, frivolous and fabricated to create an illusion of cause
of action. All the alleged complaints have been suddenly
filed on the same dated i.e., 04.11.2024, merely, 8 days
before the filing of the Petition. This clearly shows the
malafides of the Applicant. All the alleged complaints have

been fabricated in an attempt to create unfounded cause of
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action. Furthermore, Respondent No. 2 has already
completed the Project and attained Completion Certificate
on 29.12.2023 i.e., much before the making of the first
Complaint on 04.11.2024.

That the contents of paragraph 30 of the Application are
false as the Applicant is not aggrieved. That the Applicant's
alleged grievance against Respondent No.2 1s baseless and
without merit and in thin air. The claim of inaction on the
part of Respondent No.2 is wholly unfounded. There is no
basis for seeking any directions from this Hon'ble Tribunal
against Respondent No.2, as it has acted in accordance with
the law at every stage of the project along with all
compliances, sanctions and permissions. The Respondent
No. 2 craves liberty to refer to and rely upon the contents
of Preliminary Objections and Submissions and Brief Facts
as all contents of the same are not repeated herein for the

sake of brevity.

PARAWISE REPLY TO GROUNDS

The contents of Ground number 1 are ambiguous and
general and have no relation to Respondent No.2. The
assertions made are baseless and unsubstantiated. The
Respondent No. 2 has duly obtained all permissions for its
Project — “Aditya World City”. The Respondent No. 2
craves liberty to refer to and rely upon the contents of

Preliminary Objections and Submissions and Brief Facts as
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all contents of the same are not repeated herein for the sake

of brevity.

The contents of Ground No. 2 are baseless and without any
factual basis. The Respondent No. 2 has obtained and
maintained Environmental Clearance since 2007. The
allegation that Respondent No.3 approved the DPR/Layout
Plan/Construction Map without verifying the prior
Environmental Clearance from Respondent No.2 is
misconceived and incorrect. The DPR/ Layout Plan /
Construction Map of the Project was sanctioned on
25.04.2011. Therefore, the Ground in paragraph under

reply 1s unfounded.

That the contents of Ground No. 3 - 4 are not applicable to
Respondent No. 2 as the Applicant has failed to produce
any evidence to corroborate the claim. Respondent No.2
has a fully operational Sewage Treatment Plant (STP) to
treat all sewage generated within the project. Independent
Government laboratory test results confirm that the treated
water complies with the prescribed limits set by MoEF and
the Central Pollution Control Board. Further, the treated
water is being used within the Project for Horticulture
purposes. The Applicant’s assertions are devoid of merit
and not supported by any evidence. The Respondent No. 2
craves liberty to refer to and rely upon the contents of

Preliminary Objections and Submissions and Brief Facts as
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all contents of the same are not repeated herein for the sake
of brevity. The claim that Respondent No.2 has violated the
Hon'ble Supreme Court's order in Hinch Lal Tiwari v.
Kamla Devi is misplaced, as the facts of the present case

are not comparable to the cited matter.

The assertion in Ground 5 has no bearing to Respondent
No.2. The averment that Respondent No.2 has violated the
Water (Prevention and Control of Pollution) Act, 1974, and
the Air (Prevention and Control of Pollution) Act, 1981, is
false and devoid of substance. Respondent No.2 has
obtained all necessary Consents to Establish and Consents
to Operate from the Uttar Pradesh Pollution Control Board
and has strictly adhered to all environmental norms and
guidelines under these Acts. The Respondent No. 2 craves
liberty to refer to and rely upon the contents of Preliminary
Objections and Submissions and Brief Facts as all contents

of the same are not repeated herein for the sake of brevity.

The contents in Ground No. 6 are devoid of any merit and
baseless. The averments that Respondent No.2 has not
obtained permissions from the Forest Department and has
felled green trees, greenery, and shrubs is denied.
Respondent No.2 has not engaged in any tree felling or
vegetation removal. As not even a single tree was fell or

removed in the project, therefore, there was no requirement
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to seek permission under applicable forest laws. This

ground lacks any factual or evidentiary basis.

That the contention in Ground No. 7 does not bear any merit
to the case as there is no evidence to prove such allegation.
Respondent No.2 has provided adequate and necessary
facilities for the welfare of construction workers, including
proper drainage, accommodation, lighting, and waste
disposal systems, in compliance with all applicable labour
and environmental regulations at the time of development

of the Project.

The contents of Ground No. 8 are devoid of any proof or
evidence to corroborate such baseless allegation.
Respondent No.2 has implemented rainwater harvesting
systems in compliance with applicable environmental and

construction norms.

The allegation made in Ground No. 9 are false frivolous and
does not bear any merit. Respondent No.2 has obtained all
necessary permissions from the Ground Water Department
which is still valid till 12.05.2027. Respondent No.2 has
strictly adhered to regulatory requirements in this regard.
The Respondent No. 2 craves liberty to refer to and rely
upon the contents of Preliminary Objections and
Submissions and Brief Facts as all contents of the same are

not repeated herein for the sake of brevity.
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That the Contents of Ground No. 10 are unsubstantiated and
do not assist the Applicant against Respondent No.2. The
answering Respondent has not caused any harm or

pollution of air and water.

That the contents of Ground No. 11 is not applicable on
Respondent No.2 as no risk or harm to the environment or
human health has been caused by Respondent No. 2. The
Applicant has made baseless allegations without any actual
substance whatsoever. There is no proof of such
exaggerated allegations by the Applicant which do not have

any factual basis whatsoever.

That Section 14 of the Act is not applicable on the
Respondent No.2 Project as the Application made by the
Applicant is barred by limitation prescribed. Moreover, the
Applicant has failed to prove his case, by failing to produce
any evidence. The Applicant has failed to prove that his
Application under Section 15 of the Act is maintainable. It
1s most humbly submitted that the Applicant has failed to
prove that any damage has been caused or any injury has
incurred to any person because of the Project ‘Aditya World

City’.

That Section 16 of the National Green Tribunal 2010, deals

with the Appeal against an Order passed by this Hon’ble
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Tribunal and therefore the same is not applicable in the
present case. Section 17 of the Act, is not Applicable on the
Respondent No.2 as the Applicant has failed to prove or
place on record any document to prove that any death is
caused because of the Project ‘Aditya World City’. Mere

averments are not sufficient unless backed by evidence.

That the present Application filed by the Applicant is liable
to be dismissed on the face of it. The Applicant has filed
the present under Section 18(1) read with Section 14, 15,
16 & 17 of National Green Tribunal Act 2010. It is pertinent
to note that the Applicant has failed to justify the invocation

of aforesaid provisions while filing the present Application.

The documents/annexures filed with the Application either
have no bearing with the project of the Respondent No. 2
or have been manufactured/ fabricated by the Applicant to
falsely create an alleged Cause of Action against the
Respondent No. 2. All the documents filed by the Applicant

has fabricated for self-serving interests.

That the Applicant has failed to file the present suit within
the prescribed period of limitation. Therefore, the present

case is barred by limitation.

The Respondent No.2 denies all allegations made by the

Applicant. The counsel for answering Respondent has
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refrained from line to line denial of the Application in the
interest of brevity, however, the same shall not be read

against the answering Respondent.

The Respondent No.2 reserves the right to file additional
submissions at a subsequent stage, accompanied by all
relevant documents and evidence, as may be necessary to
fully address the issues raised in the Application, if required

or so directed.

The Respondent No.2 reserves the right to amend,
supplement, or modify this reply at any stage of these
proceedings, as may be deemed appropriate and as

permitted by this Hon’ble Tribunal.

The Respondent No.2 reserves the right to raise objections
regarding the admissibility, relevance, and materiality of
any document, evidence, or submission presented by the

Applicant and to seek their rejection accordingly.

The Respondent No.2 reserves the right to raise all
objections, defences, and contentions available to it under
the law and facts, including those not specifically raised in
this reply, at an appropriate stage of these proceedings or

during oral pleadings.
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98. The Respondent No.2 reserves the right to seek any and all
reliefs, directions, or orders from this Hon’ble Tribunal as
may be deemed just, necessary, and equitable in the

circumstances of the case.

PRAYER
In view of the facts and circumstances of the case, and the
submissions made herein, it is respectfully prayed that this
Hon'ble Tribunal may be pleased to:

i. Dismiss the present application filed by the
Applicant;

ii. Award exemplary costs to the Respondent No.2 for
the frivolous and baseless nature of the application
and to deter Applicant to file similar future
applications;

iii. Pass any further order or direction that this Hon'ble
Tribunal may deem fit, just, and proper in the interest
of justice, and in consideration of the legal and

factual submissions made herein.
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FOR THIS ACT OF KINDNESS, THE RESPONDENT NO.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A.NO. 1343 /2024

IN THE MATTER OF:
HARISH YADAV ...APPLICANTS
VERSUS
STATE OF UTTAR PRADESH AND ORS ...RESPONDENTS
AFFIDAVIT

YR
/ \‘»R @ 9 I, Sunil Dhawan, S/o Late Shri R.C. Dhawan, aged about 48 years,
(@4 A‘?G?E?RISAL\;.(ENA \~\working for gain at 10, New Rajdhani Enclave, Vikas Marg, Delhi-
o ) 14

7z Advocatﬁ O
&{"Cﬂ TMC 0

1. That I am the Authorized Representative for Respondent No.2
Company in the above said matter and as such well acquainted
with the facts and circumstances of the present case, hence,
competent to swear this Affidavit.

2. That the contents of the accompanying Reply have been drafted

under Respondent No.2 Company’s instructions and I have

carefully perused the same. I state that factual submissions are
true and correct as per the records available with the Respondent

No.2 Company and the legal submissions are believed to be true

and correct based on legal advice. Nothing material has been

concealed therefrom.

3. That the Annexures filed, if any, are true copies of their respective

\)w&oriiinals. W
/

DEPONENT

VERIFICATION:

Verified at Delhi on this 20th Day of March, 2025 and state that the

contents of the above affidavit are true and correct and nothing material

has been concealed therefrom. W

DEPONENT

7 0 MAR 2029
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PRI ST | |
3. SWRIH Sge @ Yfd v YW b TRY & H g wu 9
AT Arorrsll & fdmra # ol ISl e safia / uiedifed &- gq A
gr1 fr= <ifr fReiRa &1 ot & —

34 ol &3 & fAereasll &1 fOwia eFdn, do-ie! Jrgar Ud 3g¥d &
IER W 9 AM——®, @ [d T H Yoldvl a9 / [ddmra
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UTeIRoT /AT U4 fadrd uRug 3iear o= gRT ATHd ifadwor # favan
STRATT | o '@ H USHIaRuT &1 3edr fard oF auf § fAerdedl &1 Raa

GCC HaeX H A dIfid T AR /. 25 dRIS, AU W g YAAH
s o1 MR ®. 15 P aAT AU T T a9 dMfid T4 3R
w. 5 PRIS DI 7edl BN |

GSiiepd fadraadiall &I SMarig Jrorel vq A& Wifdesor /e wd
faprT aRyg sferar eva= gRT ATHG IfAdHRoT; RT3 "SAahig 3TfHaHoT
HEl AT 7, §RT 1 gonferdl & Aed | 9 Iuderdr (olvs ) ud
e # gfaer g o Srg —

31— ‘gob YW IdcH YTl

(1)

YAMIDT JAMTHROT GRT Y MRS AR, 1894 Td JARTI HIR
e, 1997 @ JfH TRl 9 MUl WS & SMER WR YW
3T T SITQ |

YAMADHII SIHBIOT §RT YA &I blgpd [ddr AT/ dA—TIC I
TR fHar ST fSTa Iid 25 Ydhe o 100 Udhs ddb & HAreyed”
ERINASITN

I BT IARET I Bl oo FI H 10 URd UG I
Afferd wxd gy MeiiRd foear Smee |

fafr=1 Areged @ folv 4 & RIS Hog W usiigd f[Admradmdarei |
BI-ege 989 IFve 741 @ A1 e Hax | AT BT S
TG Ieaad 48 & SMER R Ia+d fAaradmaiell &l Areyed (deb )
BT JATGeA “THHT—T—Saeld ool & AR IR fHar S |

YAMIDI MBIV T Uoilpd fdbrddd] & A& fder g fbd S
qrel T (THHT—C—Saelu—3i= oiol) W fddradhdl gRT 1.0 Ufderd
TR Yedb < B |

YARADHI JAMAHIOT GRT TN o131l =7 AT, IR IdAE H SUA
I H 9 T uSiigd [Aeradmdisil oI sffthad 25 Uiaerd A 59 #ifd
& refe FRITRA SWRIad IR imafed @l ST |
faprIdmdl gRT 4 &1 MRS gd Ao & (G TR faey o
ARG Mgeds~d dl Yaferd "ffeetT qrg—afol” & SfgaR fdar
ST |

fapraedl gR1 Ao @ feda Uoide Rud @Idism) wNaN
JAMIDHROT BT TR I SITYIT, RTAH AT BT T3NS @, v I
M, SFEREIR Ud Fgfadyt &l faf¥fedr vd @+, 5 991 | JIoEr &l
f[GATR gl R B FHg—ATRll, e qiyor erawer, dwufcd gewed
U4 WI—WMd, s A A faaor enfae g |
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(9) THBIT IIHEHRUT FRT SIUISMR. W 30 3 & 3= AR UIH IR
feam s |

(10) WD AWBROT TF fABNRdl & 7 Iad [9g—(6) & AR
Arfed fhy S arel srge™ & ofaia Jrorl &l fearaa SIULTR.
& IIJeY Ud I9H iR wHg—amRoll & SER YUl @R+l el
ARG e @Rl @ [UEcr gERed wRd W dRad Gl
AP T Ud gfa=r amfaet fhy o |

(11) ToAFRG 98 e R IRIdHg AfHHIeT gRT frerfad BRig
Se e foly fderasmdl gRT Ia IR &I faf= #al g8q
iR =F R arga fTe™ g < 8ATT |

(12) IS IR 3MIR® b wrf [AdrIdwdl gRT fha SIme |

(13) fapra®wal gRT ATSTRIG 10 U= 9a /¥Ravs 3MMde gfte ¥ gaa
A T TG 10 YRR Wad /@S 3l AT @ & AT Bl
ATDIY AP gRT Yd FEiRd &g WR Td Al & IIJER
fFard w5y | Affa o= e fHd Smi |

59 UPR fdwMIdmdl §RT UFa 20 YRR ¥e /9@vs

JrIfad wY 9§ NP g | gddl Td 3T 3T 9 & oArareial &l
faga foar s gifea fear se |

(14) 315 & Wola®y [qwIfia J—wiHdi /feaqi & gaar  8q
fapIddl gRT ANHFd Udd GRAR &I (BTdes &= &I <M H)
Uael WRBR Bl YA I/ AMEAQel & Uifderdl & AR ATaedh
BHRIATET BT ST |

(15) AT B AN A & IR Rerd I7ardl dI AR A 8T
sl g1 I7d oIy Taedsd STy Iyl BRIy Sirgi |

(16) ArSHAIT MEiRT AFSl & JFTAR JfeTd I, BRIR &I, 6ol
W, WA diede wre don fIgq de—weed yifad fed SR
e forg ferasdl gR1 Miged A Suel a-RT SR | $9@
AAIRFT = YwATId AHa¥® Flaenll J2q— URe AN, oAb
URTA1, T Ui UIeelal, Urifie WRey &, ffe & forg
AR ERT FI-89g R FEiRd T & IR A I Iy
ST |

(17) AroARTTa 4 e vd gwfcadl & A% &1 S [Aeradmal &1
BN Qmafedl & U # EW=RUl fdoRg INe ISR gRT
fenfed foy Smed; 5 29 omddl g ¥ B FREgER e
Y’ UG UMD MBI Bl “Bl—ales” Yedb <d BT |
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(18) ST &I 25 Uferd Y wd I8 W AT wwfcaal & Qeg @

AYBHR ORI AMAHIOT §RT 309 UTF A B AT SIQTT; o
J—3Toid 3feral fdmrd Hrf @1 afs dIg <gar a=ar 2, ar S|l ufgfd
DI S G | [dprdadl g1 f[ARiftcal & sgwu fdor ol J—od
qui Y GG UG MY JAMTDHROT DI QAT Bl YIar fbar g,
Sl o urd H AHTdl & SWIRUT BT ARBR YA fAbrAdbdl Bl
JUTE] BIAT SIQT |

(19) fapRId Ao T @ FaRl &1 I 6™ Bl SR 89 dd

SHBT WI—gTd faddraad gRT fhar S fge fore faergaal «f
Jrafedl | Mg Rg—=a1d FI o BT BN BT |

I— A9~ IMUIRT fA®rT =T Uoiel)

(1)

@)

(3)

MDY MBI ERT Uollpd [AbrIdd] & dsd & (MR W
RIATH 50 Tdhe A B Ud BT & @l e MeiRa a1 ed
AP UM B SIRA(N | AsAd Yob oY WM B SR U< TR
AT R e IATH, 1973, SR U M@ Ud [dh™d gRkug
AT, 1965 TAT 3T HIT JAFRAT H Taegsd Urfder fbd S |

[Aaradmal gR1 4 JT[E og Ud e & oY yoIsd dasa—a T
fpar Seem S &1 auf & forg dg grm e forer Adeexr riRa
e & A W (H IR 99 & foy far S |qa |

fApTAdhdl Bl A A UG B D AT B qH ARUgur
AT, 1894 W URI—4 JIAT SR UL TR Ao IR fawrd
rfefaE, 1973 /SR U AT U4 fawr uRug srfafa, 1965 &
AT UIemHl & el GafSd IfWHRol §RT Y35 B SR
ST &1 SR, s forv faarasdt gRT ufdex) & wu # difod sifim
gRIFRT TG BT 10 U9 UNIe &I IMEed IfAdReT & 9l
ST fhar SITQe |

doaearq fAerIedl gRT =qAaq 60 Ufaerd 4 &I &R foy oM W
AT T IMAeId W 9 & oA NG BT gRT 9fA
JAATEY AT & ST fhar SR | $9 B AUl i &F Td
U FHAUTOS URMARTS g BT A (A addl gRT A
JAMDHRT BT AT SR | IHT i I & JffRFd T Yob Ud
I H q—aroie bl &) H bl <Irred g1 gl Ty S Jferan arsi=
gl fedl fare & ®orawd I fHdAT W1 qgar &1 Il
faemraemdt &1 8rm |
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(5) USiipa fwramarel & T f&d o ard widie #§ I8 I W wu
A SfeaRad @1 ST 5 S98 gRT —9UR®I ¥ 9™ 9 9 Hd
A IR Y—aRS! & 3l o1 wveror ghfked fear o |

6) 3@ YUTell @ oA IAEF ARl & [BIraad g Uoiiad
faprIdhdl gRT &R Ud Heved [9mT &1 feRga | &.M.5-2716 /
11—2003—500(87) /2001 T&T1e 22 ¥, 2003 & UKIR—(1) & ITAR T
3o < BN |

(7) TSHTTG UM G Yal TR e & udeE W [RRd W @
FRATTER GAUE dRd dgiaudd FaHl / emaaresi & A i
[Tl B! A€l Ud BARd &I SITQl | S YA BT Y Yob
Afed T I faeraddl gRT 98+ fhar S |

(8) famrAmdl gRT 4 &1 RIS Td AT & fGarae TR faRy &1
ARG MSSells=d aT ydaferd “fAfes a8—ar” & o gaR &
ST |

(9) fApNRIHdl gRT AT & fSca Uiolde RUie (SIUIeR) I
JAMDHROT BT YR DI SN, ST WA dA—88e ©&H, ove Il
T, SThRedaR Td Ffaast o1 fafdifted vd wmM, 05 auf & IroHr &r
fareae qul &ve g FHI—aRell, faa aryor yeRer, |AHfcd gewed
TG YG—@(d, SIS I AHfRId faavor anfie i |

(10) ATHBIT ST GRT SIULR. W 30 G & <R HIGH ™ IR
fem SIQ |

(11) AT BT fBarags SR, & TgwU Td 394 FeiiRd gwg—arRofi
@ ATIR YOI B AT ARG Ud d18d fdbrd bral &1 Jorac
gHfaa o1 & oy IHad AR gRT [Adbmddl & Arer rgd
ferefea favar S |

(12) Ao T @ IR& Ud argd fde o faeraed g’ w9 fEarftaa
PR SIRAT: 6T I9d oIRTd fdh_Idhdl RT 98 bl SITud] |

IJfe Ao § B9 gh JadRl O IS, HHaRM, STo—{-1hT,
STATgfd, §ol, HaRSl e gg ‘wefdefdd!’ Ui & SR 8, Al S
foy faerasmdl gRT IaH AT B FAMUIIS g <9 8T |
s AfdRed TR W fafRre  sawenuer  uRareHRl vg  «l
[Aeradmdl §RT D AMSHRT b iR &R R e b <
BT |

(13) farA®Hdl gRT AT 10 UlARd Ha /q@vs 3MMYd e A gda
A T TG 10 URRIT Wad /@S 3fcd A o & AT Bl
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ARIH JAMERT RT Yd FEiRa &g W Td AM®l & IIgAR
fverd wu | [T &R faea f&y SR |
9 UbR faprIedl gRT URId 20 YRR 96+ /{@ve ardfd®

w0 A e e ¥ gda Ud ofcU Ay I & ol a1 Ay
fran S gifer faar sirge |

(14) AT FRIRT AFGT & AR Yol w&IH, BRR I
fIe[q Fa— oA warfaa fhy SR, e oy fasmedl gRT Mrges
A SUT™ wRRT GRET | 9e JfaRed R URAIdd AHaTd
il J2q— URe AT, TAThIA Yadd=l, JISThid UTifHdh UIS e,
IS R dg MG & oIy I gRT IHI—HAT W NI 3fdeH
vd qed fFaRer Aifa & R If Suaer w18 ST |

(15)g—atoi & Wedwyd faRemfud  y—arwai /feasl & gaa 8q
fAmrEdl gRT AoH=Id Ud GRAR &I (BIded &_= & T H)
Uae WRGR B g AT/ ARl & UifderEl & IR JATaedd
BHIIATE] DT S |

(16) TS B JMfStd YA @ Iaiia Rerd Sfardl bl FHRINSIA HRd 8T
[ Iadl §RT S9d oy Maedd STy IUAel BRIy SIgd |

(17) AT & 25 Ufderd g v S9 R AT wwfaal & eg @
ANTPR AMAGIT SMHHROT §RT AU U Ad B I@T e o<
Y—3TSiF AT I HT B AT By AT g1 ©, Al SFD! Ffayfel
@ S | | [deraadl gR1 ARteadl & ey f[de™ arl Sie—oid
quf fhY GG UG AT JAMTDHROT DI QAT Bl YIar fbar S,
S U § Gl B BWIRYT Bl PR G fddbrDdl B
YT AT ST |

(18) famRId IroT™T &1 FamRll &7 R MG BT SR 89 ddh ISP
G—EE [demeal g)r fear oo e oy fAesaedr af
amdfedl | gfad YE—<@d g oF & ARHR B8R |

4. SUYad Il YOSl & I ARG Aol & R Bg dI8d
AP gob & AI—HY I8I f[dbrg &1 A= A<l 8 gl <1 @l
fIeeiyor R AFHET aRdfde g & AMR WR aigd [AH™ Yob &bl TUET 8
I gRT A1gevs FRiiRa fasd S |

5. fderdddl @1 fAgd—amyfd @ Gaam Jeam &R & oIy IR Uel ureR
HRANTA ffics gR1 fag[q daed Td amaedd fagld wR Urafiear & SR
WR Td g ©U ¥ Wigd I SR qr fA@raedl @ fagfeiiaxr awe
SR B WA fEAtad fHy S @ oAl MEiRd AMgve quf #RA W
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PR TideT YPoib ofdR Ik Yo YidR HRURNTA foffics §RT UaM &l
ST |

6. ol & & fderdeaisll @ Uolionyl & dweg H feen—der g gfear
AT AT (PIaa= 8 AP AMHROT UG fdbraepal & 7ed fifad by
ST aTel I BT UTHY THA §IRT YT o STRI fham ST |

7. BUA UL b TR eF H ol Yol e & Aegm o ari arerel
& forg A 315 vd e 31 Aifd @& a1 MuiRa SWRIad SaRergar. g
DHRIATET GAREd B Y dd BrAdial | UM DI AT DI DI B BN |

ey,
8./ —
o o9, A
afg
G ¢ 2711(1) / 3M6—1—05—34 fafder /2003 dgfe=is |
gfafafy fr=feRaa o1 gammet vd smavas wrfard 2g afvd —
1. \gHXA HUsATgdd, 3N 9%3”
2. I FTfeR, SR e |
3. A 3, faRiy & s mifdrawor, SR ueer |
4. I ro=e e, faf e &=, SR uew |
5. WA YA eI MfIBNI, SRk US|
AT 9,
g/
o g9, fAs
BIEE]
| 2711(1) / 38—1—05—34 fafder /2003 dgfe=ia |
gfafer fFr=faRaa &1 el 1d smaeasds dRia! gg uivd —
1. el [AHM Tgdd, IR Uael AT |
2. UYE 94, PR Ud e, Ik uQel o |
3. 9 g Afed / 9id, Sk Uel U |
4. YT T4 AfIG, IToRg IRYG, IR U |
5. HelfrRieTds, e gd oofiaq, SaR usen |
6. STErRITAT {Fazrd, ATy I%, SU, RIS |
7. 9= TR (G 9 Fo®, SR Uew |
8. U= fIQ3Id, AEHRI AN I, Ik Ia ¥ |
9. AR ITIHN, 3MATE Ud ANl o 9T |
10. JATIT Y& 289! FRITST fA9RT @1 1€ ®isdl 2 |
SIEI
8. /—
ol g9, fAs
BIEE]
<5
e

/ITRUE COPY//



{GBVEXURE R-2 - 5

No. 27-434/2007 1A 1
Government of india
Ministry of Environment & Forests

Paryavaran Bhawan,
CGO Complex, Lodi Road,
New Delhi-110003.

Dated: 31 Qctober, 2007
To ' '
Mis. Agarwai Associates Consortium,
10, New Rajdhant Enciave, Vikas Marg,
New Deihi — 110 092.

f

Subject: Construction of township. ‘Aditya World City’ at Shahpur Bamhetta
village, NH-24, Dist. Ghaziabad by NM/s. Agarwal Associates Consortium -
Environmental Clearance - reg.

Sir,

This has reference to your application No: mil dated 04.04 2007 and subsequent
letters dated 14.07.2007 and 10.10.2007 seeking prior environmental ciearance for the
above project under the 1A Notification, 1994, The proposal hasé been appraised as per
prescriped procedure in the lights of provisions under the £IA Notification, 2006 on the
basis of the mandatory documents enclosed with the apphcation viz_, the Queslionnare
EIA. EMP and the additional clarifications furnished in response 10 the observatons of
ihe Expert Appraisal Commitlee constituted by the competent authority 1n iis meetnr‘qs
hetd on 25" 27" September, 2007 and 11" -12" October, )f)d/ and awarded rnfi
grading o the pro}ect ' :

2. lt s interalia, noled that the project involves he construciion of a residental
townshio on a plot area of 74 86 hectares (7.48.661.7 sq.m.). The total buit up area
proposed is 9. 76,5817 sgm. The total no of apariments proposed tark 3820 (ABR 288 T
1096, 2 BR 21612 & 1 8BR -824 ). The total water requirement 1s 4357 KLO Source
from GDA (fresh water 3028 KLD + recycled water -1329 KLD - The treated waste waler ™~
' shall be used for flushing of toilets and horticulture PUIpOSES. The capacily v oof TR
-proposed is 3.12 lVlLD The total solid waste generation will be 122 36 kg./day. The
- power requirement 1s.25 MYVA Tolal car parking spaces proposed are 5774 (basemanis
slill andg surface) The total cost of the projectis Rs 190.00 crores B '

3 The Expert Commulies after due considerations of the raicvant doZifnen
submitted by the project proponent and additional claafications furmished i respo

its observations have accorded environmential clearance as per the orovisions o
Environmental impact Assessment Notification — 1994 and is subsequont amendmants. .
subject to strict compliance of the terms and conditions as follows: '

——




i "Consent for Establishment” shall be obtained from Uttar Pradesh State Pollutio.n
Control Board and a copy shall be submitted to the Ministry before start of any
consfruction work at the site. )

1) All required sanitary and hygiehic measures should be in place before starting

‘ construction activities and to be maintained throughout the construction phase.

i) A First Aid Room will be provided in the project both during censtruction and
operation of the project. '

1il) Adequate drinking water and sanitary facilities should be provided for

' construction workers at the sife. The safe disposal of wastewater and sold
‘wastes generated during the construction phase should be ensured.

iv) Provisicn should be made for the supply of fuel (kerosena or cooking gas),
utensils such as pressure cookers etc. to the labourers dufing construction
phase.

V) All the ilabourers to be engaged for construction should be screened for health
and adequatefy treated before engag ng them to-work at the site.

\

vi) For dzsmfbct on of waste water, use ullra violet radiation. not chiorination

vii) All the topsoil excavated during construction,‘activities should be stored for usg In
horticulture/landscape develcpment within the project sile

viii)  Disposal of muck during construction phase should not create any adverse effect
on the neighbouring communities and be disposed taking the necessary
precautions for general safety and health aspects of people. onEy in approvbo
fa;tes with the approval of competent authority.

ix) Soil and ground waler samples will be tested o asceriain thal there 13 no hreat
to ground water quality by ieaching of heavy metais and other toxic

: contaminants. : o

x) Construction spoils, including bituminous matenai and other hazardous materials.
must not be allowed to contaminate watercourses and the dump sites for such
material must be secured so that they should not leach into the ground water.

Xi) The diesel generator sets to be used dunng construction phase should be low
sulphur diesel type and should conform to £ (P} Rules prescnbed for air and
noise emission standards.

xt)  Vehicles nired for bnnging construction matenat o the siie etwo’t:id Be n good
conditien and should conform to applicable air and noige smission standards and
should be operated oniy during non-peak hours.

‘; —— f’) ..’./\ l'/ v
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PART A- SPECIFIC CONDITIGNS

Construction Phase

e

53§
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XWi)

© xvii)

XVt

XiX)

XX)

XX1)

XXif)

Xx1ii)

XKV

XX}

XXVI)
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The annual rammfall intensity is faken into consid : for calculating the rain
water harvesting instead of the peak houny ramn wensity. The ram water
harvesiing system need o be revised for peak hourly runoff.

Ambient noise levels should conform to residential standards both during day
and night.  Incremental poliution loads on the ambient air and ncise quality
shouid be closely monitored during construction phase

Fly ash shouid be used as building matenal in the construction as per the

provisions of Fly Ash Notification of September, 1989 and amended as on

August, 2003 {The above condition is applicabie only if the project 1 within 100
km of Thermal Power Station). : ;

Ready mixed concrete musi be used in building construction.

Storm water control and its re-use as per CGWB and BlS standards for various
applications.

Water demand during construction should be reduced by use of pre-mixed
concrete, cunng agents and other best practices referrad

Permission tc draw ground water shall be obtained from the competent Authority

“priof to construction/operation of the project.

Separation of grey and black water should be done by tha use of dual plumbing
line for separation of grey and black waler. : :

Treatment of 100% grey water by decentralised treatment should be done

Fixtures for showers. toilet fiushing and drinking should be of low fiow either by
use of aerators or pressure reducing devices or senscr based control

Use of glass may be reduced hy upto 40% to reduce the electrncily consumption
and load on airconditioning.  If necessary, use high quality double glass with
special reflective coaling in windows.

Roof should meet prescriptive requirement as per Energy Conservation Buiding
Code by using appropriate thermal insulation matenal to fulfill requfrmn* nt. '

Adequate measuras lo reduce air and noise Qom tian f*unr\o (onslruc' en kuﬁpmq
in mind CPCEB norms on neise limits.

Opaaque wall should meel prescriptive requirement as per Energy Conservabion
Building Code which s proposed fo be mandatory for all airconditionad spaces
while it is aspiralional for non-airconditioned spaces by usé of approprale
thermal insulation matena! to fulfill requirement.

Operation Phase {- :

The inslaliation of the Sewage Treatment Plant (STR) should bhe cerulled by an
\{.|_1I-i A.n ‘ Y

mGepsndgeinl Sxpen and 2 oreport 0 s reaard shouid Do gwbentisd in
Minisiry before the project is commissioned for operation. Discharge of llemc i

54
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sewage shall conform to the norms & standards of the Uttar Pradesh State |
Pollution Control Board.

iy Rain water harvesting for roof run- off and surface run- off. as plan submitted
should be implemented. Before recharging the surface run off, pre- treatment
must be done to remove suspended matter, oil and grease.

i) The solid waste generated should be properly coflected & segregated before
disposal to the City Municipal Faciiity. The In-vessel bio-conversion technique
should be used for composting the organic waste.

iv) Any hazardous waste including biomedical waste should be disposed of as per
applicable Rules & norms with necessary approvals of the Uttar Pradesh State
Poliution Control Board.

V) The green belt design along the periphery of the piot shail achieve atlenuation

' factor conforming to the day and night noise standards prescribed for residential -
landuse. The open spaces inside the plot should be suitably landscaped and
covered with vegetation of indigenous variety.

vi} Incremental pollution loads on the ambient air quality, noise and water quality
- shoutd be periodicatly monitored after commissioning of the project.

vii) Application of solar energy should bhe incorporated for illumination of common
areas, lighting for gardens and street lighting in addit ticn tq provision for solar
water heating. A hybnd system or fully solar system fof a gorbon of the
apariments should be provided. '

viil}  Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalizéd and -
no public space should be utilized.

iX) A Reporl on the energy conservation measures confirming to energy
conservation norms finalize by Bureau of Energy Efficienc; should be prepared
incorporating detalds aboui building materials & technoloygy. 2 & U Factors aic
and submit to the Ministry in three monins time.

PART — B. GENERAL CONDITIONS

) The environmental safeguards contained in the FIA Report should  be
implemented in letter and spirit. '

i) Six monthly monitorng reports should be submitied © e Minisley and s
Regronal Office. Lucknow. '

4. Officials from the Regional Office of MOEF, Lucknow who would be monitonng
the mplementation of environmental safeguards should be given full cooperation.
faciliies and documenls / dala by the project proponents during Lfkﬁ%’;ﬂﬂ@@h@ﬂ A
complete set of all the documents submitted to MoET should be forwardeéd to the CCRF
Regionat office of MOEF . Lucknow.

5. in the case of any change(s) in the scope of the project, the project would reguire
a fresh appraisal by this Ministry.
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6. The Minisiry reserves the right to add additional safeguard measures
subsequently, if found necessary, and to. take action including revoking of the

~environment clearance under the provisions of the Environmental (Protection) Act,
- 1986, to ensure effective implementation of the suggested safeguard measures in a
time bound and satisfactory manner.

7. All other statutory clearances such as the approvals for storage of diesel from ,
Chief Controller of Explosives, Fire Department, Civil Aviation Depariment, Forest g
Conservation Act, 1980 and Wildiife (Protection) Act, 1872 etc. shall be obtained, as
applicable by proiect propenents from the competent authorities.

8.7 The project proponent should advertise in at least two local Newspapers widely

- circulated in the region, one of which shall be in the vernacular {anguage informing that
the project has been accorded environmental clearance and copies of clearance letlers
“are available with the Uttar Pradesh State Poilution Control Board and may also be
“seen on the website of the Ministry . of Environment and Forests at
hitp:/fwww envior nic:n. The advertisement should be made within 7 days from the day
of issue of the clearance letter and a copy of the same should be forwarded to the
Regicnal office of this Ministry at Lucknow.

ae These stipulations would be enforced among others under the provisions of
Water (Prevention and Control of Pollution) Act, 1874, the Air {Prevention and control of
Poilution) act 1981, the Environment {Protection} Act. 1886, the Public Liability
{Insurance) Act, 1991 and EIA Notification, 2008,

|

|

. | ' l

10 Under the provisions of Environment (Protection) Act, 1986, legal aclion shall be : |
initialed against the project proponent if it was found that construction of the groject nas o
been started withcut obtaining environmenial clearance. ' ' ' }

1. Environmental clearance is subject to final order of the Hon'ble Supreme Court of
India in the matter of Goa Foundation Vs, Union of India in Wit Petihon (Sivil) No 480 of |

2004 as may be applicable to this project
e

(Bharat Bhushan)

Director {1A)
bbhushan88@yahoo.com

‘ Tel: 24360795

Copy to: - ' ZI"JO'W _
1. The Secretlary, Department of Environment, Government of Ultar Pradesh ‘ l
Lucknow o ‘

2 The Member Secretary, Uttar Pradesh Poliution Contro! Board, PICUP
Bhavan, 3™ Floor, Vibhuti Khand, Gomiinagar. Lucknow o
3. The CCF  Regional Office Ministry of Environment & Forests . ROCZY
Kendriya Bhawan, 5" Floor, Sector 'H'. Aligan). Lucknow -- 228020 I ﬁ
A - Division. Monitoring Cell, MOEF, New Delhi - 110003

Guard fiie _ "{, : /

L ry Prew by ta e
(Zgrat Rhoshang

Sy

Director {1A) ' S

P . . » : !
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= Stfate Level Envirohment Impact Assessment Authority, Uttar Pradesh

ANNEXURE R-3 Directorate of Environment, U.P,

Dr. Bhim Rac Ambedkar Paryavaran Parisar

Vineet Khand-1, Gomti Nagar, Lucknow- 226 010

Phone : 91-522-2300 541, Fax : 91-522-2300 543
To, : E-mail ; doeuplko@yahoo.com:

Mr. P.S. Chaudhary, Website : www.sefaaup.com
G.M.,,

10, New Rajdhani Enclave,

Adjacent to Preet Vihar Metro Station,

Vikas Marg, New Delhi-110092.

Ref. No.. L. C X /Praya/SEAC/1602/2012/DD(D) Date: O?October,zols
Sub:Environmental Clearance for Township Project “Aditya World City” at Village-

Shabpur, Bamheta, 'NH-24, Ghaziabad, U.P. Ms Agarwal Associated (Promoters)
Ltd. :

Dear Sir,

. Please refer to your letter dated 16-05-2013, 15-07-2013, 06-08-2013,23-07-2013 &
31-08-2013 addressed to the Secretary, SEAC, Directorate of Environment Govt. of UP on
the subject as above. Regarding proposed terms of reference a presentation was made by the
Consultant M/s Grass Root Research & Creation India(P) Ltd. representative of the project
proponents before the State Level Expert Appraisal Committee meeting dated 31-08-2013

" and the committee was given to understand that:-

1. The Project proposal falls under category -8b of EIA Notification, 2006 (as amended)
and will be located at Khasra No. 1619, 1622, 1623, 1625, 1670, 1671/1, 1671/2,
1672, 1673, 1674, 1734, 1735, 1736, 1737, 1738, 1739, 1744, 1745, 1746, 1747/1,
1747/2, 1747/3, 1747/4, 1748, 1749, 1750, 1751, 1752/1, 1752/2, 1753, 1754, 1755,
1756/1, 1756/2, 1756/3, 1757, 1757/4, 1757/1, 1759/2, 1759/1, 1760-1767, 1770-71,
1826-1835, 1836/1,.1836/2, 1837-38, 1839/1, 1839/2, 1839/3, 1840-1843, 1866-1870,
1910-1911, 1912/1, 1912/2, 1913-1984, 19971998, 2000-2015, 2016/1, 2016/2,

- 20172026, 2027/1, 2027/2, 2028/10, 2028/7, 2028/9, 2028/11, 2028/4, 2028/2,

0 T 202971, 202973, 2029/4, 2030-2013, 2032/4, 2032/3, 2033/1, 2033/4, 2033/2, 2033/1,
- 2034/1, 2034/2, 2035, 2036/1, 2037-2039, 2040/1, 2040/2, 2040/3, 2041-2050,

2051/1, 2051/2, 2052, 2053/1, 2054-2056, 2057/1, 20060-2065, 2248, 2257-2261-
2295, 2354, 2364-2375, Village-Shahpur, Bamheta, NH-24, Ghaziabad, U.P. Ms
Agarwal Associated (Promoters) Ltd.

2. The total project/plot area and proposed built-up area of the project are respectively
7,47,435.0 mt sq. and 13,95,596.098 mt sq.

3. The FAR to be achieved are 11,09,386.31 sqm.

4. Parking facility is proposed for 8630 ECS.

5. The total water requirement is proposed as 5536 KLD & Total Fresh water
requirements is proposed as 3778 KLD from Municipal Corporation. i

6. The total waste water generation is proposed as 4,641 KLD to be treated in STP of ,
5550 KLD capacity. '

7. Total power requirement is proposed as 32000 KVA to be supplied by PVVNL.

8. 10 X 1000 of DG Sets are proposed for power backup.
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E.C, for Township Pro|

9. Green area of the proposed project is 1,73,674.338 sqm.

10. Quantity of MSW to be generated is proposed as 32,591.55 Kg/day.
11. The total no of proposed RWH pits are 27.

12. All internal roads are proposed to be at least 9 meter wide.

Based on the recommendations of the State Level Expert Appraisal Committee

Meeting held on 31-08-2013 the State Level Environment Impact Assessment Authority in its

Meeting held on 30-09-2013 has decided to grant the Environmental Clearance to the project

-subject to the effective implementation of the following general and specific conditions:-

a. General Conditions:

1. - Tt shall be ensured that all standards related to ambient environmental quality and the
emission/effluent standards as prescribed by the MoEF are strictly complied with.

2. It shall be ensured that obtain the no objection certificate from the U P pollution

' control board before start of construction. _

3. It shall be ensured that no construction work or preparation of land by the project
management except for securing the land is started on the project or the activity
without the prior environmental clearance.

4. The proposed land use shall be in accordance to the prescribed land use. A land use
certificate issued by the competent Authority shall be obtained in this regards.

3. Ali trees felling in the project area shall be as permitted by the forest department under
the prescribed rules. Suitable clearance in this regard shall be obtained from the
competent Authority.

6. Impact of drainage pattern on environment should be provided.

7. Surface hydrology and water regime of the project area within 10 km should be
provided.

3. A suitable plan for providing shelter, light and fuel, water and waste disposal for

construction labour during the construction phase shall be provided along with the
: number of proposed workers.

9. Measures shall be undertaken to recycle and reuse treated effluents for horticulture and -

- plantation. A suitable plan for waste water recycling shall be submitted.

10.  Obtain proper permission from competent authorities regarding enhanced traffic during
and due to construction and operation of project.

11.  Obtain necessary clearances from the competent Authority on the abstraction and use
of ground water during the construction and operation phases,

12, Hazardous/inflammable/Explosive materials likely to be stored during the construction

' and operation phases shall be as per standard procedure as prescribed under law,
Necessary clearances in this regards shall be obtained.

13.  Solid wastes shall be suitably segregated and disposed. A separate and isolated
municipal waste collection center should be provided. Necessary plans should be
submitted in this regards.

14.  Suitable rainwater harvesting systems as per designs of groundwater department shall
be installed. Complete proposals iti this regard should be submitted.

15. The emissions and effluents etc. from machines, Instruments and transport during
construction and operation phases should be according to the prescribed standards.
Necessary plans in this regard shall be submitted.

16.  Water sprinklers and other dust control measures should be undertaken to take care of

' dust generated during the construction and operation phases. Necessary plans in this
regard shall be submitted.

17. - Suitable noise abatement measures shall be adopted during the construction and
operation phases in order to ensure that the noise emissions do not violate the
prescribed ambient noise standards. Necessary plans in this regard shall be submitted.




20.

21.

22,

23.

24,
25.
26.
27,
28.

29.

30.
31

32.

33.
34.

35.

36.

37.

Separate stock piles shall be maintained for excavated top soil and the top soil should
be utilized for preparation of green belt.

Sewage effluents shall be kept separate from rain water collection and storage system
and separately disposed. Other effluents should not be allowed to mix with domestic
effluents.

Hazardous/Solid wastes generated during construction and operation phases should be
disposed off as prescribed under law. Necessary clearances in this regard shall be
obtained.

Alternate technologies for solid waste disposals (like vermin-culture etc.) should be
used in consultation with expert organizations.

No wetland should be infringed during construction and operation phases. Any
wetland coming in the project area should be suitably rejuvenated and conserved.

Pavements shall be so constructed as to allow infiltration of surface run-off of rain
water. Fully impermeable pavements shall not be comstructed. Construction of
pavements around trees shall be as per scientifically accepted principles in order to
provide suitable watering, aeration and nutrition to the tree.

The Green building Concept suggested by Indian Green Building Council, which is a
part of CII-Godrej GBC, shall be studied and followed as for as possible.

Compliance with the safety procedures, norms and guidelines as outlined in National
Building Code 2005 shall be compulsorily ensured. '

Ensure usage of dual flush systems for flush cisterns and explore options to use sensor
based fixtures, waterless urinals and other water saving techniques.

Explore options for use of dual pipe plumbing for use of water with different qualities
such as municipal supply, recycled water, ground water etc.

Ensure use of measures for reducing water demand for landscaping and using
xeriscaping, efficient irrigation equipments & controlled watering systems.

Make suitable provisions for using solar energy as altemative source of energy. Solar
energy application should be incorporated for illumination of common areas, lighting
for gardens and street lighting in addition to provision for solar water heating. Present
a detailed report showing how much percentage of backup power for institution can be
provided through solar energy so that use and polluting effects of DG sets can be
minimized. ' ,
Make separate provision for segregation, collection, transport and disposal of e-waste.

.Educate citizens and other stake-holders by putting up hoardings at different places to

create environmental awareness.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space
should be utilized.

Prepare and present disaster management plan.

A report on the energy conservation measures confirming to energy conservation
norms finalize by Bureau of Energy efficiency should be prepared incorporating details
about building materials and technology, R & U Factors etc.

Fly ash should be used as building material in the construction as per the provision of
fly ash notification of September, 1999 and amended as on August, 2003 (The above
condition is applicable only if the project lies within 100 km of Thermal Power

Station).

. The DG sets to be used during construction phase should use low sulphur diesel type

and should conform to E.P. rules prescribed for air and noise emission standards.
Alternate technologies to Chlorination (for disinfection of waste water) including
methods like Ultra Violet radiation, Ozonation etc. shall be examined and a report
submitted with justification for selected technology.

59




39.

40,
41.

42.

43,

44,
45.
46.

47.
48.

49,

50. -

51.

52.
53.

54,
5.
56.
. 57.

58,

The green belt design along the periphery of the plot shall achieve attenuation factor
conforming to the day and night noise standards prescribed for residential land use.
The open spaces inside the plot should be sujtably landscaped and covered with
vegetation of indigenous variety.

The construction of the building and the consequent increased traffic load should be
such that the micro climate of the area is not adversely affected.

The building should be designed so as to take sufficient safeguards regarding seismic
Zone sensitivity.

High rise buildings should obtain clearance from aviation department of concerned
authority.

Suitable measures shall be taken to restrain the development of small commercial
activities or slums in the vicinity of the complex. All commercial activities should be
restricted to special areas earmarked for the purpose.

It is suggested that literacy program for weaker sections of society/women/adults
(including domestic help) and under privileged children could be provided in a fozmai
way.

The use of Compact Fluorescent lamps should be encouraged. A management plan for
the safe disposal of used/damaged CFLs should be submitted.

It shall be ensured that all Street and park lighting is solar powered. 50% of the same
may be provided with dual {(solar/electrical) alternatives.

Solar water heater shall be installed to the maximum possible capacity. Plans may be
drawn up accordingly ad submitted with Jushﬁcatmn

Treated effluents shall be maximally reused to aim for zero dlscharge Where ever not
possible, a detailed management plan for disposal should be prov1ded with quantities
and quality of waste water.

The treated effluents should normally not be discharged into pubhc sewers with
terminal treatment facilities as they adversely affect the hydraulic capacity of STP. If
unable, necessary permission from authorities should be taken.

Construction activities including movements of vehicles should be so managed so that
no disturbance is caused to nearby residents.

All necessary statutory clearances should be obtained and submitted before start of any
construction activity and if this condition is violated the clearance, if and when given,
shall be automatically deemed to have been cancelled. »

Parking areas should be in accordance with the norms of MOEF, Government of India.
Plans may be drawn up accordingly and submitted.

The location of the STP should be such that it is aWay from human habilitation and
does not cause problem of odor. Odorless technology options should be examined and
a report submitted.

The Environment Management plan should also include the break up costs on various
activities and the management issues also so that the residents also participate in the
implementation of the environment management plan.

Detailed plans for safe disposal of STP sludge shall be provided along with ultimate
disposal location, quantitative estimates and measures proposed.

Status of the project as on date shall be submitted along with photographs from North,
South, West and East side facing camera and adjoining areas should be provided.
Specific location along with dimensions with reference to STP, Parking, Open areas
and Green belt etc. should be provided on the layout plan.

The DG sets shall be so installed so as to conform to prescribed stack heights and
regulations and also to the noise standards as prescribed. Details should be submitted.
E-Waste Management should be done as per MoEF guidelines.
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62.
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64.
65.
66.
67.
68.

69.

70.
71.
72.

Electrical waste should be segregated and disposed suitably as not to impose

Environmental Risk.

The use of suitably processed plastic waste in the construction of roads should be

considered.

Displaced persons shall be suitably rehabilitated as per prescribed norms,

Dispensary for first aid shall be provided.

Safe disposal arrangement of used toiletries items in Hotels should be ensured.

Toiletries items could be given complementary to guests, adopting suitable measures.

Diesel generating set stacks should be monitored for CO and HC.

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be

monitored for bacterial contamination. Necessary Hand Pumps should be provided for

sampling. The monitoring is to be done both in pre and post monsoon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF

norms.

A Separate electric meter shall be. provided to monitor consumption of energy for the
operation of sewage/effluent treatment in tanks,

An energy audit should be annually carried out during the operational phase and

submitted to the authority.

Project proponents shall endeavor to obtain I1SO: 1400]1certification. All general and

specific conditions mentioned under this environmental clearance should be included

- in the environmental manual to be prepared for the certification purposes and

compliance.

Appropriate safety measures should be made for accidental fire.

Smoke meters should be installed as warning measures for accidental fires,

Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearance
from National Board Wild Life (NBWL) even if the eco- sensitive zone is not
earmarked.

b. Specific Conditions:

1.

Provisions of roads across the proposed township shall be made for the purpose of
nearby villagers.

Any village facilities/routes, falling within or around the project site, shall not be
“obstructed due to construction/operation of the project. An affidavit to this effect
should be submitted by the project proponent to the Authority.

Local village bodies around the project site should be duly informed about the project
proposal and environmental clearance granted in the matter.

If any of wetlands/ponds exit within the project area as per revenue records, it should
be protected and maintained and brought to the notice of forest department/SEIAA for
directions”.

Digging of basement shall be undertaken in consuitation with District
Administration/Mining Department in view of structural safety of adjacent buildings.
Rain water harvesting pits should be calculated on the basis of 50 mm/hour rain
intensity. ' |
Sprinkler to be used for curing and quenching during construction phase. No ground
water to be used during construction and operation phase.

Environmental Corporate Responsibility (ECR) plan along with budgetary provision
amounting to 2% of total project cost shall be submitted (within three month) on need
base assessment study in the study area. Income generating measures which can help
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11

12.

13.
14.

15.

16.

17.
- 18
19,

20.

21.
22,

23,

in up-liftment of weaker section of society consistent with the traditional skills of the
people identified. The program me can include activities such as old age homes, rain
water harvesting provisions in nearby areas, development of fodder farm, fruit bearing
orchards, vocational training etc. In addition, vocational training for individuals shall
be imparted so that poor section of society can take up self employment and jobs.
Separate budget for community development activities and income generating
programmers shall be specified.

Separate parking shall be provided for township and commercial areas.

. Use of LEDs should be explored in place of CFL. Solar light is to be provided in the

common areas with 50% of them may be with dual power.

All internal and peripheral roads should be minimum 9 m. wide and all entry & exit

should be bell mouth shaped.

The three tier G-een Belt shall be raised all around the plant site which shall comprise

of not less than 33% of the total area. The project proponent shall ensure that the

density of trees a.e not less than 2500 per ha and rate of survival of plantation shall be

not less than 80%.. The selection of plant species shall be as per the CPCB guidelines

in consultation v-ith the DFO.

Wheel wash arr-ngement is to be made at exit point during construction phase.

STP to be cons ructed during construction phase. 100% waste water is to be treated in

STP confirmiyg to prescribe standards of receiving body or designated use.

Monitoring of STP to be done weekly till its stabilizations then monthly. To discharge

excess treatr 1 waste water into public drainage system/drains permission from the

competent ¢ ithority to be taken before prior to any discharge.

LIG & EV S housing to be provided as per Ghaziabad Development Authority

Nommns. .

Provision for 100% Rain Water Harvesting in the project premises shall be made.

RWH sh il be initially done only from the roof top. RWH from green and other open

areas st 1l be done only after permission from CGWB. No. of rain water harvesting

pits st:1l be increased towards open area.

Dedirated guest parking at stilt should be provided.

Mar:agement of manure shall be adequately undertaken.

Qic Xk Height should be calculated based on combined Gen-sets capacity and shall be
‘s ;her than the tallest building in the project.

" ne total excavated soil will be completely utilized at project site for leveling and

sack filling, The top soil generated during basement construction will be used for

plantation and green area development. The management of surplus soil, if any, will

be transported and managed in Eco- friendly manner and the plan will be submitted

within 3 month.

Creche to be provided during the construction and operation phase.

Provision of separate dedicated room tc be made for senior citizen commensurate

with proper amenities (TV, music system, indoor games etc.) for end user in and

around the club house.

E-waste shall be managed as per e-waste notification. Temporary storage at secure

place be made till it is given to recycler approvcd by CPCB. Temporary storage for

MSW for two days shall be provided.
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ta, NI1-24, Ghaziabad. UJ.P. Ms Agarwal Associated (Promoters) Lid,

- 24 Post project monitoring for air, water (surfacet ground), Stack (including CO and
HC) Noise of D.G. sets, STP to be carried out as CPCB Guidelines.

25. Adequate Ventilation arrangement for the basement shall be undertaken along with
installation of CO Monitors.

26. The basement should be constructed in consultation with CGWB to avoid
infringement of water table. ‘

27. An area of 500 mt. radius around is to be treated as no-development zone as
required/prescribed/identified under law and should be kept as buffer/no activity zone.
The proposed site should not be a part of any no- deveIOpment zone as
required/prescribed/identified under law.”

28. Arrangement should be made for guard for collection of storm water.

29. Detailed MSW Management plan including collection and transportation is to be
submitted within 03 month.

This Environmental Clearance is subject to ownership of the site by the project
proponents in confirmation with approved Master Plan for Ghaziabad. In case of violation, it
- would not be effective and would automatically be stand cancelled.

You are also directed to ensure that the proposed site is not a part of any no-
development zone as required/prescribed/identified under law. In case of violation, this
permission shall automatically deem to be cancelled. Also, in the event of any dispute on

~ownership or land use of the proposed site, this clearance shall automatically deemed to be
cancelled.

The project proponent will have to submit approved plans and proposals incorporating
the conditions specified in the Environmental Clearance within 03 months of issue of the
clearance. The SEIAA/MoEF reserves the right to revoke the environmental clearance, if
conditions stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may
impose additional environmental conditions or modify the existing ones, if necessary.
Necessary statutory clearances should be obtained and submitted before start of any
construction activity.

These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991
and EIA Notification, 2006 including the amendments and rules made thereafter.

This is to request you to take further necessary action in the matter as per provision of
Gazette Notification No. §.0. 1533(E) dated 14.9.2006, as amended and send regular
compliance reports to the authority as prescribed in the aforesaid notification.

Ot

{J. S. Yadav)
Member Secretary, SEIAA
NO.occreeiens /Praya/SEAC/1602/2012/DD(D) Dated: As above
Copy with enclosure for Information and necessary action to:
I. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh
Lucknow. . . :
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Dr. P.L. Ahuja Rai,Advisor, IA Division, Ministry of Environment & Forests, Govt.
of India, Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi.

Chief Conservator, Regional Office, Ministry of Environment & Forests, (Central
Region), Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

District Magistrate, Ghaziabad. '

The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar,
Lucknow.

. Deputy Director, Regional office, Meerut, Directorate of Environment.

Copy to Web Master/ guard file. /

(O. P. Varma)
Secretary, SEAC/
Director (I/C), Environment

/ITRUE COPY//
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ANNEXURE R-5
- State Level Environment Impact A2&ssment Authority, Uttar Pradesh 69

Directorate of Environment, UP.
Vineet Khand-1, Gomti Nagar, Lucknow-226 010

To,
Ll :q - - % : ) -
N Py MEM_Immnlmmsnmm
G.M, webat '_""“""“’. st con:
10, New Rajdhani Enclave, i
Adjacent to Preet Vihar Metro Station,
Vikas Marg, New Delhi- 110092
Ref. No. | _'dj [Parya/SEIAA/1602/2020 Date 12 June, 2021
Sub: _ Extension of validity regarding- Environmental Clearance of Integrated Township "Aditya World City"”
at Village-Shahpur, Bamheta, Dasna, District- Ghaziabad., M/s Agarwal Associates (Promoters) Ltd. File No.
1602/Proposal No. SIA/UP/MIS/99976/2021
Dear 5Sir,

Please refer to your application dated 25-02-2021 & 23-03-2021 addressed to the Chairman/Secretary,
State Level Environment Impact Assessment Authority (SEIAA) and Director, Directorate of Environment Gowt. of
UP. Regarding Extension of Environmental Clearance of Integrated Township “Aditya World City" at Village-
Shahpur, Bamheta, Dasna, District- Ghaziabad., M/s Agarwal Associates (Promoters) Lid.

This is to inform you that the project case was considered in 5375t SEAC meeting held on 07-04-2021.
Wherein, The committee noted that the environmental clearance for the above proposal was issued by SEIAA,
U.P. vide letter no. 1555/PARYA/SEAC/1602/2012/DD(D) dated 07/10/2013 for plot area 7.47,435 m2 and built
up area 13,95556.098 m2. The validity of Environment dearance letter daled 07/10/2013 eapited wn
06/10/2020. The project propenent applied for extension of validity on 24/02/2021 as per MoEFECC notification
no. 5.0. 4254(E) dated 27th November, 2020.

Subsequently, the project case was considered in 472th SEIAA meeting held on 03-06-2021 wherein,
State Level Environment impact Assestment Authority (SEIAA) agreed with the recommendations of the SEAC to
extend the validity of Environmental Clearance letter dated 07/10/2013 for the period of 03 years i.e. 07/10/2020
to 06/10/2023.

Rest All the contents mentioned in Environmental Clearance letter no. 1555/PARYASSEAC/
1602/2012/DD{D) dated 07/10/2013shall remain same.

Any appeal against this EC shall e with the National Green Tribunal, if preferred, within a period of 3¢
days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

\\hlsh Tiwari)

Member Secretary, SEIAA

Rt M JParyaf1602/2020 Dated: As abave
Capy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advizor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt, of india, Indira
ParyavaranBhawan, JorBagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
KendriyaBhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
4, The Member Secretary, U.P. Pollution Centrol Board, TC-12V, ParyavaranBhawan, Vibhutikhand,
Gomti Nagar, Lucknow.
5. District Magistrate, Ghaziabad, U.P.
6, Copy for Web Master/Guard file.

<
e
//ITRUE COPY//

[Ashish Tiwari]
Member Secretary, SEIAA
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UPPCB

M"‘"‘-‘"‘i UTTAR PRADESH POLLUTION CONTROL BOARD
“‘?%}quﬁl.\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 30/09/2021
134936/UPPCB/Ghaziabad(UPPCBRO)/CT O/wat
er/GHAZIABAD/2021

To,

Shri PRAHALAD SINGH

M/s Agarwal Associates (Promoters) Limited

Integrated Township "Aditya World City", Village- Shahpur Bamheta, Dasna, District-
Ghaziabad, 220100

GHAZIABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. Agarwal Associates (Promoters) Limited

Reference Application No : 13217449 Dated :30/09/2021

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Agarwal Associates
(Promoters) Limited is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent isvalid for the period from 24/08/2021 to 31/12/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

CEO
C-1.
Enclosed : Asabove
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Ghaziabad.
CEO

C-1.



71
U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexur e to Consent issued to M/s.Agarwal Associates (Promoters) Limited vide

Consent Order No. 13217449/ Water Dated : 30/09/2021

4(a)

A(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Integrated township (Total Plot
area 7,47,435 Square meter and Total Built up Area 13,95,596.098 Square meter).

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
dischargeKL/day dischar ge point
1 Domestic 1200 KLD STP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 COD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
5 Quantity of Discharge 1200 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No | Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and itslog book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. Project shall comply with CGWA notifica]c?nﬁlttar Pradesh Groundwater (Management and
Regulation) Act 2019. Water shall be obtained from legally permissible sources only. If the project
fails to comply with this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposesis
available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf.

5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board
earlier and the audited balance sheet for the current year and the details of fees deposited during last
three years within a month failing which consent would be deemed void.

7. At the site adisplay board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such away so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at |east 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelinesissued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEM S to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders/ directionsissued by Hon’ ble Supreme Court Hon’ ble High
Court, Hon' ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

16. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent normsin CEPI areas.

I ssued with the per mission of competent authority .
For and on behalf of U.P. Pollution Control Board .

CEO

<5

-
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o 73
:.ﬁ,—;‘i UTTAR PRADESH POLLUTION CONTROL BOARD
“‘9%}55& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
CONSENT ORDER
Ref No. - Dated : 30/09/2021

134938/UPPCB/Ghaziabad(UPPCBRO)/CTO/airIGHAZIABAD/2021

To,
Shri PRAHALAD SINGH
M/s Agarwal Associates (Promoters) Limited

Integrated Township "Aditya World City", Village- Shahpur Bamheta, Dasna, District-
Ghaziabad, 220100

GHAZIABAD

Sub; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. Agarwal Associates (Promoters) Limited

Reference Application No. 13217648 Dated : 30/09/2021

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
Agarwal Associates (Promoters) Limited. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 24/08/2021 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

CEO
C-1
Enclosed : Asabove
(condition of consent):
Copy to:  Regiona Officer, U.P. Pollution Control Board, Ghaziabad.
CEO

C-1.
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U.P. Pollution Control Board

Dated : 30/09/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Integrated township (Total Plot
area 7,47,435 Sguare meter and Total Built up Area 13,95,596.098 Square meter).

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source
1 2x500 KVA HSD 2 Sulphur As per norms
DG Set Dioxide

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detalil

S.No Stack No Par ameter Standard

1 2 Sulphur Dioxide As per EP Act 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filethe renewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions.



1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.

3. The Unit shall submit the point wise compliance report of the conditions imposed in the
CTOICTE issued by the Board earlier and the audited balance sheet for the current year and the
details of fees deposited within a month failing which consent would be deemed void.

4. At the Unit site adisplay board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

5. Thisconsent isonly valid for emission generated from DG Sets. Project shall obtain CTE before
installing any other source of emissioni.e. DG Sets etc.

6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at |east 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelinesissued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

7. Thisconsent isvalid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server.

9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

10. The Unit shall abide by orders/ directionsissued by Hon’ ble Supreme Court Hon’ ble High
Court, Hon' ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

I ssued with the per mission of competent authority .
For and on behalf of U.P. Pollution Control Board .

CEO

/ITRUE COPY//
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- =
‘_‘f\-\fv‘/'i Uttar Pradesh Pollution Control Board
Qﬁ%‘h'ﬁ,“& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

o

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

196588/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2023 Date: 21/12/2023

To,

M/s

Agarwal Associates (Promoters) Limited

Integrated Township ""Aditya World City", Village- Shahpur Bamheta, Application Id-

Dasna, District-Ghaziabad, 220100 23523456

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Agarwal Associates (Promoters) Limited located at Integrated Township
"Aditya World City", Village- Shahpur Bamheta, Dasna, District-Ghaziabad, 220100. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

I. This CCA Agarwal Associates (Promoters) Limited granted for the period from 02/01/2024 to
31/12/2028 and valid for manufacturing of following products.

S Product Quantity Unit
No
1 Group Housing Total Plot Area Metric Tonnes/Day
Project 747435 SQM, Built
up Area- 1395596.098
SQM

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic 1200 KLLD STP Generated
Domestic effluent
is being treated in
STP of 2x700 KLLD
and 1x1000 KLLD
installed within
premises. Treated
effluent is being
reused in
gardening/flushing
as much as
possible.

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
PRADEEP  peoensy
SHARMA iy
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(i11) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 [2x700 KVA | PNG, HSD 1...3 Sulphur As per
DG sets & Dioxide applicable
1x1000 norms
KVA Sets

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1...3 Sulphur Dioxide As per applicable
norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

PRADEEP SD:{gAitRa'\I/II);signed by PRADEEP
SHARMA ES;?;;OM.OLW 22:00:08
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4192
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4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point Digitally signed by
P RADEEP PRADEEP SHARMA

Date: 2024.01.17
SHARMA 22:00:21 +05'30'
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12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The unit shall not abstract the ground water under any circumstances without prior permission from the
UPGWD. Water shall be obtained from legally permissible sources only. If the project fails to comply with
this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The guidelines
developed by the CPCB for the utilization of treated effluent for the irrigation purposes is available at the
URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf.

5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water Resources,
River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board earlier and
the audited balance sheet for the current year and the details of fees deposited during last three years within
a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction and
Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also independent
flow meters, logbook and electric meter should be installed for Sewage treatment plant.

9. The Unit should be operated in such a way so that there is no adverse impact on public and environment.
10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
maneuvering arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB
server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Sewage treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands automatically
suspended for that period.

15. Unit shall install flow meters on inlet and final outlet of STP and maintain log book.
16.Project shall maintain records regarding generation & disposal of municipal solid waste and submit
necessary permission from competent authority for disposal of solid waste generated in project.

17. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

18. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before
installing any other source of emission i.e. DG Sets etc.

19. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,

PRADEEP  piiets shanva
SHARMA ~ Dyszomoni7zzoos
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Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
20. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent norms in CEPI areas.
21. Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
22. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time to time regarding use of cleaner fuel.
23. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 75 regarding GRAP.
24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
25. Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
26. Project shall ensure to maintain MLSS in aeration tank of STP.
27. Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
28. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 76 and 77 regarding regulation of DG sets.
29. The project shall ensure compliance of the orders passed by the Hon'ble National Green Tribunal, New
Delhi.
30. Project Proponent shall also install digital water metres connected to central Concerned of
UPPCB/CPCB.
31. In respect of establishments having water supply from the local bodies and also extracting ground water,
there should be separate digital metres in respect of both sources.
32. Project shall install Dual plumbing systems and recycling of treated gray water for toilet flushing, floor
washing, gardening to reduce around 30% of fresh potable water requirement.
33. Environmental compensation, if any, imposed against the project will be deposited by the PP.

PRADEEP  perizerey

SHARMA 525200
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Copy to:

Regional Officer, UPPCB, Ghaziabad. PRADEEP  Distaly sioned by
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Date: 2024.01.17
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1 4§\I NEXURE R-13

A‘ URBAN HOMES APARTMENT OWNERS ASSOCIATION

T (A society registered under the Societies Registration Act, 1860)
W Add.: Maintenance Office, Tower C, Urban Homes, Shahpur Bamheta, Ghaziabad - 201002
%Mowuﬂ" as® Ph: +91 98106 90655, E-mail: aoa.urbanhomes.gzb@gmail.com

87

Registration No.: GHA/00888/2021-2022

Ref no.:

Dated: .1.9:.‘,9:5\3!
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President:- Secretary:- Members:-

Sh. Uma Babu Sh. Pranav Kumar Singh * Sh. Amardeep Singh * Sh. Chandrakant Ral  « Sh. Indrapal Singh
Vice President:- Treasurer:- * Sh. Sudhir Kumar « Sh. Virendra Tiwari

L &4{ Craturvedi Sh. Ranjeet Kumar Singh -
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Analyzing for an Assured
Future

ANNEXURE R-14

NOIDA TESTN4A LABORATORIES 88

(A Government of India Approved Testing Laboratory)
(An ISO : 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)

MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory
B +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIFICATE
Issued To: M/s Aditya World City Report Code : WW-100524-021
ULR No. : TC681424000005098F
Address: Sector — 3, Ghaziabad, U. P. Test Report of : Waste Water
Service Request No  : NTL/SRF/05/24-04
Service Request Date : 09/05/2024
Report Issue Date : 14/05/2024

SAMPLING & ANALYSIS DATA

Sample Received On 10/05/2024

Sample Drawn By NTL Representative
Sample Description STP Outlet

Sample Quantity/Packing detail 1 lt/Plastic Cane
Weather Conditions Normal

Analysis Duration 10/05/2024 to 14/05/2024

TEST RESULTS
S.No. | Parameter Test Method Results Units Limits as per
CPCB norms
1 pH I1S:3025(Part-11):1983 7.25 - 5.5-9.0
2 Total Suspended Solid I1S:3025(Part-17):1984 8.0 mg/l 100.0
3. Chemical Oxygen Demand (as O,) APHA 5220 B:2005 36.0 mg/l 250
4 Biological Oxygen Demand (as O,) 1S:3025(Part-44):1993 T2 mg/1 30
(3 days at 27°C)
5. Oil & grease 18:3025(Part-39):1984 BDL (<1.0) mg/l 10

Remarks: Test parameters coming in under limit, prescribe limits are given by MoEF/Central Pollution Control Board.
BDL — Below Detection Limit
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

Qﬁl}dgﬂmv AUTHOR
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=

Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301
Branch Office :
HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNE
E.: noida.laboratory@gmail.com, info@noidalabs.com W.: www.noidalabs.com
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ANNEXURE R-15
GROUND V#RrER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG030628
VALID FROM 31/12/2023 TO 12/05/2027

Serial No.: 202211000327

Name of the Owner PRAHALAD SINGH

Address of the Applicant Integrated Township, Aditya World
City, Village-Shahpur, Bamheta,

Dasna, District-Ghaziabad
Date of Submission 11/11/2022

Company Name ADITYA WORLD CITY M/s

AGARWAL ASSOCIATES
(PROMOTER

Location Particulars

District Ghaziabad

Plot No./Khasra No. Existing Land document attached.
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of  01/04/2017

the Well

Type of Well Tube Well/Boring
Purpose of well Infrastructural
Strainer Position (For Tube Well)

Type of Pump Used Submersible

Operational Device Electric Motor
Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of 52.00
Withdrawal (m3/hr.):

Maximum Allowable Annual 341640.00

Extraction of Ground Water:

Reason for renewal of N.O.C.

.31 . F Fdieu &1 HRUr

Against Case

Application No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m?/hr.)

01/04/2017

Maximum Allowable Running Hours

Per Day:

Recharge Required

89

GZBDO0823RIF0178

VILL SHAHPUR
BAMHETA,PARGANA
DASNA Distt GHAZIABAD

Municipal
Corporation/Nagar Nigam,
Ghaziabad

N/A

NA

120.00

12.50

52.00

18.00

0.00

Our UPGWD NOC No. REG034017 which was Valid From 12/05/2017 TO 11/05/2022.



« This No-Objection certificate authorizes the owner applicant (154-)6 sink a well in the location specified for extraction of ground watggt
a rate not exceeding that as shown at Sl. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground wa er
and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to ancella ion of
this authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital wa er flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted y he said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed o he
recorded rate from water meters

« (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any o her
reasons, if the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SlI. (2) and ( ) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to an ella ion of
this registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have o apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level re orders
shall be made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for ins alla ion
of piezometers are as follows for compliance of NOC:

« * The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground wa er is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

« + The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more han
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

« + No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR wi h eleme ry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« *The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measuremen should e
given in meter up to two decimals.

« + For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« + The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« < All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

« +The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

« +APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

« *Any other site-specific requirement regarding safety and access for measurement may be taken care of.

« (11) Any other condition(s) that may be imposed by the concerned Authority.

e (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found o e
incorrect during verification at any subsequent stage, this permit is liable for cancellation.



« SPECIFIC CONDITIONS: 91

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion
of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at
least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :24/05/2024

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature



GROUND VW8rER DEPARTMENT 92

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG038797
VALID FROM 31/12/2023 TO 12/05/2027

Serial No.: 202211000329

Name of the Owner PRAHALAD SINGH

Address of the Applicant Integrated Township, Aditya World
City, Village-Shahpur, Bamheta,

Dasna, District-Ghaziabad
Date of Submission 11/11/2022

Company Name ADITYA WORLD CITY M/s-

AGARWAL ASSOCIATES
(PROMOTE

Location Particulars

District Ghaziabad

Plot No./Khasra No. Existing Land document attached.
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 01/04/2017

the Well

Type of Well Tube Well/Boring
Purpose of well Infrastructural
Strainer Position (For Tube Well)

Type of Pump Used Submersible

Operational Device Electric Motor
Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of 40.00
Withdrawal (m3/hr.):

Maximum Allowable Annual 292000.00

Extraction of Ground Water:

Reason for renewal of N.O.C.

.31 . F Fdieu &1 HRUr

Against Case

Application No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m?/hr.)

01/04/2017

Maximum Allowable Running Hours

Per Day:

Recharge Required

GZBDO0823RIF0179

VILL SHAHPUR
BAMHETA,PARGANA
DASNA Distt GHAZIABAD

Municipal
Corporation/Nagar Nigam,
Ghaziabad

N/A

NA

120.00

7.50

40.00

20.00

0.00

Our UPGWD NOC No. REG029763 which was Valid From 12/05/2017 TO 11/05/2022.



« This No-Objection certificate authorizes the owner applicant (154-)9 sink a well in the location specified for extraction of ground watgst
a rate not exceeding that as shown at Sl. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground wa er
and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to ancella ion of
this authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital wa er flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted y he said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed o he
recorded rate from water meters

« (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any o her
reasons, if the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SlI. (2) and ( ) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to an ella ion of
this registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have o apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level re orders
shall be made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for ins alla ion
of piezometers are as follows for compliance of NOC:

« * The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground wa er is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

« + The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more han
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

« + No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR wi h eleme ry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« *The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measuremen should e
given in meter up to two decimals.

« + For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« + The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« < All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

« +The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

« +APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

« *Any other site-specific requirement regarding safety and access for measurement may be taken care of.

« (11) Any other condition(s) that may be imposed by the concerned Authority.

e (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found o e
incorrect during verification at any subsequent stage, this permit is liable for cancellation.



« SPECIFIC CONDITIONS: 94

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion
of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at
least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :24/05/2024

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature



GROUND \PATER DEPARTMENT 95

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG030962
VALID FROM 31/12/2023 TO 12/05/2027

Serial No.: 202211000331

Name of the Owner PRAHALAD SINGH

Address of the Applicant Integrated Township, Aditya World
City, Village-Shahpur, Bamheta,

Dasna, District-Ghaziabad
Date of Submission 11/11/2022

Company Name ADITYA WORLD CITY M/s-

AGARWAL ASSOCIATES
(PROMOTE

Location Particulars

District Ghaziabad

Plot No./Khasra No. Existing Land document attached.
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 01/04/2017

the Well

Type of Well Tube Well/Boring
Purpose of well Infrastructural
Strainer Position (For Tube Well)

Type of Pump Used Submersible

Operational Device Electric Motor
Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of 40.00
Withdrawal (m3/hr.):

Maximum Allowable Annual 292000.00

Extraction of Ground Water:

Reason for renewal of N.O.C.

.31 . F Fdieu &1 HRUr

Against Case

Application No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m?/hr.)

01/04/2017

Maximum Allowable Running Hours

Per Day:

Recharge Required

GZBD0823RIF0180

VILL SHAHPUR
BAMHETA,PARGANA
DASNA Distt GHAZIABAD

Municipal
Corporation/Nagar Nigam,
Ghaziabad

N/A

NA

120.00

7.50

40.00

20.00

0.00

Our UPGWD NOC No.REG035191 which was Valid From 12/05/2017 TO 11/05/2022.



« This No-Objection certificate authorizes the owner applicant (155)2 sink a well in the location specified for extraction of ground watgét
a rate not exceeding that as shown at Sl. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground wa er
and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to ancella ion of
this authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital wa er flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted y he said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed o he
recorded rate from water meters

« (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any o her
reasons, if the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SlI. (2) and ( ) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to an ella ion of
this registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have o apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level re orders
shall be made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for ins alla ion
of piezometers are as follows for compliance of NOC:

« * The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground wa er is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

« + The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more han
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

« + No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR wi h eleme ry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« *The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measuremen should e
given in meter up to two decimals.

« + For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« + The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« < All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

« +The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

« +APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

« *Any other site-specific requirement regarding safety and access for measurement may be taken care of.

« (11) Any other condition(s) that may be imposed by the concerned Authority.

e (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found o e
incorrect during verification at any subsequent stage, this permit is liable for cancellation.



« SPECIFIC CONDITIONS: 97

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion
of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at
least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :24/05/2024

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature



GROUND VP4ATER DEPARTMENT 98

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG049908
VALID FROM 31/12/2023 TO 12/05/2027

Serial No.: 202211000334

Name of the Owner PRAHALAD SINGH

Address of the Applicant Integrated Township, Aditya World
City, Village-Shahpur, Bamheta,

Dasna, District-Ghaziabad
Date of Submission 11/11/2022

Company Name ADITYA WORLD CITY M/s

AGARWAL ASSOCIATES
(PROMOTER

Location Particulars

District Ghaziabad

Plot No./Khasra No. Existing Land document attached.
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 01/04/2017

the Well

Type of Well Tube Well/Boring
Purpose of well Infrastructural
Strainer Position (For Tube Well)

Type of Pump Used Submersible

Operational Device Electric Motor
Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of 40.00
Withdrawal (m3/hr.):

Maximum Allowable Annual 292000.00

Extraction of Ground Water:

Reason for renewal of N.O.C.

.31 . F Fdieu &1 HRUr

Against Case

Application No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m?/hr.)

01/04/2017

Maximum Allowable Running Hours

Per Day:

Recharge Required

GZBD0823RIF0181

VILL SHAHPUR
BAMHETA,PARGANA
DASNA Distt GHAZIABAD

Municipal
Corporation/Nagar Nigam,
Ghaziabad

N/A

NA

120.00

7.50

40.00

20.00

0.00

Our UPGWD NOC No. REG036948 which was ValidFrom12/05/2017 TO 11/05/2022.



« This No-Objection certificate authorizes the owner applicant (155)5 sink a well in the location specified for extraction of ground watggt
a rate not exceeding that as shown at Sl. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground wa er
and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to ancella ion of
this authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital wa er flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted y he said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed o he
recorded rate from water meters

« (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any o her
reasons, if the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SlI. (2) and ( ) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to an ella ion of
this registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have o apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level re orders
shall be made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for ins alla ion
of piezometers are as follows for compliance of NOC:

« * The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground wa er is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

« + The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more han
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

« + No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR wi h eleme ry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« *The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measuremen should e
given in meter up to two decimals.

« + For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« + The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« < All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

« +The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

« +APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

« *Any other site-specific requirement regarding safety and access for measurement may be taken care of.

« (11) Any other condition(s) that may be imposed by the concerned Authority.

e (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found o e
incorrect during verification at any subsequent stage, this permit is liable for cancellation.



« SPECIFIC CONDITIONS: 100

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion
of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at
least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :24/05/2024

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature
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1?,’ EXURE R-16 (COLLY)

Court No. - 2 101

Case :- WRIT - C No. - 26294 of 2011

Petitioner :- Jagat And Others

Respondent :- State Of U.P. And Others
Petitioner Counsel :- Ashok Kumar Pandey
Respondent Counsel :- C.S.C.,A.K. Misra

Hon'ble Ashok Bhushan,J.
Hon'ble Ran Vijai Singh,J.

Learned standing counsel appears for respondent no. 1 and 2. Sri

Ashwani Kumar Mishra appears for respondent no. 3.

Learned counsel for the respondent submits that the same
notification is under challenge in Writ Petition No. 22207 of 2011
in which this Court has entertained the writ petition and passed an

interim order.

Connect this writ petition along with Writ Petition No. 22207 of
2011.
Learned counsel for the respondents may file counter affidavit

within three weeks.

List thereafter.

In the meantime, the respondents are directed not to proceed to

make any award.

Order Date :- 10.5.2011
PKB



Neutral Citation No. - 2012:AHC:6359-DB

Reserved 158 102
Court No. -3

Case :- WRIT - C No. - 26294 of 2011

Petitioner :- Jagat And Others

Respondent :- State Of U.P. And Others
Petitioner Counsel :- Ashok Kumar Pandey
Respondent Counsel :- C.S.C.,A.K. Misra

Hon'ble Amitava Lala,J.
Hon'ble Ashok Srivastava,J.

In view of the judgment and order of the date passed in
Civil Misc. Writ Petition No. 22207 of 2011 (Kalicharan
Vs. State of U.P. and others), this writ petition is disposed
of, however, without imposing any cost.

Order Date:- 13.1.2012.
SKT/-

For judgment and order, see order of the date passed in
Civil Misc. Writ Petition No. 22207 of 2011 (Kalicharan
Vs. State of U.P. and others).

Order Date :- 13.1.2012
SKT/-
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AFR
Reserved
Civil Misc. Writ Petition No. 22207 of 2011.
Kalicharan. ... .. Petitioner.
Versus
State of U.P. and others. ..... ... Respondents.

Connected with:

Civil Misc. Writ Petition Nos.—22686 of 2011, 26292 of 2011,
26294 of 2011, 26038 of 2011 and 38033 of 2011.

Present:

(Hon. Mr. Justice Amitava Lala & Hon. Mr. Justice Ashok Srivastava)

Appearance:

For the Petitioners :  Mr. D.V. Singh,
Mr. Ashok Kumar Pandey,
Mr. Chandra Kumar Rai,
Mr. Amit Krishan, &
Mr. Rajiv Joshi.

For the State-Respondents :  Mr. M.C. Chaturvedi,
Chief Standing Counsel, &
Mr. Akhileshwar Singh,
Standing Counsel.

For the Respondents- Ghaziabad
Development Authority : Mr. Navin Sinha, Sr. Advocate, &
Mr. Ashwani Kumar Misra.

Amitava Lala, J.— First writ petition, being Civil Misc. Writ Petition
No. 22207 of 2011, was directed to be connected with Civil Misc.
Writ Petition No. 5236 of 2010 (Rajendra and others Vs. State of
U.P. and others) by an order of the Division Bench of this Court

dated 18" April, 2011, whereas other writ petitions have been
connected with Civil Misc. Writ Petition No. 22207 of 2011. Civil
Misc. Writ Petition No. 5236 of 2010 along with many other matters
has already been decided by this Division Bench by judgement and
order dated 19* August, 2011, which is reported in 2011 (10)
AD]J 323 (DB) (Rajendra and others Vs. State of U.P. and

others). Accordingly, all the aforesaid writ petitions being
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2

connected with each other have been placed before this Court for
the purpose of analogous hearing.

The contentions of the respective contesting parties before us
are that the disputes involved in these matters relate to same
village i.e. Shahpur Bamhetta, which was also involved in the bunch
decided by Rajendra and others (supra). The dispute resolved by
this Court in Rajendra and others (supra) was in respect of Hi-
Tech Township, whereas in the present cases the dispute is in
respect of Integrated Township. Schemes of both the aforesaid
townships are more or less similar with each other. The basic
difference in these two bunch of cases, i.e. Rajendra and others
(supra) and the present one, is that in the earlier one the land was
acquired without giving any opportunity under Section 5-A of the
Land Acquisition Act, 1894 (in short called as the ‘Act’), whereas in
the present bunch the requirement of Section 5-A has been
complied with on the part of the respondents. Petitioners’ main
contention is that in the earlier cases the land acquired was
agricultural land but in the present cases it is abadi land. No order
under Section 5-A of the Act was served upon the petitioners. The
petitioners have relied upon the judgement reported in 2005 (7)
SCC 627 (Hindustan Petroleum Corpn. Ltd. Vs. Darius Shapur
Chenai and others), as was made in the earlier referred case, and
contended that Section 5-A of the Act confers a valuable and
important right in favour of a person, whose lands are sought to be
acquired which is akin to fundamental right. The State in exercise of
its power of “eminent domain” may interfere with the right of
property of a person by acquiring the same but the same must be
for a public purpose and reasonable compensation therefor must be
paid. We find that so far as abadi land is concerned, the Supreme
Court in its recent judgement reported in JT 2011 (4) SC 524 [Sri
Radhy Shyam (Dead) through L.Rs. and others Vs. State of
U.P. and others] held that in case of acquisition of abadi

(residential) property of the appellant if no opportunity is given for
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hearing, the acquisition will be unsustainable in law. However, in
the present cases we find that the interest of the petitioners is more
for compensation than the need of keeping the land.

In any event, to avoid any complication on the issue with
regard to giving opportunity of hearing and not giving opportunity
of hearing, like the matter referred above in re: Rajendra and
others (supra), we pass the similar order as contained in
paragraph-89 of such judgement, which is as under:

“89. The petitioner/s will make their application before
the Collector within a period of fifteen days from the date of
obtaining certified copy of this order, if not already made to
him. Upon receipt of such application/s, the Collector will
independently adjudge the demand of the petitioner/s about
settlement of compensation and if necessary, he will also
make survey of the land to support his independent view.
He will also give an opportunity of hearing to all the
petitioners. The petitioners will be able to take assistance of
the pleader. The Collector will complete all exercise to make
his report and sent the entire report to the State
Government, for taking final decision in this regard, within a
period of 21 days from the date of making application/s and
in case the application has already been made, such period
of 21 days will be counted after expiry of period of fifteen
days granted for making applications. The State
Government, who is the final authority, upon receipt of
report will take a decision in the matter within a period of
one month thereafter positively. The decision of the State
will be final and binding upon all the parties. Physical
possession of the land of the petitioners, if not taken by the
Ghaziabad Development Authority, will be taken after
completion of the course of action, as directed by this order,
with regard to settlement of compensation to be paid to the
petitioners. If this approach is made and the compensation
amount is considered and if the petitioners are inclined to
take compensation, it will be considered finally by following
the Rules, 1997. Making of such applications, if any, for
settlement will be totally optional on the part of the
petitioner/s. If any unwilling petitioner wants to take
advantage of Section 11-A of the Act or under Section 48 of
the Act, it is open for him to proceed accordingly. Such
petitioner can also make appropriate applications before the
authority concerned for due consideration of the cause
under Section 11-A and/or Section 48 of the Act, as the case
may be, and a separate report will be prepared by the
Collector and/or the authority concerned and the same will
be sent to the State for the purpose of taking final decision.
In case they become successful, immediate steps will be
taken by the authority in accordance with law. If not, they
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will not be debarred from getting compensation following

the same principle.”

Accordingly, the writ petitions are disposed of, however,

without imposing any cost.

I agree.

(Justice Ashok Srivastava)

Dated: 13 January, 2012.
SKT/-

(Justice Amitava Lala)
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Hon’ble Amitava Lala, J.
Hon’ble Ashok Srivastava, J.

The writ petition is disposed of,
however, without imposing any cost.

Dt./- 13.01.2012.
SKT/-

For judgement and order, see order of
the date passed on the separate sheets
(four pages).

Dt./-13.01.2012.
SKT/-
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ITEM NO.8 COURT NO.1 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) Nos.24463-24466/2012

(Arising out of impugned final judgment and order dated 13/01/2012
and 18.01.2012 in CMWP No. 26292/2011, CMWP No.22686/2011, CMWP
No. 38033/2011 and CMWP No. 26294/2011 passed by the High Court of
Judicature at Allahabad)

MAHAVEER AND ORS ETC.ETC. Petitioner (s)
VERSUS

STATE OF U.P. AND ORS. ETC. Respondent (s)

(With office report)

Date: 16/04/2015 These petitions were called on for hearing today.

CORAM :
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE R.K. AGRAWAL
HON'BLE MR. JUSTICE ARUN MISHRA

For Petitioner (s) Mr. Vishwajit Singh, Adv.
Ms. Veera Kaul Singh,Adv.
Mr. Abhindra Maheshwari, Adv.
Mr. Pankaj Singh, Adv.
Ms. Ridhima Singh, Adv.
Mr. Abhimanyu Singh, Adv.

For Respondent (s) Mr. Parag P. Tripathi, Sr. Adv.
Mr. K.K. Rai, Sr. Adv.
Mr. Krishnanand Pandeya, Adv.
Ms. Mahima Gupta, Adv.
Mr. Amrendra Kr. Choubey, Adv.

Mr. Irshad Ahmad, AAG

Mr. Abhisth Kumar,6Adv.

Mr. Abhishek Kumar Singh, Adv.
Mr. Som Raj Choudhury, Adv.

UPON hearing the counsel the Court made the following

ORDER
Dismissed.
(Neetu Khaj uri a) // (Vi nod Kul vi)
Sr.P. A > Assi st ant Regqi strar
- J
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16 SANNEXURE R-17

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

---------------

In

CIVIL MISC. WRIT PETITION WO __ 31515

of 2024

(UNDER ARTICLES 226 OF THE CONSTITUTION OF INDIA)

SMT. VIDYA DEVI & ANOTHER

DISTRICT: GHAZIABAD

...PETITIONER(S).

VERSUS

THE STATE OF UTTAR PRADESH & OTHERS.

34
-

8L

No.

-
o)

o

| Uist of Dates and Events.

1 of High Court Rules.

 Constitution of India

Development,
| Government of India.

...RESPONDENT(S).

b

" Particulars

Dates

Annex.
No.

‘ Page No.

-

e

Civil Misc. Application
Under Chapter XXII Rule

S~

Civil Writ Petition under
Articles 226 of the

G 1

Copy of National Policy
on Resettlement and
Rehabilitation for Project
Affected Families — 2003
dated 17.02.2004 issued
by the Department of
Land ~ Resources,
Ministry of Rural

17.02.2004

Y9 - 61

Copy of National
Rehabilitation and
Resettlement Policy,
2007 dated 31.10.2007
issued by the
Department of Land
Resources, Ministry of
Rural Development,

Government of India, |

gt

31.10.2007]

Aéz—éﬁ

gy
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[Copy of Office Order /

Notification dated
03.09.2010 issued by
the Principal Secretary,
Government of Uttar
Pradesh and it’s
Covering Letter,

03.09.2010

Copy of Office Order /
Notification dated
21.065.2005 issued, by

Government of Uttar

| Pradesh.

the - Secretary, | -

21.05.2008

10,

T

Copy of Office Order /
Notification - dated
30.12.2005 issued by
the Principal Secretary,
Government of Uttar
Pradesh.

30.12.2005

A-5

k14|

Copy of Office Order /
Notification
28.04.2006 issued by
the Secretary,
Government
Pradesh.

dated |

of _Uttar |

28.04.2006

rus 16

" —

Copy of Uttar Pradesh
Land Acquisition
(Determination of
Compensation and
Declaration of Award by
Apreement) Rules,
1997 dated 16.09.1997
issued by the
Government of Uttar
Pradesh,

16.09.1997

Copy of Minutes of
Meeting reached at the
Meeting of the High-Level
Committee dated
24.03.2011.

24.03.2011

174192

12.

Copy of Minutes of
Meeting / Decision of the
Comtmissioner, Meerut
Division, Meerut, Uttar
Pradesh dated

13.05.2011,

13.05.2011

14174

1y—2.1.9_

"t

, 110

*




14.

15.

16.

17

18.

19.

167

.|Copy of Award dated

24.01.2013 passed by
the Learned Additional
District Magistrate
(GRO), Irrigation,
Ghaziabad.

24.01.2013

®$,@1

EE—.. §

Copy of Development
Agreement dated
07.05.2007 executed
between the purported
Developer/Respondent

No. 2 and the Ghaziabad

Development Authority.

07.05.2007

Copy of Consortium
Agreement dated
17.03 2011 executed by
the leading Member /
M/s. Agarwal Associates
(Promoters) Limited and
other Members of the
purported Consortium.

17.03.2011

Copies ol Award(s) dated

15.02.2013 and

22.05.2015 passed by

the Learned Acdditional
District Magistrate

(GRO), Irrigation, |-

Ghaziabad.

15.02.2013
AND
22.05,2015

Copy of Fasli records,
photographs of crops
and proof of forcibly dxs—
possessed.

13.02.2021

Copy of Sale Deed of land
bearing Khasra No. 1842,
sold at the rate of

'Rs.1000/- per sq mir and

copy of sale deed of land
bearing khasra no. 2025
sold at the rate of Rs. 2990
per sq. mir,

16.08.2005
And
09.04.2010

Copies of declaration and
Proof of additional
payment of Rs.6589/-
per sq mtr, made by the
Respondent(s) till 2023
to other Farmers/Land—
OWners.

25.09.2020

~33°
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21.

|23

Date/-

20.

.Copilé's of

| Affidavil

168

Copies of various
Representations made
before the Competent
Authorities, the office
of the Hon’ble Chief
Minister, State of Uttar
Pradesh, Complaint to
Police Authority and
under the Right to
Information Act.

09.02.202
4 ;
08.05,202
4
28.06.202
4
03.07.202
4
06.07.202

4

ownership
proof in  favour of

petitioners

Valcalatnamea,-

/08/2024

(A/D 0172/2012)

Devesh Kumar Singh

M. Dutta, Brajesh Kumar Jha, Amar Nath
Advocates for the Petitioners,
Chamber No. 158, High Court,

Allahabad,

Mobile - 9990822213, 9450614715,

ly

9125130200,




1s. DATE EVENTS

2. [17.02.2004 |A national policy on resettlement and

169

IN THE HIGH ICOURT OF JUDICATURE AT ALLAHABAD'
Dates and Events
T
CIVIL MISC. WRIT PETITION NO _ 31315 of 2024

(UNDER ARTICLES 226 OF THE CONSTITUTION OF INDIA)
| DISTRICT: GHAZIABAD
SMT. VIDYA DEVI & ANOTHER PETITIONER(S).

VERSUS

THE STATE OF UTTAR PRADESH & OTHERS, ,
= ...RESPONDENT(S).

i. | 16.09.1997 |Uttar Pradesh Land Acquisition
(Determination of Compensation and |
Declaration of Award by Agreement)
Rules, 1997 dated 16.09.1997 issued |

by the Government of Uttar Pradesh.

rehabilitation for project affected |
famiiies 2003 issued by the
Department of Land Resources;
Ministry of Rural Dcﬁclopn:i_ent,
_. Government of India.

3. |31.655005 |Office Order / Notfication dated
21.05.2005 issued by the Seéreta_ry,
Goven_ument of Uttar Pracdesh

4. [16.08.2005 |Sale Deed of land bearing Khasta No.
1842, sold at the rate of Rs.997 /- per

sq mtr in favour of Respondent no.2,
5. [80.12.2005 |Office Order / Notification issued by

the Principal Secretary, Government of

el g

113



6.

170

Uttar Pracdesh

28,04.2006

Office Order / Notification issued by
the Secretary, Government of Uttar

Pradesh.

9,

Y0: |

LE

12.

g

1 07.05.2007

" | Agarwal Associates consortium,

A Development Agreement was -
executed between GDA and M/S

through Smt. Uma Agarwal. ’

31.10.2007

A National  Rehabilitation  and
Resettlement Policy, 2007 issued by

the Department of Land Resources,| -

Ministry of Rural Development,
Government of India.

03.09.2010

An Office Order / Notification issued by
the Principal Secretary, Government of

Uttar Pradesh and it’s Covering Letter,

17.03.2011

Copy of Consortium Agreement dated
executéd by the leading Member /

M/s. Agarwal Associates (Pi‘omof_:_m‘s)_L

Limited and other Members of the
purported Consortium

24.03.2011

Minutes of Meeting reached at the
Meeting of the High-Level Committee

constituted for Integrated Township |

Project for  -determination of

compensation.

[13.05.2011

Minutes of Meeting / Decision of the
Commissioner, Meerut Division,

Meerut, Uttar Pradesh,

(24.01.2013

Award passed by the Learned




171

| ' Additional District Magistrate (GRO),
Irrigation, Ghaziabad .

14. |15.02.2013 }'kward{s) passed by the Learned

55 05,2015 |Additional District Magistrate (GRO),
Irrigation, Ghaziabad.

115. 25.09.2020 |The respondent no. 3 made the
additional payment of Rs. 6589/- per
sq mtr to other farmers/land-owners
till 2023 after taking

! undertaking/declaration.

16. |13.02.2021 Petitioner(s) were  forcibly — dis-
possessed .whilc they were pursuing
their agricultural  activities and

_ cultivating their crops at their land(g).

17. | 09.02.2024 | Various Representations made befm;e,.

g the Competent Authorities, the office E:f ;
28.06.2024 -
03.07.2024 |the Hon’ble Chief Minister, State of
06.07.202% Uttar Pradesh, Complaint to Police
Authority and under the Right to
. information Act
18. | - Hence this writ petition
Date/- /08/2024 Devesh Kumar Singh

‘M. Dutta, Brajesh Kumar Jha, Amar Nath - .

(A/D 9172/2012)

Advocates for the Petitioners,
Chamber No. 158, High Court,
Allahabad,

Mobile - 9990822213, 9450614715
9125130200,
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC. INTERIM RELIEF APPLICATION No. of 2024
(Under Chapter XXII Rule 1 of High Court Rules r/w Section 151 c.p.C)

IN

CIVIL MISC WRIT PETITION No. 31515 OoF 2024 -

rlmoJ

(Under Article 226 of the Constitution of India)
' DISTRICT:GHAZIABAD

! -~
<3

Mrs. Vidya Devi W/O Lilu

617, Villa;ge i Shahpur Bamheta

P.O. Kavi Nagar, Ghaziabad —~ 201001

Mrs. Samant W/O Jagat Singh Yaday

767, Village - Shahpur Bamheta

P.0. Kavi Nagar Ghaziabad- 201001 _
... Petitioners/Applicants.

: V8-

The State Of Uttar Pradesh, Service Through:

The Principal Secretary,Ministry Of Housing, Urban

Planning & Development, Government Of Uttar Pradesh,

Lucknow, . '

. M/8. Agarwal Associates Consortium,

Regd. Office At: 10, New Rajdhani Enclave,
Vikas Marg, Delhi - 110092,

. M/S. Agarwal Associates (Promoters) Limited,

Regd. Office At: 10, New Rajdhani Enclave,
Vikas Marg, Delhi ~ 110092, @
' ....RESPONDEN(S).

The Hon’ble Chiel Justice and his other Companion Judges
of the Hon’ble Court,

The Humble application on behalf of the above named
Pelitioners Most Respectfully showeth as under; .

That full facts and circumstances have been stated in the

‘accompanying writ’ petition and same may be read as part

and parcel of this application, The same has been not
repeated herein for the sake of brevity. "

116
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That in view of facts and circumstances of the case stated in
the accompanying writ petition, it is expedient in the
interest of justice that this Hon’ble Court may kindly be

pleased to issue ad- interim mandamus directing. the

. respondents to maintain status quo in respect of land of -

khasra no. 1964,1965(m).1968,1978 and 1979 belongs to
petitioners’ till the decisions of present writ petition as the
lund of the pelilioners are sUll vacanl and nu- developuenl
activities are carried out by the respondents since the
forcibly possession took in the year of 2021, otherwise the
app]idahts/petitioners shall suffer irreparable loss and

injury. %

PRAYER:

It is, therefore, most respectfully prayed that
this Hon’ble Court may kindly be pleased to issue ad-
interim mandamus directing the respondents to maintain
status quo in respect of land of khasra no. 1964, 1965
(m),1968,1978 and 1979 belongs to petitioners’ till the
decisions of present writ petition otherwise the
applicants/petitioners shall suffer irreparable loss and
f11jL1ry; :
And/or pass such other and further order which may deem

fit and proper in the facts and circumstances of the case. . -

Devesh Kumar Singh
(A/D 0172/2012)

M. Dutta, Brajesh Kumar Jha, Amar Nath
Advocates for the Petitioners,
Chamber No. 158, High Court, Allahabad,
Mobile - 9990822213, 9450614715,
9125130200.
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD .‘

In

CIVIL MISC WRIT PETITION No. 31515 or 2024

(,

1.

i

(Under Article 226 of the Constitution of India)
DISTRICT:GHAZIABAD

-Mrs. Vidya Devi W/O Lilu

617, Village : Shahpur Bamheta

_P.O. Kavi Nagar, Ghaziabad ~ 201001
. Mrs. Samant W/O Jagat Singh Yadav
767, Village — Shahpur Bamheta
-P.O. Kavi Nagar Ghaziabad- 201001

... Petitioners/Applicants.
-y5-

. The State Of Uttar Pradesh, Service Through:

The Principal Secretary,Ministry Of Housing, Urban
Planning & Development, Government Of Uttar Pradesh,
Lucknow, . .

. M/8. Agarwal Associates Consortium,

Regd. Office At: 10, New Rajdhani Enclave,

Vikas Marg, Delhi ~ 110092.

M/S. Agarwal Associates (Promoters) Limited,
Regd. Office At: 10, New Rajdhani Enclave,
Vikas Marg, Delhi — 110092,
' ....RESPONDENT(S). .

The Hon’ble Chief Justice and his other Companion

Judges of the Hon’ble Court,

The Humble Writ Petition on behalf of the above named
Petitioners Most Respecttully showeth as under:

»

This is the first writ petition filed by the Petitioners before
this Hon’ble Court for the relief prayed therein. It is
categorically stated that no other writ petition,

application including review application and/or any other
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q,
¥
1
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1
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procecding have been initiated by petitioners before this
Hon’ble Court or its Lucknow Bench of this Hon’ble High.

Court or any other Court of Law for the same cause of

action.

That till the date of filing of the present petition, the
petitioners have not received. any notice, information or
any caveat application from any of the respondents hy

registered post or any other mode.

That the petitioners are veiled illiterate women. cotning

from a rural background, who were wholly unaware of

their rights and entitlements in law and have not filed -

any procee;dings' against the respondents who have
forcibly without authority of law taken over the land

belongs to petitioners.
»

That the Petitioner(s) are the Owners of tﬁq land

inherited from ancestor, presently described as Khasra

No(s). 1964, 1965(m), 1968, 1978 and 1979 located at
Village: Shahpur Bamheta, Dasna (Pargana), District
(ihaziabad, Uttgr Pradesh. They are in possession of all
litle Documents, establishing their rights of Ownership
over the lands in question. Their Ownership, possession
and all other rights as Lawful Owners, are settled and
without any dispute.

That the Respondent No.l, is State within the meaning
and ambit of Article 12 of the Constitution of India
and/or are Organs of the State, discharging various
lunctions as empowered by Statute and/or law. In the
respectful submission of the Petitioner(s), the Respondent

No.1 has failed to discharge and perform their fuhctions_,

arnt sl B AT it
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responsibilities and obligations, as required and

‘mandated by law, namely -

a) The Land Acquisition Act, 1894;

b) The Uttar Pradesh Land Acquisitiont (Determination
of Compensation and Declaration of -Award by
Agreement) Rules, 1997, framed under Section.55(1)
of the Land Acquisition Act, 1894,

¢) The National Policy on Resettlemént and
Rehabilitation for Project Affected Families — 2003,
dated 17.02.2004 issued by the Department of Lare
Resources, Ministry of Rural Development,

Government of India;

dl  The National Rehabilitation and Resettleinent Policy,
2007, dated 31.10.2007 issued by the Department
of Land Resources, Ministry of Rural Development,

Government of India; and

¢) various such other and further Circulars and

Notifications issued from time to time both by the'

Government of India and the State of Uttar Pradesh..

That the Respondent No.2 is a purported Licensee and is
duly registered under Category “A” by the Ghaziabad
Development Authority / Government Agency, who
executed the Development Agreement dated 07.05.2007
with the Ghaziabad Development Authority designated by,
the Government of Uttar Pradesh. The Respondent No.3
is the purported leading Member of the Consortium,
namely - “Consortium of M/s. Agarwal Associates

(Promoters) Limited, Private Developer (PD)”, allegedly

i
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incorporated under the provisions of the Companies Act,

1956. It is the purported Signatory to the Consortium
Agreement dated 17.03.2011 purportedly executed with
the purported Consortium Members as stated. and
defined therein. All the Respondent(s), are necessary and
proper Parties to this Writ Petition and are accordingly

arrayed herein.

That it is the case of Petitioner(s) that they. have been
ousted and their lawful and legitimate land(s) acquired by
the State in complete breach and violation of the
applicable regime of laws. The process of acquiai‘tiop as
contemplated by law, towards ensuring that the Oustees
are treated fairly, bonafidely, - transparently and in
complete compliance of the procedﬁre prescribed, were
abandoned, breached and violated while acquiring the

Jand(s) of the Petitioner(s). 5

That in other words, the Petitioner(s) are aggrieved not
merely by the “decision reached” but by the neglect and
abandonment of the “decision making process”. It is
settled law that the scope, ambit and lens ofljlidi'ciél
review, includes not only the decision reached but

equally the process entailed or followed in reaching such

decision, Bven in cases, where Policies and decisions are.

excluded from the ambit of judicial review, the Hoﬁ’bie
Supreme Court (2001) 6 SCC 748, held -

“it is trite to say that the proceedings arising- under
Article 226 of the Constitution are in the nature of
judicial review and such review could be only in
respect ol the process of decision and not the

decision itself.”
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That the same view has been echoed, in various other

pronouncements of the Hon’ble Supreme Court,

namely — (1990) 3 SCC 752, (2019) 4 SCC 509 and -

various otherws,

That likewise the scope and ambit of judicial review,

while reviewing decisions rendered by Statutory -
Authorities, arising ‘in/ under acquisiti::m proceedings,
‘have. ‘been equally examined and settled, It is thus

‘paramount and inevitable, that the entire process as

preseribed for acquisition must necessarily be complied

strictly, diligently and punctually. Law does not permit

and accept any deviation and/or digression from such’

-pr(-:scribed procedure, on the recognition that ar-iy

deviation/digression may lead to serious and disastrous

adverse consequences.

That in other words, considering the repercussions of
involuntary displacement arising from “acquisition” for

Projects and Projects, that may not be related t¢ the

."safety” and “security” of the State, judicial

pronouncements have consistently emphasized the
requirement and need for complete compliance of the

“decision making process”.

That in this backdrop, the Petitioner(s) invite the kind
attention of this Honble Court to the various
prescriptions, mandated by the State while pm‘suiﬂg any
proceedings for acquisition. By the National Policy on
Resettlement and Rehabilitation for Project‘ Ai'l:éctcd

Families - 2003 - dated 17.02.2004, the Policy prescribes -

and recognizes -
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“' i) the need to provide “succour” to the peopie
displaced by supporting effective resettlement and
=== i rehabilitation;
ii) a platform for an “effective dialogue” between -the
; administration and those displaced;
‘ iiij the need to “allot land and sanction benefits” to

those displaced;

iv) the need to prepare Schemes/Plans for Resettlement
and Rehabilitation, including framing of a detajléed

Procedure to be followed; and

v) similar and other requirements as are further
e envisaged by/under the National Rehabilitation and
i . Resettlement Policy - 2007, dated 31.10.2007.

A Copy of the National Policy on Resettlement and
Rehabilitation for Project Affected Families — 2003 dated
17.02.2004 issued by the Department of Land Resources,

annexed and marked herein as Annexure A-1 to this writ

‘ Ministry of Rural Development, Government of India, is
]

petition .

A Copy of the National Rehabilitatioﬁ-, and
Resettlement Policy, 2007 dated 31.10,2007 issued by
" the Department of Land Resourceé, Ministry of Rural
Development, Government of India, is annexed and
marked herein as Annexure A-2 to this writ petition .

13. That the Notification dated 03.09.2010 issued by the
Principal ~Secretary, State of Uttar Pradesh amongst

ot_hers, require the  State to compensate Project Affected
Families as under -

o i,
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i) to provide an Annuity of Rs.20,000/- per acre for

each year - for a period of 33 years;

: ii) otherwise, to provide a lumpsum grant of

Rs.2,40,000/- per acre;

"iii) to be provided Company Shares, in the event the

land is acquired for the Company, in the manner,

prescribed,; .

iv) all expenses required and necessary for the

rehabilitation and resettlement = of . all-

Oustees/Farmers;

v) allotment of land/plot for those ousted pursuant to

a Housing Scheme;
~vi) employment to those rendered landless; and

vii) provision of other social infrastructural facilities to
those villages and residents, whose lands and lives

are affected by such involuntary displacement.

A Copy of the Office Order / Notification dated

03.09.2010 issued by the Principal Secretary,

Government of Uttar Pradesh and it’s Covering Letter, are.

annexed and marked herein collectively as Annexure A-3

to this writ petition .

That due to “rapid urbanization” and increasing pressure

on  “housing and infrastructure facilities”, the State'of

- Uttar Pradesh recognizing the “limited capacity of

the Government Authorities and lack of financial
resources”, decided and agreed to © “encourage -
Private Capital Investment” in the housing  sector.
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That the State of Uttar Pradesh, agreed to don the role of
a “facilitator instead of a developer”, placing em_phasis on
simplifying procedure and removal of obstacles in' the
*development and con_struction worlk, pursued by the

“private sector.

That resultantly, “in order to ensure private sector

participation in land acquisition and development works .

for housing schemes as per the urban housing policy and

lo encourage private capital investment, the State “of

Uttar Pradesh decided to create a “convenient” and
“conducive” environment on priority basis, towards
ensuring, that Section(s) of .the Society are provided
housing facilities in a “healthy environment” é.nd as per

their “economic capacity”.

. That consequently, the Government of Uttar Pradesh by

their Office Order / Notification dated 21.05.20085,
declared their “Policy of land acquisition® -and
development for residential schemes through private

capital investment in the urban areas of the State”.

‘A Copy of the Office Order / Notification dated

21.05.2005 issued by the Secretary, Government of
Utlar Pradesh is annexed and marked herein as

Annexure A-4 to this writ petition .

That the said Policy, agreed to facilitate “land availability
and development for hcusing schemes” by the.various
Development Authorities/ ‘ Housing Boards/Agencies,

through mechanisms defined therein. Under the

mechanism of “License Model System”, the State would
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acquire land from the landowner(s) “on the basis of

mutual agreement under the Rules, 1997”,

That the Policy equally envisaged and contemplated, that
undc;r License Model after the Developer had acquired
minimum 60% of the land required for the schere, the
remaining required land would be acquired by the
Government under the Agreement Rules 1997 framed by
the State of Uttar Pradesh under Section 55(1) of the
Land Acquisition Act, 1894.

That the said Policy equally envisaged, that the
Developer would take necessary rehabilitation steps and
measures in accordance with the Government
Rehabilitation Policy, to rehabilitate displaée’d Oustees

and Farmers.

That in furtherance of the said Pelicy dated 21.05.?005,
the Government of Uttar Pradesh to augment Privaté
Housing and meet the growing needs of its increasi@g
population, decided to encourage the investment of
“Private Capital”, in developing “Hi-Tech Townships” and
“Integrated Housing ToWnshipé”.

That consequently, to facilitate land acquisition / land
assembly in favour of Private Capital, the Government'of
Uttar Pradesh by an Office Order / Notification dated
30.12.2005, announced their Policy for acquisition,
namely — “Regarding determining the process of land
acquisition / land assembly for development of
Residential Schemes under Integrated Housing Policy
through Private Capital Investment”.

wl
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That the said Policy, amongst others record, define and

require as under —

i)  that the Government of Uttar Pradesh had decided
that the private sector would be allowed/permitted

to work in the residential sector;

i) if minimum 60% of land is purchased by a
registered License Holder Developer with o
registered Sale Deed, such land would not be
included in/within Section 6 of the Land Acquisition
Act, 1894;

i) the remaining maximum 40% of the land as
required by the Private Developer for his Project,
would be “acquired by the Government Agency as
per the Agreement Rules of 1997; and

iv) all action proposed must necessarily be “in -

compliance” of all “prescribed Policies for land

acquisition”,

A Copy of the Office Order / Notification dated

30.12,2005 issued by the Principal -Secretary,,

Government of Uttar Pradesh is annexed and marked :

herein as Annexure A-5.to this writ petition .

That further by a subsequent Notification dated
28.04.2006, the Government of Uttar Pradesh

further clarified their Policy  in this direction, as under

i) that for a Housing License to be issued by the
State/ Government of Uttar Pradesh to any Private
Developer, they must own “atleast 25% of the land”

<;n‘}
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by way of registered Sale Deed(s) — of the Integrated
Housing Project they wish te develop;

that the Detailed Project Report/DPR should be

developed at the earliest. However, approval for the
Detailed Project Report/DPR would be proviciecl to
the Developer, when the Developer has “regisfered
Sale Deed(s)” for 60%_of the land;

that the Oustees/Farmers would be rendered
payment/compensation iri accordance with the

Land Acquisition Act, 1894 alongside any

-~ improvement determined by the District

Magistrate. Such payment would be made by the
Private Developer; ‘

the maximum 40% of the remaining land to be
acquired by the State for the Private Developer,
would be so acquired under Section 41 of the Land
Acquisition Act in the name of the Private

Developer;

it would be “mandatory” for the Private Developer or
its Consortium to register as a Company under the

Companies Act;

vi) all Organs of the State responsible for implementing -
the said Policy would “follow the instructions as

given by the State Policy dated 21.05.2005,
30.05.2005, 03.08.2005, 30.12.2005  and
28.04.2006 for implementation of the Policy 61' land
acquisition/land assembly and development for
residential schemes through Private Capital
Investment in Uttar Pradesh”; and

"
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vii) - they were further warned and reminded by the State

of Uttar Pradesh through their Notification dated

04.05.2006 to initiate and “ensure action as per

prescribed procedure”.

A Copy of the Office Order / Notification .dated

28.04.2006 issued by the Secretary, Government of Uttar
Pradesh is annexed and marked herein as Annexure A-
6. To this writ petition

That as is apparent, the entire action of the State
Authorities to acquire land for Housing and Similar
Projects, in the State of Uttar Pradesh is primarily

predicated on -

a) The Land Acquisition Act, 1894,

b) The Uttar Pradesh Land Acquisition (Determination’

of Compensation and Declaration of Award by

Agreement) Rules, 1997- framed under Section
. 55(1) of the Land Acquisition Act, 1894;

c) the Office Order/Notification dated 21.05.2005.

issued by the Government of Uttar Pradesh,

declaring their ~ “Policy of land acquisition and

|

development for residential schemes through

private capital investment in the urban arsas of the
State”;

d) the Office Order/Notification dated 30,12.2005
issued by the Government of Uttar Pradesh —
“Regarding determining the process. of land

acquisition/land assembly for developmerit of
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Residentiel Schemes (Integrated Housing Poliey)

through Private Capital Investment”; and

¢) the Office Order/Notification dated 28.04.2006
issued by the Government of Uttar Pradesh,
clai‘ifying further steps and procedures in
pursuance and towards impicmcntation of the
Office Order /Notification dated 21.05.2005. :

That the acquisition proceedings, thus initiated and

pursued by the State of Uttar Pradesh is evidently under

the Land Acquisition Act, readwith the Uttar Pradesh -

Land Acquisition (Determination of Compensatfon and
Declaration of Award by Agreement) Rules, 1997 and the
aforesaid Office Order(s)/Notification(s) dated
21.05.2005, 30.12.2005 and 28.04.2006. '

That both the Office Order(s) / Notification(s) dated
21.05.2005 and 30.12.2005 enacted for — a) “Policy of -

Land Acquisition and Development for Residential
Schemes through Private Capital Investment in’ the
Urban Areas of the State and b) “Regarding cletenninir_ig
the process of land acquisition / land assembly for

development of Residential Schemes under Integrated

‘Housing Policy through Private Capital Investment”,

make it explicitly clear that for any acquisition under

such Policies, the acquisition proceedings must -

necessarily comply, prescribe and abide by the Uttar
Pradesh  Land  Acquisition  (Determination  of

Compensation and Declaration of Award by Agreement)
Rules, 1997,
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A Copy of the Uttar Pradesh Land Acquisition
(Determination of Compensation and Dcciaratiou cof
Award by Agreement) Rules, 1997 dated .1'6.09.1997
issued by the Government of Uttar Pradesh is annexed

and marked herein as Annexure A-7 to this writ petition

That it is imperative to examine the said Rules, to

ascertain whether and if, the acquisition proceedings

initiated and pursued by the State of Uttar Pradesh are

lawful, legal, legitimate and in compliance with the
objectives of the State, framing the various Resettlement
and Rehabilitation Policies, Office Orders/Notifications.

That an examination of the Uttar Pradesh Land

Acquisition  (Determination of Compensation and -

Declaration of Award by Agreement) Rules, 1997- reveals,

explains and establishes the following, namely-
i) that it extends to the whole of Uttar Pradesh;

ii) that it envisages acquisition, whérein compensation
towards such acquisition is declared by way of an
Agreement;

iii) that the Rules provide the manner and mode of .

reaching such Agreement;

iv) that Rule(s) 2, 3 and 4 detail the proceedings for

reaching such Agreement and likewise envisages
the “readiness and willingness” of the Oustees, to

execute-such agreement in writing;

v) the Rules equally provide the Agreement to be
drawn oetween the Parties in/under Rule 4(2); and
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vi) the acquisition if any, is subject to such Rules and
the Agreement to be reached between the Parties.
In particular, the Rules in Rule 3 record and

provide —~ “The Collector may after hearing the-

Parties and upon being satisfied that the persons
interested in the land are ready and willing to
execute the Agreement, grant the permission
unless, for reasons to be recorded in writing he
decides to refuse it”.

That in other words, an examination. of the Uttar Pradesh

Land Acquisition (Determination of Compensation and
Declaration of Award by Agreement) Rules, 1997
emphatically and invariably establish that the shie-qua-
non for a successful invocation of the said Rules {s the

existence of consensus-ad-idem between the Parties. -

That in particular, an “Agreement” between the Parties is
condition-precedent for any proceedings to arise, be

initiated and pursued under the Uttar Pradesh Land 3

Acquisition (Determination of Compensation and

Declaration of Award by Agreement) Rules, 1997,

That for any acquisition to take effect, be successful and
lawful in the State of Uttar Pradesh for the purposes of a
Housing Projg:cf seeking to involuntarily displace people,
the aforesaid regime of laws are applicable, required to be

implemented and followed both strictly and punctually.

That it is the specific contention and case of the
Petitioner(s) that they have been deprived of their lawful
and legitimate lands in complete breach of the aforesaid

regime of laws. No compensation again, as envisaged
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under the said regime has either been provided: or

received by the Pétitioner[s). The entire acquisition of

their lands is in violation of the procedure prescribegl and .

in breach of the safeguards. They are equally in breach of

the various Resettlernent and Rehabilitation Policies

made ‘to protect their interests, In other words, the
acquisition proceedings are a nullity that do not enioy

either the sanction or the sanctity of law.

That in the District of Ghaziabad, located in the western -

partof  Uttar Pradesh, the Ghaziabad Development

Authority for the  purported  development of an

“Integrated Township Scheme” acquired / proceeded to

acquire an area of 74 acres, in the Revenue V_illége of

Shahpur Bamheta, Dasna (Pargana), Ghaziabad, Uttar

‘Pradesh under the Government of Uttar Pradesh Housing

Policies, dated 21.05.2005 and 28.04.2006,

That on 24.03.2011, a High-Level Committee in their

Meeting decided the rate of compensation to be awar'ded

at Rs.1100/- per sq mtr, inclusive of all benefits for-the

various villages whose lands were acquired for the

“Integrated Township Scheme’. The land of - the .

Petitioner(s), located in the Revenue Village of “Shahpur
Bamheta, Paragana Dasna, District Ghaziabad”, was also
included, for compensaﬁon to be awarded at the
aforesaid rate of Rs.1100/- per sq mtr under Agreement
Rules 1997,

A.Copy of the Minutes of Meeting reached at the Meeting
of the High-Level Committee dated 24.03.2011 is

annexed and marked herein as Annexure A-8 to this writ

petition |

i
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That the aforesaid conclusion reached at the High-Level
Committee Meeting(s) held on 24.03.2011 for 23.455

hectares of land and on 19.05.2011 for 1.231E& hectares

of land which were duly approved by the Commissioner

" Meerut Division, Meerut, Uttar Pradesh by their

Communication [/ Order dated 13.052011 and
14.06.201 1 respectively. .

A Copy of the Minutes of Meeting / Decision of the
Commissioner, Meerut Division, Meerut, Uttar Pradesh
dated 13.05.2011 is annexed and marked herein as

Annexure A-9 to this writ petition.

That at this stage it is both relevant and pertinent f;o
examine and analyse the aforesaid decision reached by
the High-Level Committee and approved by the
Commissioner Meerut Division, Meerut, Uttar Pradesh, ‘It

is summarized as under -

i) that at the Committee Meeting. consisting of the
Sub-Registrar, Prathag; Sub-Registrar Pancham;

Joint Secretary, GVP; Sub-District l\/fagistrate_ and

District Magistrate - the rate of compensation was

fixed /determined at Rs.1100/- per sq mtr;

if) it was suggested by one of the High Level Committee

Member on 14.06.2011 that the rate of

+ compensation should be defermined by consi;ieﬁfng
the Circle Ra.-tc;‘ -

iii) that the rate of compensation at Rs.1100/- pér sq;
mir, was reached under the Uttar Pradesh
Agreement Rules, 1997 by way of “Settlement

Agreement (Agreement letter)” made on the basis of

il
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mutual consent between the Acquisition

Body/affected farmers; and

iv) on that basis/reasoning the rate of compénsation at

Rs.1100/- per sq mtr, was reached and concluded
by the State Authorities. . '

That after a purported compliance of the -Statutory

recquirements prescribed under the Land Acquisition Act, -

1894, the Respondent(s) concluded that “not a singlé

objection was received in this office by the affected Land-

Owners”. They further concluded -

)

that the acquisition was pursued and followed under
the Uttar Pradesh Land Acquisition (Determinaﬁori.of
Compensation and Declaration of -Award by
Agreement) Rules, 1997, framed under Section 55(1)
of the Land Acquisition Act, 1894 ﬂlefeiné.fte_r
referred to as the Agreement Rules of 1997);

that the Land-Owners were entitled. to - He

compensation of Rs,1100/- per sq mir;

that no farmer or oustee executed any agreement
with the Respondent(s) under the Agreement Rules.of .
1997;

that the Learned Additional District Magistrate
(GRO), Irrigation, Ghaziabad after perusing and
analyzing an array of Sale Deeds determined the
market rate of land at Rs. 791.13/- per sq mitr, in
accordance with Section 23 of the Land Acr.iuisiﬁon'
Act, 1894. Apparently, there is no such Sale Deed on
record and the said Sale Deed was cancelled by an
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Order dated 04.05.2009 passed by the
Commissioner, Meerut Division, Meerut, Uttar
Pradesh; and

v) thereafter, in purported accordance with other
applicable provisions of the Land Acquisition Act,
1894 the Learned Additional District Magistrate

(GRO), Irrigation, Ghaziabad announced the Awards

dated 24.01.2013 for 1.2315 acres, 16.05.2013 for -

8.0905 acres and 22.05.2015 for 13.0388 hectares

of land.

A Copy of the Award dated 24.01.2013 passed by the
Learned Additional District Magistrate (GRO), Irrigation,
Ghaziabad, is annexed and marked herein as Annexure

A-10 to this writ petition .

. That under the Policies framed, every Developer interested

in participating in the creation and/or building of an
Integrated Housirg Project is required to obtain a License

and a Classification, as contemplated under the Policies.

That subsequent to such License and Classification, a
Developer is permitied to apply with his proposal for an
Integrated Housing Project and accordingly confine his
proposal in terms of the prescriptions, | contained

in/under the aforesaid regime of laws.

That purporting a;nd representing to be in compliance,
the Developer/Respondent No, 2 obtained a License from
the Competent Authority and executed a Development
Agreement dated 07.05.2007 with the Ghaziabad
Development Authority, State of Uttar. Pr%td_csh,

stating/recording as under -
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i) that the Developer/Respondent No. 2 is a

“Consortium”, a “Consortium of Companies”;

ii) that the State of Uttar Pradesh is a “Facilitator” and

not a “Provider”;

iii) that the Developer/Respondent No. 2 is a Category

“A” Licensee;

A ‘Iiv) that the Developer/ Respondgnt No. 2 seeks to
execute their Integrated Housing Project over an
arca of 185 acres of land, located at Shahpur-
Bambhetta, Dasna, Ghaziabad;

“n

v) that the Developer/Respondent No. 2 is the
exclusive Owner of minimum 60% of the Project
land (i.e. 60% of 185 acres= 111 acres) and is not
the Owner of the remaining maximum 40% of the
Project land (i.e. 40% of 185 acres = 74 acres).
Despite all the best efforts _ of the
Developer/Respondent No. 2, they have not been

" able to purchase and/or assemble “the remaining
land”; | ’

A _vi) that the Developer/Respondent No. 2 has requested
0 the Government of Uttar Pradesh for acquiring the
remaining 40%, which the Government has assured |

to acquire under the Land Acquisition Act, 1894;

vii) that the Government of Uttar Pradesh shall transfer

r‘ . “freehold land” to the Developer/Respondent No. 2;

viii) that the “rehabilitation of displaced person(s)” would
take place in accordance “with the Rehabilitation
Policy/Government Order(s) for rehabilitation (in
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case of request) of families belonging to the land-
owners/farmers displaced due to acquisition of

land”; and

ix) that in the evént of any “cause of action” between
“an individual/or group of individuals” and the
Developer/Respondent No. 2, it would be the
responsibility of the DeveIOper/Respondént No. 2.
The Governrrient of Uttar Pradesh “shall not be
liable to any individual/or group of individuals
regarding the property acquired or develbpecl by the”
Developer/Respondent No. 2.

A Copy of the Development Agreement dated 07.05.2007

~executed between the purported Developer;'R'espoh'dent ‘,
No. 2 and the Ghaziabad Development Authority, is.

annexed and marked herein as Annexure A-11 to this

writ petition .

That subsequent thereto, a Consortium Agreemeﬁt was -
purportedly executed by the Developer/Respondent No..3
on 17.03.2011, appérently on the strength /basis of a
Consertium Agreement/Memorandum of Understanding
dated 01.07,2005. ‘

A Copy of the Consortium Agreement dated ].7.03.201: 1

executed by the leading Member / M/s. Agarwal

Associates (Promoters) Limited and other Members of the

purported Consortium is annexed and marked hetein as

Annexure A-12 to this writ petition .

That a perusal of the said Consortium Agreement dated
17.03.2011, reveals and establishes — .

o
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i that though the Development  Agreement dated
07.05.2007 was executed by “M/s Agarwal
Associates Consortium, a Registered Developer,
Consortium of Companies”, apparently, | the
Consortium Agreement was executed in the name of
“M/s -Agarwal Associates (Promoters) Limited,

Private Developer (PD)”;

ii)  that in other words, on the date of the Development
Agreement dated 07.05.2007, the Consortlum of
Companies was not in existence. As evident, the
Consortium purportedly came into existen(;e on
17.03.2011; o

iiij that the Consortium was created to develop an
Integrated Township Project in the State of Uttar
Pradesh and for its selection as a Private Developer,
engaged in the development of an -fntegraﬂ_:gad

Township, in the State of Uttar Pradesh; and

iv) that the Consortium, if any, did not exist on
07.06.2007, when the Development Agreement was

executed with the Government of Uttar Pradesh.

That uﬁdcr the Development Agreement dated
07.05.2007, the Developer /Respondent No. 2 represented
that in the capacity of a Consortium, they owned the
(minimum) 60% of the total land area of 185 acres
required for their Project. They accordingly, requested the
Government of Uttar Pradesh to secure the remaining |
40% of their Project land, under the provisions of the
Land Acquisition Act read in conjunction with the other

analogous Rules and applicable Policies.

Ry
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That since on 07.05.2007 the Consortium was not -in

existence, the Developer/Respondent No. 2

misrepresented before the Government of Uttar Pradesh,’

as under —

i) + that they were a Consortium, which admittedly they -

were not, since the Consortium only came info

existence pursuant to the Consortium Agreemen_t: on.

17.03.2011;

ii)  that they were the Holders and Owners of minimmﬁ

650% of the Project land through the Consortium,.

which again they were not, since the Consortium

was admittedly not in existence on 07.05,2007;

iii) that they were eligible to seek the assistance, help

and intervention of the Government of Uttar

“Pradesh to acquire the remaining 40% of the Project

land — which again they were ineligible, since they

did not own/or hold the (minimumj 60% of the

Project land on 07.05.2007 while entering /.

executing the Development Agreement; and

iv)  that admittedly, there was no registered Consortitum’

Company on 07.05.2007, when the Déveloﬁme,nt =

Agreement was executed - leading and entitling the

Government of Uttar Pradesh to initiate acql_Jisﬂ;_ion

proceedings.

That even otherwise, a perusal of the Consoftiurn

Agreement further reveals that there was no Consortium

_at all and the purported Consortium was merely a Family

Business Entity of a Mother and her Son. The.

Petitioner(s) crave leave to so indicate, nameély —
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that all the purported Consortium Members are.
represented either by one Smt. Uma Agarwal, W/o
late Shri B.B. Agarwal, Residing at 10 - New
Rajdhani Enclave, Vikas Marg, Delhi-110092 or her
son Shri Aditya Agarwal, S/o late Shri B.B. Agarwal,
Residing at 10-New Rajdhani Enclave, Vikas Marg,
Delhi-110092;

that the purported Consortium for all purposes is a
Family-Owned Entity comprising of Mother and
Son, namely Smt. Uma Agarwal and Shri. Aditya
Agarwal, both Residing at 10-New Rajdhani Enclave,
Vikas Marg, Delhi-110092;

that through such purported Congortium, the
Family-Owned Entity comprising of Mother and Son
would become and became the Owner of balance
40% of the Project land (i.e. 40% of 185 acres = 74
acres), through State intervention, namely

acquisition under the Land Acquisition Act; and

further as apparent, the lands were acquired at a
meagre sum of Rs.1100/- per sq mtr. By paying a
meagre sum of Rs.1100/- per sq mtr. the Family of
mother and son, namely Smt. Uma Agarwal and
Shri. Aditya Agarwal acquired and became Owner(s)
of awarde lands located at Revenue Village of
Shahpur Bamheta, Dasna (Pargana), Ghaziabad,
Uttar Pradesh.

47. That the acquisition as conducted is required by law to

be in/under the regime of laws as afore stated, namely -

ol
il

a)  The Land Acquisition Act, 1894;
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b) The Uttar Pradesh Land Acquisition
(Determination of - Compensation and
Declaration of Award by Agreement) Rules,

1997;

c) The National Policy on Resettlement; and
Rehabilitation for Project Affected Famiiies —
2003, dated 17.02.2004 issued by the
Department of Land Resources, Ministry 6f

Rural Development, Government of India;

d) The National Rehabilitation and Resettlement
Policy, 2007, dated 31.10.2007 issued by the
Department of Land Resources, Ministry of

Rural Development, Government of India; and

¢) various such other and further Circulara; and
Notifications issued from time to time both by
the Government of India and the State of Uttar
Pradesh, namely  Office  Order(s) /
Notitication(s) dated 21.05.2005, 30.12.2(_)05
and 28.04.2006, ey

That admittedly, the acquisition proceedings failed to
.cumply and were in complete violation of the aforesaid
applicable laws. In particular, the Uttar Pradesh Land
Acquisition (Determination of Compensation and
Declaration of Award by Agreement) Rules, 1997 were

completely ignored and rendered redundant.

That no proceedings were either invoked or initiated
under the said Rules. The whole cbjective, purpoée and

reason behind their enactment stood belied and violated,

The entire idea of giving a voice and choice to-the

I,
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Oustees, was evidently nullified by the State’s failure to
uphold and apply their own laws enacted as a beneficial
socio-welfare legislation after much deliberation and

discussion.

That the Petitioner(s) neither received any Notice nor were
they invited for any discussion, before the
pronouncement of the purported Award., Neither their

opinion nor their concerns either neard or considered.

For all purposes, there was no “Agreement” whatsoever

reached between the Government of Uttar Pradesh and
the Petitioner(s), that led to the acquisition or

E.y
determination of the compensation awarded to tht?m.

That as evident, the compensation of Rs.1100, - pe.r sq.

mtr. was determined by the Collector in absence of the

Petitioner(s) under the Land Acquisition Act in complete
cxclusion of the Uttar Pradesh Land Acquisition

(Determination of Compensation and Declaration of -
Award by Agreement) Rules, 1997, Such determination is |
per-se unlawful, illegal and contrary to law for the

[ollowing amongst other reasons, namely —

i)  proceedings under the Land Acquisition Act, are

ordinarily acquisition proceedings for Projects in :
Public and National Interest, concerned with the

safety, security and development of the Country; -

ij) on the contrary, acquisition for an Integrated
Housing Project to be developed by Private
Developers and Developers, is for Private Housing,
to be sold at rates driven by profits;
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ilij in such a scenario/instance, there is no Public or

National Interest involved, =~ warranting the -

invocation of proceedings under the Land
Acquisition Act;

iv)] resultantly, proceedings and acquisition for a
Private Housing Project are guided and pursued
under the Uttar Pradesh Land Acquisition
(Determination of Compensation and Declaration of
Award by Agreement) Rules, 1997 to enable the

" Qustees to particiimte in their involuntary
displacement, since Ithe Developer/ Developer
would ultimately derive substantive profits from
the Project; and

v) there exists no reason, as to why such 1énd should
be acquired at a rate lower than its Market Value,
when the land in question would be sold at no
other rate but its Market Value,

52. That even otherwise and deéhors the aforesaid, the

53,

Petitioner{s) most respectfully submit that land at the

same Village of Shahpur Bamheta, Dasra [Pargana),

Ghaziabad, Uttar Pradesh were sold at a market rate of -

Rs. '8,000/ - per gq mtr, during the year 2008-2009 and

relevant time, However, without yielding to reason, the.

Competent Authorities without any application of mind
and in complete ignorance of the applicable regime of
laws, proceeded to' unilaterally determine the rate of

compensation at Rs.1100/- per sq mtr,

That such determination of compensation is unknown
and contrary to the applicable law and must necessarily
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be set aside, being in ignorance and violation of the
applicable laws and more particularly, the process of law
prescribed by the various laws. It resulted in a prima-

facie manifest loss of Rs.6,900/- per sq.‘mtr.

That the power to acquire the maximum 40% of the

remaining land in an Integrated Housing Project, is

conferred on the State Goyernment by way of their Policy
/ Office Order | Notification dated 21.05.2005,
30.12,2005 and 28.04.2006. The said Policy / (ies)
explicitly make it clear that such acquisition must and
would necessarily be under the Uttar Pradesh Land

Acquisition (Determination . of 'Compensation and

Declaration of Award by Agreement) Rules, 1997, In

doing so, they invariably and explicitly ~exclude

acquisition proceedings as contemplated under the

applicable provisions of the Land Acquisition Act.

That any acquisitipn thus for any Integrated Housing
Project in the State of Uttar Pradesh, must necessarily
comply with the Policy / Office Order / Notification dated

21.05.2005, 30.12.2005 and 28.04.2006 alongwith the .

Uttar Pradesh Land Acquisition (Determination of

Compensation and Declaration of Award by Agreement)
Rules, 1997. Otherwise, they would for all purposes be

unlawful, illegal and a nullity in the eyes of law,

That for all the aforesaid reasons and grounds, the
acquisition proceedings as pursued and finalized by way
of Order(s) dated 24.01.2013, 15.02.2013, 22.95:2015

passed by ADM (LA), Irrigation Department, Ghaziabad

must necessarily be set aside as being wrong, incorrect

and contrary to law. They must also be set-aside, for

o,
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failing to follow the procedure, prescribed and established
by law. They must-equally be set aside and nullified bemg
null and void, for failing to apply the mandatory
requirements as prescribed in/under the Uttar Pradesh
Land Acquisition (Determination of Compensation and
Declaration of Award by Agreement) Rules, 1997.

Copies of the Award(s) dated 15.02.2013 and 22.05.2015
passed by the Learned Additional District Magistrate
(GRO), Irrigation, Ghaziabad, are annexed and marked

herein collectively as Annexure A-13 to this writ petition

That the land in question is located in the District of
Ghaziabad in the State of Uttar Pradesh, conferring

appropriate territorial jurisdiction upon this Hon'ble

Court. Considering the widespread failure and ‘abject

refusal to apply the applicable laws, gross injustice ‘and
prejudice has been caused to the Petitioner(s), wherein
the entire acquisitional jurisdiction is a question of

challenge and concern. For all purposes, the entire

proceedings for acquisition are without jurisdiction for

failing to apply and implement applicable laws that are

otherwise mandatory in nature. Con sidering the nature of

violation and absence of jurisdiction, there is no other

alternative and/or efficacious remedy available to the

Petitioner(s) but to approach and invoke the writ

jurisdiction of this Hon’ble Court under Articles 226 of

the Constitution of India.

That the Petitioner(s) equally submit that they have not
filed any other Petition, Suit, Appeal or Gther legal
proceedings before this Hon’ble Court, the Hon’ble

Supreme Court of India, or any sther legal forum except .
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what is stated herein. The Annexures appended: to this
Petition are true copies of their respective originals and
' ' are part of records, that the Petitioner(s) have obtained,
] , from the var.ious Government Authoritie-s,‘ The
Annexure(s) that were in Hindi language, have been dqu :
translated in English, in accordance with their standard
i format, Error, if any, is neithgar intentional nor deliberate
and the Petitioner(s) undertake to immediately make
such correction(s) as may be noticed in the interest of
justice / equity. Leave to this extent is prayed and may .

accordingly be granted. 2

59. That in terms of what is stated hereinabove and in the

interest.of justice, it is most respectfully submittéd that .

the entire acquisition proceedings initiated égaingt ‘the

Petiﬁoner[s) over ti:leir lands describéd as Khasra No(s]
1964, 1965M, 1968, 1978 and 1979 located at Vi;lagé:
Shahpur Bamheta, Dasna (Pargana), Ghaziabad, Uttar
Pradesh are a nullity, unlawful, illegal, contracy to law
i and above all without any application of the due process
i ol law. Such acquisition proceedings must necessarily be
' set-aside in the larger interest of justice and équity, with
= the direction to initiate de»novo/fresh procccdiﬁgs- for
acquisition in absolute, complete, strict and punctual

compliance of the applicable regime of laws, namely — ‘

n

[ a. The Land Acquisition Act, 1894;

b.  The Uttar Pradesh Land Acquisition (Detemﬁnéﬁon
of Compensation and Declaration of Award by
Agreement) Rules, 1997;

o
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c. The National Policy on Resettlement and
Rehabilitation for Project Affected Families ~ 2003,
dated 17.02.2004 issued by the Department of Land
Resources, Ministry of Rural Development,

‘Government of Indig;

d. The National Rehabﬂitation and Resettlement Policy,

2007, dated 31.10.2007 issued by the Department

of Land Resources, Ministry of Rural Development,

Government of India; and.

e, various such other and further Circulars and
Notifications issued from time to time both by the

Government of India and the State of Uttar Pradesh,
namely Office Order(s) / Notification(s) dated
21.05.20085, 30.12.2005 and 28.04.,2006.

60. That post acquisition, if any, in compliance of the

61.

applicable regime of laws - compensation must

necessarily be computed in accordance thereof and not

arbitrarily, whimsically and unilaterally as sought to be
done by the" Competent Authorities in determining -
compensation at Rs.1100/- per sq mtr. Such assessment .

of compensation must equally be set-aside being
unlawful, illegal and contrary to law. )

N

That computation of compensation, if any, must

necessarily be awarded under the Uttar Pradesh Land.

Acquisition (Determination of Compensation and

Declaration of Award by Agreement) Rules, 1997,

readwith the Office Order(s) / Nofification(s) dated
21.05.2005, 80.12.2005 and 28.04.2006 and not in-the

Itlr
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manner as sought to be done and awarded in the present

case.

That it would be pertinent and relevant to submit that
the Petitioner(s) were purguing _their agricultural
activities and cultivating their crops at their land(s) till
the year 2021, when they were forcibly dig-posaessed.

Thereafter, the Respondent(s) to threaten, intimidate and '

create fear in the Petitioner(s), also registered an FIR
Bearing No. 0202 dated 13.02.2021 with the concerned

Police Station Kavi Nagar, Ghaziabad. Copy of Fasli-

records, photographs of crops and proof of forcibly dis-
possessed are collectively marked as Annexure A ~ 14 to

this writ-petition .

That the  Petitioner(s) have made various
Representation(s) to the various Authorities complaining
of their unlawful and illegal dis-possession and
acquisition. None of the competent Authorities have
reciprocated in any manner in either addressing or
remedying the grievances of the Petitioner(a).‘ They
continue to suffer dis-possession, irreparable harm i;nd

injury of the widest magnitude in complete and blatant

breach' of applicable laws. The cause of action for and. in

favour of the Petitioner(s) has continyed and continues to

subsist.

That without prejudice and . simultaneous to the
aloresaid, it is most respectfully submitted that the entire
acquisition is replete with dec_eit, as ordinary
villagers/farmers have been involuntarily displaced and
dispésscsscd by rendering a fraction end/or a

negligible/insignificant amount of compensation.
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Evidence suggests, that such deceit was orchestrated,

planned and executed by the Respondent(s). Subsequent
conduct, further establishes complete knowledge,
admission and acceptance by the Respondent(s) 2-3.

That indicatively and by illustration, the Petitioner(s).

most respectfully submit as under —

i)

that market value of similar land in the same
villagc‘:in the year 2005, was Rs.1000/- per sq mtr.

In particular, land bearing Khasra No. 1842 was
sold at the rate of 1000/- per sq mtr in the year.

2005. Likewise, by way of d Sale Deed dated
02.04,2010, the member of Respondent No.2
purchased land bearing Khasna No. 2026 @
Rs.2990/- per sq. mir.; .

ii) consequently, the Petitioner(s) submit that how, can

and could such land in the year 2013 instead of

increasing from Rs.1000/- and / or Rs.2990/- per
sq mtr be reduced to Rs.791 /- per sq mtr. Such a
conclusion is contrary to rationale, logic and the
general principles guiding the Real Estate Sector,

wherein it is common knowledge that real estate

value would only increase and not decrease over'a

period of 8 years, when counted between 2005 till
2013;

iii) that likewise, the Petitioner(s) have genuine,

_authentic and bonafide information that the
Respondent(s) 2-3 have been purchasing /making
an additional payment of Rs.6589/- per sq mtr to

i |
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other farmers/land owners over the -,ém.oilnt_

already paid in terms of the impugned Awards;.

iv) such payments have been made by "the
Respondent(s) 2-3 to such other farmers/land
owners, after taking the undertaking/declaration,
fearing that they may proceed to challenge the
acquisition. In other words such -additional
payment was tendered till 2023 to thwart,
discourage and keep in abeyance any challenge or

potential challenge to the acquisition proceedings;

v) by such additional payment, the Respondent(s) 2-3 -

invariably and undoubtedly admit and accept, that '

the payment rendered to the farmers/ land-owners
were  inadequate, compromised, prejudicial,

undeserving and below their entitlement;

vi) that though the Petitionier(s) have made every effort by

" making representatibns with the competent _v

authorities, the office of the Hon’ble Chief Miri‘it‘;ter,l

State of Uttar Pradesh and under the Right to
Information Act towards obtaining relevant
information, they have remained unsuccessful
without Authorities declining/ refusing to share the

requisite information; and

vii) the Petitioner(s) in the process have suffered,

irreparable harm and injury, including cieprivatioﬂ of

their Constitutional Right to Property and all other

applicable laws chronicled above.

&

Copy of Sale Deed of land bearing Khasra No. 1842, sold at

the rate of Rs.1000/- approx. per sq mtr in the year 2005

-JfMi’?%h
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and copy of sale deed of land bearing khasra no. 2025 sold
at the rate of 2990 on 09.04.2010 are annexed collectively

and marked herein as Annexure A-15 to this writ petition. .

Copies of Proof of additional payment of Rs.6589/- per sq
mtr, made by the Respondent(s) to other Farmers / Land-

owners and undertaking/declaration made by, such -

Farmers/Land-owners are annexed and marked herein

collectively as Annexure A -16 to this writ pct'iti'on__, :

Copies of Representations made before the Competent

Authorities, the office of the Hon’ble Chief Minister, State of
Uttar Pradesh, Complaint with Police Authority and under
the Right to Information Act 2005 are annexed and marked

herein collectively as Annexure A -17 to this writ petition ,

Copies of ownership in favour of petitioner are annexed and

marked herein collectively as Annexure A- 18 to this writ

petition .

PRAYER

5

It Is Therefore Most Respectfully Prayed That This
Hon'ble Court May Be Most Graciously Pleased To.-.

Issue a writ, order or direction in the nature of Certiorari or .

any other appropriate writ, order or direction that this

Hou’ble Court may deem fit and proper and in the interest

of justice and equity, quashing the entire acquisition

proceedings initiated against the Petitioner(s) culminating
in Order(s) dated 24.01.2013, 15.02.20183, 22.05.2015 -

passed by the Learned Additional District Magistrate iLand
Acquisition), Irrigation Department, Ghaziabad as being

unlawful, illegai and without jurisdiction;
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B. Issue a writ. order or direction in the nature of Certiorari or
any other appropriate writ, order or direction that this.
Hon’ble Court may deem fit and proper and in the 111terest

ol of justice / equity, quashing the compensation computed'

i | by the Competent Authority in their Order(s). dat‘ed,-

24.01.2013, 15.02.2013, 22.05.2015 passed by .the

Learned Additional District Magistrate {Land Acquisition),

[rrigation Departm\,nt Ghaziabad, as being unlawful, illegal

and contrary to law;

C. lssue a writ, order or direction in the nature of Mandamus -

or any other .appropriate writ, order or direction that this .

Hon’ble Court may deem fit and proper and in the interest .
of justice / equity, directing the initiation of de-novo/fresh
proceedings for acqil.isitiorl in comi:liancé of the applicable
regime of laws as stated and elaborat:ed in the preceding

paras, namely - the Uttar Pradesh Land Acquisition;

(Determination of Compensation and Declaration of Award .

ol by Agreement) Rules, 1997, readwith the Office Order(s) /

I Notification(s) dated 21.05.2005, 30.12.2005 and -

Wil {
28.04.2006.

—_ D. And issue any other writ, order or direction that this
Hon’ble Court deems fit and proper and in the interest of

justice/equity.

Date/- /082024 Devesh Kumar Singh
Adv. (A/D 0172/2012)

M. Dutta, Brajesh Kumar Jha, Amar Nath
Advocates for the Petitioners,

Chamber No. 158, High Court, Allahabad,.

v

4 Mobile - 9990822213, 9450614715, 9125130200 .
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Date 20/06/2024

To,

Subject:

Sir/Madam,

ANNEXURE R-19
File N(g ;18?3-8330 156

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
UTTAR PRADESH)
k%

Shri Prahalad Singh

M/s AGARWAL ASSOCIATES PROMOTERS LIMITED

Village-Shahpur, Bamheta, Pargana-Dasna, Tehsil & district-Ghaziabad, U.P. , Shahpur Bamheta,
GHAZIABAD, UTTAR PRADESH, , 201002

prahalad@agarwalassociatesgroup.com

Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA
Notification 2006 -regarding Integrated Township Project “Aditya World City’’ at Khasra No.- 1619,
1622, 1623, 1625, 1670, 1671/1, 1671/2,1672, 1673, 2292, 2293, 2294, 2295, 2354,2364 , 2365 , 2366 ,
2367, 2368 , 2369 , 2370, 2371 ,2372, 2373 , 2374 , 2375 , Village Shahpur, Bamheta Ghaziabad, M/s
Agarwal Associates (Promoters) Ltd.

This is in reference to your application submitted to SEIAA vide proposal number
SIA/UP/INFRA2/466358/2024 dated 20/03/2024 for grant of prior Environmental Clearance (EC) to
the proposed project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24B3812UP5485066N
(ii) File No. 8873-8330

(iii) Clearance Type Fresh EC

(iv) Category Bl

. .. 8(b) Townships/ Area Development Projects /
(v) Project/Activity Included Schedule No. Rehabilitation Centres
Proposed Integrated Township Project ©* Aditya
World City’’ at village Shahpur, Bamheta
Ghaziabad (U.P.) by M/s Agarwal Associates
(Promoters) Ltd.

AGARWAL ASSOCIATES PROMOTERS

(vii) Name of Project

(viii) Name of Company/Organization

LIMITED
(ix) Location of Project (District, State) GHAZIABAD, UTTAR PRADESH
(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions as per No
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EIA Notification, 2006

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and C)/
EIA & EMP Reports were submitted to the SEAC for appraisal under the provision of EIA notification 2006 and its
subsequent amendments.

4. The above-mentioned proposal has been considered by SEAC in its meeting held on 17-05-2024. The minutes of the
meeting and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH
portal by scanning the QR Code above.

5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the project as
submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented during SEAC meeting are
annexed to this EC as Annexure (2).

6. The SEAC, in its meeting held on 17-05-2024, based on information submitted viz: Form 1 (Part A, B and C),
EIA/EMP report etc & clarifications provided by the project proponent and after detailed deliberations on all technical
aspects and public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal
for grant of Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to
stipulation of Specific and Standard EC conditions as given in Annexure (1).

7. The SEIAA in its meeting held on 06-06-2024 has examined the proposal in accordance with the provisions contained
in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto in its meeting dated 11-
03-2024 and based on the recommendations of the SEAC hereby accords Environment Clearance for the instant proposal
to Shri Prahalad Singh under the provisions of EIA Notification, 2006 and as amended thereof subject to compliance of
the Specific conditions as given in Annexure (1)

8. The SEIAA reserves the right to stipulate additional conditions, if found necessary.

9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project
Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable,
to the project.

10. The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part
of this EC.

11. General Instructions:

a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days indicating that the project has been accorded environment
clearance and the details of SEIAA website where it is displayed.

b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies,
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the same
for 30 days from the date of receipt.

¢) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors (in
case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions.

d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operational
phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be kept in separate
account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report.

e) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

f) The project proponent shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be cancelled.
Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall automatically deem to
be cancelled.

g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

h) The SETAA reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the
satisfaction of SEIAA. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.
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12. This issues with the approval of the Competent Authority.

Annexure 1
Specific EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Environmental Attributes

S. No EC Conditions

1. Since this is Township and Area Development project in which area for different purposes has
been allotted, separate Environmental Clearance shall be taken for Group housing & commercial
development including health centre etc. having built-up area more than 20,000 sqm as per the
provision of EIA Notification 2006 (as amended).

2. Project proponent is advised to explore the possibility and getting the cement in a closed
container rather through the plastic bag to prevent dust emissions at the time of loading/unloading.
3. Project proponent should ensure that there will be no use of “Single use of Plastic” (SuP).

4. In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and
158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs. Gol and others) anti-smog guns shall
be installed to reduce dust during excavation.

5. The project proponent will comply the use of fuel for backup power as per guidelines issued by
CPCB from time to time.

6. The project proponent will ensure that there is no mismatch/deviation between the project
proposal submitted to SEIAA for environmental clearance and maps/drawings were approved by
concerned development authority. In case of any mismatch/deviation, amended environmental
clearance will be obtained by project proponent. In case of failure, the granted environmental
clearance shall automatically deem to be cancelled.

7. The project proponent shall ensure that the project site does not attract/infringe any buffer zone,
wetland zone etc. of no activity identified/declared under law.

8. Criteria/ norms provided by competent Authority regarding the seismic zone are followed for
construction work. Provision of alarm system, to timely notify the residents, in case of occurrence
1.1 of earthquake/other natural disasters/fire should be provided. A well defined evacuation plan should
also be prepared and regular mock drills should be arranged for the residents. Rise of stairs should
be constructed in a way, so that it should provide smooth movement.

9. The project proponent should develop green belt in the said project as per the plan submitted and
also follow the guidelines of CPCB/Development authority for green belt as per the norms. The
project proponent will prepare working plan of plantation/green belt development showing type of
plant species and their spacing in consultation with subject expert/ forest department and submit to
the forest department and concerned regulatory authority and ensure their survival and
sustainability.

10. The proponent should provide electric vehicle charging facility as per the requirements at
ground level and allocate the safe and suitable place in the premises for the same.

11. Project proponent should invest the CSR amount as per the proposal and submit the compliance
report regularly to the concerned authority/Directorate of environment.

12. Proponent shall provide the dual pipeline network in the project for utilization of treated water
of STP for different purposes and also provide the monitoring mechanism for the same. STP treated
water not to be discharged outside the premises without the permission of the concerned authority.
13. The project proponent will ensure full exploitation of potential of rain water harvesting for
storage and recharging and also treated wastewater in order to reduce the withdrawal of fresh water
and accordingly use the three sources of water supply namely stored rain water, treated wastewater
and the fresh water. The project proponent shall also provide a flow measuring device along with
flow integrator for monitoring the various sources of water supply namely fresh water, treated waste
water and stored harvested rain water.
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S. No

EC Conditions

14. The project proponent will ensure the quality of construction water as per standards and
specifications of relevant codes in order to prevent possible corrosion in concrete, reinforcements
and other structural components in order to avoid adverse social and environmental impacts.

15. The project proponent will ensure exploitation of maximum possible potential of solar energy
generation in the proposed project area and prefer to use it instead of conventional electricity in
order to reduce the Green House Gas Emission causing climate change.

16. The project proponent will make necessary arrangement to get Structural auditing conducted by
an expert institution once in 05 years during life span of the building to ensure safe life of the
residents and prevent environmental and social hazards.

17. The project proponent shall plan for storm water management drained with appropriate slope
and length so that the flood water could get a passage to release in a short span of time.

1.2

1- The project proponent shall submit the details of STP like no. of modules etc.

2- The project proponent shall ensure to plant broad leaf trees of local and indigenous species and
their maintenance. The CPCB guidelines in this regard shall be followed.

3- The project proponent shall submit within the next 3 months the details on quantification of year
wise CER activities along with cost and other details. The CER activities should be related to
mitigation of Environmental Pollution and awareness for the same like water harvesting pits and
carbon sequestration parks / designed ecosystems .At least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets in public place or in school of nearby villages
and if there is a girl’s school then girls toilet properly equipped with overhead water tank should be
constructed. Name of the school adopted for installation of roof top solar plant should be displayed
on the website of project proponent and should also be submitted to SEIAA.

4- The project proponent shall submit within the next 3 months the details of estimated construction
waste generated during the construction period and its management plan.

5- The project proponent shall submit within the next 3 months the details of segregation plan of
MSW.

6- The project proponent shall ensure that waste water is properly treated in STP and treated water
should be reused for gardening flushing system and washing etc. For reuse of water for irrigation
sprinkler and drip irrigation system shall be installed and maintained for proper function. Part of the
treated sewage, if discharged to sewer line, shall meet the prescribed standards for the discharge and
shall be done with necessary permissions from concerned authorities.

7- Under any circumstances untreated sewage shall not be discharged to municipal sewer line or any
nearby water body.

8- The project proponent will ensure that proper dust control arrangements are made during
construction and proper display board is installed at the site to inform the public the steps taken to
control air pollution as per air act 1981 (as amended) and the Construction and Demolition Waste
Management Rules, CAQM guidelines.

9- A certificate from Forest Department shall be obtained that no forest land is involved and if
forest land is involved the project proponent shall obtain forest clearance and permission of Central
and State Government as per the provisions of Van Sanrakshan evam Samvardhan Adhiniyam,2023
and submit before the start of work.

10- If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

11- Provision for charging of electric vehicles as per the guidelines of Gol / GoUP should be
submitted within the next 3 months.

12- PP should display EC granted to them on their website. 6-monthly compliance report should be
displayed on their website and to be given every six month to residents / occupants of the building.
13- EC is granted with the condition that EC is valid only for the building plan which has been
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submitted by PP for seeking EC. In case approved building plan is different from the one submitted
for seeking EC then this EC will stand null and void.

14- In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and
158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs GOI and others) anti-smog guns shall
be installed to reduce dust during excavation.

15- DG sets shall be gas based and Guidelines issued by CAAQMS for NCR region regarding the
use of DG sets during construction and operational phase should be followed.

16- The project proponent shall install organic bio converter.

17- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per MOEF&CC
OM F.no- 1AS-22/01/2022-1A-111 (E-172624) Dated 14-06-2022.

18- The effluent from STP after tertiary treatment shall be subjected to ozonation to avoid foul
smell.

19- The project proponent shall submit within the next 3 months the details of solar power plans for
solar electrification beyond 10% within the project.

20- The Bio Medical Waste shall be disposed in nearest CBWTF as per the govt issued guidelines
in this regard.

Standard EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Statutory Compliance

S. No

EC Conditions

The project proponent shall obtain all necessary clearance/ permission from all relevant agencies

1.1 including town planning authority before commencement of work. All the construction shall be
done in accordance with the local building byelaws.
The approval of the Competent Authority shall be obtained for structural safety of buildings due to
1.2 earthquakes, adequacy of firefighting equipment etc. as per National Building Code including
protection measures from lightening etc.
13 The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
’ Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.
14 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.
The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
1.5 (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee.
1.6 The project proponent shall obtain the necessary permission for drawl of ground water / surface
) water required for the project from the competent authority.
17 A certificate of adequacy of available power from the agency supplying power to the project along
) with the load allowed for the project should be obtained.
1.8 All other statutory clearances such as the approvals for storage of diesel from Chief Controller of

Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable, by project
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proponents from the respective competent authorities.
1.9 The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016,
and the Plastics Waste Management Rules, 2016, shall be followed.
1.10 The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency,

Ministry of Power strictly.

2. Air Quality Monitoring And Preservation

S. No

EC Conditions

2.1

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of
Dust Mitigation Measures for Construction and Demolition Activities for projects requiring
Environmental Clearance shall be complied with.

2.2

A management plan shall be drawn up and implemented to contain the current exceedance in
ambient air quality at the site.

23

The project proponent shall install system to carryout Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM10 and PM2.5)
covering upwind and downwind directions during the construction period.

24

Diesel power generating sets proposed as source of backup power should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of stack of DG
sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DG sets may be decided with in consultation with State
Pollution Control Board.

2.5

Construction site shall be adequately barricaded before the construction begins. Dust, smoke &
other air pollution prevention measures shall be provided for the building as well as the site. These
measures shall include screens for the building under construction, continuous dust/ wind breaking
walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be provided for
vehicles bringing in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site.

2.6

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust
pollution.

2.7

Wet jet shall be provided for grinding and stone cutting.

2.8

Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.

2.9

All construction and demolition debris shall be stored at the site (and not dumped on the roads or
open spaces outside) before they are properly disposed. All demolition and construction waste shall
be managed as per the provisions of the Construction and Demolition Waste Management Rules
2016.

2.10

The diesel generator sets to be used during construction phase shall be low sulphur diesel type and
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EC Conditions

shall conform to Environmental (Protection) prescribed for air and noise emission standards.

2.11

The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB
standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low
sulphur diesel shall be used. The location of the DG set and exhaust pipe height shall be as per the
provisions of the Central Pollution Control Board (CPCB) norms.

2.12

For indoor air quality the ventilation provisions as per National Building Code of India.

3. Water Quality Monitoring And Preservation

S. No

EC Conditions

3.1

The natural drain system should be maintained for ensuring unrestricted flow of water. No
construction shall be allowed to obstruct the natural drainage through the site, on wetland and water
bodies. Check dams, bio-swales, landscape, and other sustainable urban drainage systems (SUDS)
are allowed for maintaining the drainage pattern and to harvest rain water.

3.2

Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting
and filling should be done.

33

Total fresh water use shall not exceed the proposed requirement as provided in the project details.

34

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MOEF&CC along with six monthly Monitoring reports.

3.5

A certificate shall be obtained from the local body supplying water, specifying the total annual
water availability with the local authority, the quantity of water already committed, the quantity of
water allotted to the project under consideration and the balance water available. This should be
specified separately for ground water and surface water sources, ensuring that there is no impact on
other users.

3.6

At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of
Grass pavers, paver blocks with at least 50% opening, landscape etc. would be considered as
pervious surface.

3.7

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc
and other for supply of recycled water for flushing, landscape irrigation, car washing, thermal
cooling, conditioning etc. shall be done.

3.8

Use of water saving devices/fixtures (viz. low flow flushing systems; use of low flow faucets tap
aerators etc) for water conservation shall be incorporated in the building plan.

3.9

Separation of grey and black water should be done by the use of dual plumbing system. In case of
single stack system separate recirculation lines for flushing by giving dual plumbing system be
done.

3.10

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents
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and other best practices referred.

3.11

The local bye-law provisions on rain water harvesting should be followed. If local bye-law
provision is not available, adequate provision for storage and recharge should be followed as per the
Ministry of Urban Development Model Building Byelaws, 2016. Rain water harvesting recharge
pits/storage tanks shall be provided for ground water recharging as per the CGWB norms.

3.12

A rain water harvesting plan needs to be designed where the recharge bores of minimum one
recharge bore per 5,000 square meters of built up area and storage capacity of minimum one day of
total fresh water requirement shall be provided. In areas where ground water recharge is not
feasible, the rain water should be harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

3.13

All recharge should be limited to shallow aquifer.

3.14

No ground water shall be used during construction phase of the project.

3.15

Any ground water dewatering should be properly managed and shall conform to the approvals and
the guidelines of the CGWA in the matter. Formal approval shall be taken from the CGWA for any
ground water abstraction or dewatering.

3.16

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MOEF&CC along with six monthly Monitoring reports.

3.17

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be
recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall
be disposed in to municipal drain.

3.18

No sewage or untreated effluent water would be discharged through storm water drains.

3.19

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of
the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this
regard shall be submitted to the Ministry before the project is commissioned for operation. Treated
waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses.
Excess treated water shall be discharged as per statutory norms notified by Ministry of
Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

3.20

Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures
should be made to mitigate the odour problem from STP.

3.21

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and
disposed as per the Ministry of Urban Development, Central Public Health and Environmental
Engineering Organization (CPHEEQO) Manual on Sewerage and Sewage Treatment Systems, 2013.

4. Noise Monitoring And Prevention
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Ambient noise levels shall conform to residential area/commercial area/industrial area/silence
zone both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000.

4.1 Incremental pollution loads on the ambient air and noise quality shall be closely monitored
during construction phase. Adequate measures shall be made to reduce ambient air and noise
level during construction phase, so as to conform to the stipulated standards by CPCB / SPCB.
Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall

4.2 . . . . .
be submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.

43 Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating

personnel shall be implemented as mitigation measures for noise impact due to ground sources.

5. Energy Conservation Measures

S. No

EC Conditions

5.1

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency
shall be ensured. Buildings in the States which have notified their own ECBC, shall comply with the
State ECBC.

5.2

Outdoor and common area lighting shall be LED.

5.3

Concept of passive solar design that minimize energy consumption in buildings by using design
elements, such as building orientation, landscaping, efficient building envelope, appropriate
fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the
building design. Wall, window, and roof u-values shall be as per ECBC specifications.

5.4

Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the
building should be integral part of the project design and should be in place before project
commissioning.

5.5

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to
1% of the demand load or as per the state level/ local building bye-laws requirement, whichever is
higher.

5.6

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate
electric meter shall be installed for solar power. Solar water heating shall be provided to meet 20%
of the hot water demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also recommended to
meet its hot water demand from solar water heaters, as far as possible.

6. Waste Management

S. No

EC Conditions

6.1

A certificate from the competent authority handling municipal solid wastes, indicating the existing
civic capacities of handling and their adequacy to cater to the M.S.W. generated from project shall
be obtained.
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6.2

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and health aspects
of people, only in approved sites with the approval of competent authority.

6.3

Separate wet and dry bins must be provided in each unit and at the ground level for facilitating
segregation of waste. Solid waste shall be segregated into wet garbage and inert materials.

6.4

Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a
minimum capacity of 0.3 kg /person/day must be installed.

6.5

All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up
must be done with the authorized recyclers.

6.6

Any hazardous waste generated during construction phase, shall be disposed off as per applicable
rules and norms with necessary approvals of the State Pollution Control Board.

6.7

Use of environment friendly materials in bricks, blocks and other construction materials, shall be
required for at least 20% of the construction material quantity. These include Fly Ash bricks, hollow
bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks, and other environment
friendly materials.

6.8

Fly ash should be used as building material in the construction as per the provision of Fly Ash
Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.
Ready mixed concrete must be used in building construction.

6.9

Any wastes from construction and demolition activities related thereto shall be managed so as to
strictly conform to the Construction and Demolition Waste Management Rules, 2016.

6.10

Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the
prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination.

7. Green Cover

S. No

EC Conditions

7.1

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling
shall be with prior permission from the concerned regulatory authority. Old trees should be retained
based on girth and age regulations as may be prescribed by the Forest Department. Plantations to be
ensured species (cut) to species (planted).

7.2

A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing trees
will be counted for this purpose. The landscape planning should include plantation of native species.
The species with heavy foliage, broad leaves and wide canopy cover are desirable. Water intensive
and/or invasive species should not be used for landscaping.

7.3

Where the trees need to be cut with prior permission from the concerned local Authority,
compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut)
shall be done and maintained. Plantations to be ensured species (cut) to species (planted). Area for
green belt development shall be provided as per the details provided in the project document.
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Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved
7.4 areas, and external services. It should be stockpiled appropriately in designated areas and reapplied
during plantation of the proposed vegetation on site.

8. Transport

S. No EC Conditions

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be
prepared to include motorized, non-motorized, public, and private networks. Road should be
designed with due consideration for environment, and safety of users. The road system can be
designed with these basic criteria. a. Hierarchy of roads with proper segregation of vehicular and
pedestrian traffic. b. Traffic calming measures. c. Proper design of entry and exit points. d. Parking
norms as per local regulation.

8.1

Vebhicles hired for bringing construction material to the site should be in good condition and should
8.2 have a pollution check certificate and should conform to applicable air and noise emission standards
be operated only during non-peak hours.

S. No EC Conditions

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the
current level of service of the roads within a 05 kms radius of the project is maintained and
improved upon after the implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or proposed to be carried out
9.1 by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and
time and the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation and shall also
have their consent to the implementation of components of the plan which involve the participation
of these departments.

10. Human Health Issues

S. No EC Conditions

All workers working at the construction site and involved in loading, unloading, carriage of
10.1 construction material and construction debris or working in any area with dust pollution shall be
provided with dust mask.

10.2 For indoor air quality the ventilation provisions as per National Building Code of India.

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and

10. . .
0.3 Disaster Management Plan shall be implemented.

Provision shall be made for the housing of construction labour within the site with all necessary

10.4
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking




223 16

S. No

EC Conditions

water, medical health care, créche etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

10.5

Occupational health surveillance of the workers shall be done on a regular basis.

10.6

A First Aid Room shall be provided in the project both during construction and operations of the
project.

S. No

EC Conditions

11.1

The project proponent shall prominently advertise it at least in two local newspapers of the District
or State, of which one shall be in the vernacular language within seven days indicating that the
project has been accorded environment clearance and the details of MoOEFCC/SEIAA website where
it is displayed.

11.2

ii. environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who
in turn has to display the same for 30 days from the date of receipt.

11.3

The project proponent shall upload the status of compliance of the stipulated environment clearance
conditions, including results of monitored data on their website and update the same on half-yearly
basis.

11.4

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

11.5

The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or shareholders/stake holders. The copy of the board resolution in this regard shall be submitted
to the MoEF&CC as a part of six-monthly report.

11.6

A separate Environmental Cell both at the project and company head quarter level, with qualified
personnel shall be set up under the control of senior Executive, who will directly report to the head
of the organization.

11.7

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The year wise
funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report

11.8

The project proponent shall submit the environmental statement for each financial year in Form-V
to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
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Rules, 1986, as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial
11.9 closure and final approval of the project by the concerned authorities, commencing the land
development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution Control

11.1
0 Board and the State Government.
111 The project proponent shall abide by all the commitments and recommendations made in the
’ EIA/EMP reportand also that during their presentation to the Expert Appraisal Committee.
.12 No further expansion or modifications in the plant shall be carried out without prior approval of the
’ Ministry of Environment, Forest and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation of this
11.13 environmental clearance and attract action under the provisions of Environment (Protection) Act,
1986.
11.14 The Ministry may revoke or suspend the clearance, if implementation of any of the above
) conditions is not satisfactory.
11.15 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company

in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
11.16 project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and

11.17 - .
Transboundary Movement) Rules, 2016, and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

11.18 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period

of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

12. Specific Conditions

S. No EC Conditions

The project proponent shall develop R& D facilities to develop their own technologies for

12.1 .
propylene and polypropylene processing.

Additional EC Conditions
N/A
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Annexure- 2

A presentation was made by the project proponent along with their consultant M/s
Environmental and Technical Research Centre to SEAC on 17-05-2024.

Project Details Informed by the Project Proponent and their Consultant
The project proponent, through the documents and presentation gave following details
about their project —

1. The environmental clearance is sought for Integrated Township Project “Aditya World City”’ at
Khasra No.- 1619, 1622, 1623, 1625, 1670, 1671/1, 1671/2,1672, 1673, 2292, 2293, 2294, 2295,
2354,2364 , 2365, 2366 , 2367, 2368 , 2369 , 2370, 2371 ,2372, 2373, 2374, 2375, Village
Shahpur, Bamheta Ghaziabad, M/s Agarwal Associates (Promoters) Ltd.

2. Environmental Clearance for the earlier proposal was granted by SEIAA, U.P. vide Ref. No.
1555/Parya/SEAC/1602/2012/DD(D)dated 07/10/2013 for the Plot area 7,47,435.0 sqm and
built-up areais 13,95,596.098 sqm.

3. The standard terms of reference of the present proposal was issued through online Parivesh
Portal on 10/10/2023 and EIA report submitted by the project proponent on 20/03/2024.

4. Details of constructed built-up area of the project site:

e Approx 531814.413 sqm built-up area has been constructed against the proposed built-up area —
1395596.098 Sgm which is 38.10 % of total proposed built-up area.

S.No. Particulars Builtup Area (Sqm.)
01 Group Housing 375013.506
02 EWS/LIG 18709.147
03 School 12503.241
04 Plotted Area 112881.560
05 Health centre 1707.897
06 Temple 1390.832
07 Commercial-1 9308.230
08 Sub-Station 300.00
Total 531814.413
5. Salient features of the project:
Item Details
Name and Location of the Proposed Integrated Township Project “Aditya World City” at Village:
Project Shahpur, Bamheta, Ghaziabad, Uttar Pradesh
Developers of the project M/s Agarwal Associates (Promoters) Ltd.
Total Plot Area 748695.0 sq. m. (74.86 Hectares approx)
Net Plot Area 747435 sg. m.
Built-up Area 13,95,596.098 sq. m
Total Water Requirement It is estimated that the total water demand during the construction phase will

be 60 KLD and during operation phase total water demand will be 5,536 KLD
and Fresh water requirement is 3778 KLD.

Power Requirement 32,000 kVA, Source: Paschimanchal Vidyut Vitaran Nigam Ltd
Power Backup DG sets of total capacity 1000 KVA (10 nos.)
Total Parking Proposed Requirement : 6,749 ECS as per bye Laws

Proposed : 8,630 ECS

Solid Waste to be Generated | 32442.05 Kg/Day Municipal waste will be generated.
Out of total 19465.23 Kg/Day will be the organic waste and 9.099 Kg/Day
horticulture waste will be generated.

Rain water harvesting pits 27

Total Project Cost INR 32500 Lakhs

Solar Lights 2880 KW Solar Panel

6. Land use details:

Sr.No. Land Use Area in Sgm Area in Percentage(%)
1 Roof Top (Building , Covered Shed) 64428.90 8.62

2 Green Belt Area 27655.10 3.7

3 Road & Paved 92009.25 12.31

4 Open Area 563341.76 75.37

169
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| | Total 747435.00 | 100.00

7. Detailed area statement of the project:

S. No. | Particulars Area (in mz)

1 Total License Area 748695

2 Area Under Ponds 1260

3 Net Plot area 747435

4 Area Under Master Plan of Ghaziabad 52,371,84
Master Plan Green Belt (30 m wide) 34,376.87
Master plan Road (45 m wide) 17,994.97

5. Net Planning Area 695,063.16
Plotted (A) 180,544.65
Total Group Housing including green area (B) 184,109.60
Group Housing 1,56,469.6
Green in Group housing 27,640
EWS/LIG (C) 18,575.52
Total Commercial area including green area (D) 31,766.89
Commercial 28,590.2
Green in commercial 3176.69
Public/semi public 52,171.44
Anganwadi (E) 1,538.37
Nursery School (F) 6,659.35
Primary school (G) 6,191.56
High school (H) 8,136.94
Inter collage (I) 12036.56
Health center (J) 3,293.91
Sub post office (K) 366.95
Police Chowki (L) 3,052.43
Rail Reservation Center (M) 451.80
Community Cum marriage Hall (N) 1,528.28
Temple (O) 1,038
Dustbins 960
Sub station 4,068.99
STP 3,591.50
Green/ open 73,589.62
Road area 154,305.44

6 GC as per Ghaziabad Bye Laws
Total permissible & Proposed Ground Coverage 212,927.22
Plotted @60% of A 108,326.79
Group Housing @50% of B 64,438.36
Commercial @50% of D 15,883.45
Anganwadi @ 35% of E 538.43
Nursery School @40% of F 2,663.74
Primary School @ 35% of G 2,167.05
High School @ 35% of H 2,847.93
Inter college @ 35% of | 4,212.79
Health Centre @ 40% of J 1,317.56
Post Office @ 10% of K 36.69
Police chowki @ 10% of K 305.24
Rail Reservation Centre @ 10% of M 45.18
Community cum marriage hall @ 40% of N 611.31
Temple @ 40% of O 415.2
EWS/LIG @ 49.1% 9,117.50

7 FAR as per Ghaziabad Bye Laws
Total Permissible and proposed FAR Area 11,09,386.31
Plotted @ 2.00 361,089.30
Group Housing @3.75 5,86761.00
Commercial Area @ 2.75 78,623.00
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Anganwadi @1 1,538.37
Nursery School @0.80 5,327.48
Primary School @1 6,191.56
High School @1.2 9,764.328
Inter college @1.2 14,443.87
Health Center @ 1.5 4,940.865
Post office @ 0.10 36.695
Police chowki @0.10 305.24
Rail Reservation Center @ 0.10 45.18
Rail Reservation Center @ 0.10 45.18
Community cum marriage hall @ 1.5 2,292.42
Temple @1.5 1,557
EWS/LIG @2 36,470
8 Service Area 8,620.49
Dustbins 960
Sub station 4,068.99
STP 3,591.50
9 Basement Area 2,77,589.30
10 Built Up Area 13,95,596.098
11 Total Landscape Area including water body green belt 173,674.338
Water Body
Master Plan Green Belt 34,891.158
Green in Group Housing 34,376.87
Green in commerecial 27,640
G-1 3176.69
G-2 3,733.28
G-3 4,583.30
G3A 677.35
el 711.58
gg 20095.95
827.97
o 4,663.79
@ 2,390.06
AL 1,587.92
G-11 3,852.66
G-12 10,321.87
G-13 15,987.74
8. Solid waste details:
Facilities Provided Waste generation norms per Unit Total waste
unit generated (kg/day)
Residential 0.5 kg/cap/day 57495 28747.5
persons
Staff 0.25 kg/cap/day 12218 3054.5
persons
Health Centre Bio Medical Waste (0.38 50 beds 19
(assuming 50) kg/bed/day)
Bedded General Hospital waste 50 beds 75
(1.25/bed/day)
Staff (0.25kg/cap/day) 50 12.5
Visitor (0.15kg/cap/day) 226 33.9
Visitors 0.15kg/cap/day 4267 640.05
Landscape waste 45.49 @ 0.2 kg/acre/day
(acres) 9.099
Total solid waste generation 32,591.55
9. Action Plan as per Ministry’s O.M. dated 30/09/2020:
| Sr. No. | Programme | Proposed | 1" Year | 2" Year | Expenditure
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Activities
Rural Upgradation of Rs. 155 Lakhs (Govt. school | Rs. 105 Lakhs- (Govt school at | 260
Education School at Village: Shahpur Village: Girdharpur Sunarsi &
Facility and infrastructure & Bamheta & Mahrauli) Naiphal)
Infrastructure | Educational 30 nos potable water 15 nos potable water facilities
Development | facilities- Provide | facilities - Rs. 40 lakhs, -Rs. 20 lakhs,
Interactive smart | Solar panels installation- Solar panels installation- Rs.
class Rs. 25 lakhs, 30 lakhs,
equipment’s Rs 20 lakhs for desktop Rs 10 lakhs for desktop
/gadgets/solar computers, projectors, computers, projectors,
panels like Interactive White Boards Interactive White Boards And
desktop and distributing study distributing study materials,
computers, materials, school bags, school bags, sports
projectors, sports equipment, white equipment, white washing of
Interactive White | washing of school walls, school walls,
Boards and Rs. 20 lakhs for Rs. 12 lakhs for construction of
distributing study | construction of sanitized sanitized toilets,
materials, school toilets, Rs 8 lakhs for E-learning setup.
bags, sports Rs 10 lakhs for E-learning Rs 25 Lakhs for maintenance
equipment’s etc. | setup. of School building, Furniture
to students, Rs 40 Lakhs for etc.
Seating Benches, | maintenance of School
installation of building, Furniture etc.
potable water
facilities,
construction of
sanitized toilets
etc.

2. Community Skill Rs. 50 Lakhs (Govt. school | Rs. 50 lakhs (Village: | 100
(Skill training | development for | at Village: Shahpur | Girdharpur Sunarsi & Naiphal)
And youth, Women | Bamheta & Mahrauli) Rs. 25 lakhs allocated for
Livelihood) empowerment- Rs. 30 lakhs allocated for Organizing training programs

Organizing Organizing training regarding EMP, Solid waste &
Training programs regarding EMP, fly ash management,
programs, center | Solid waste & fly ash environment monitoring, that
development for | management, will Benefited to approx. 150
youth/residents, environment monitoring, youth and 100 women,
providing that will Benefited to Rs. 25.0 lakhs for scholarship
scholarship. approx. 150 youth and 100 | to 30 students of village.

women,

Rs. 20 lakhs for scholarship

to 30 students of village.

3. Up gradation | Provision of | Rs. 30 lakhs (Village: | Rs. 50 Lakhs (Govt. school at | 80
of healthcare | oxygen cylinders, | Girdharpur  Sunarsi & | Village: Shahpur Bamheta &
facilities medical Naiphal) Mahrauli)

instruments etc. Provision of 10 oxygen Provision of 20 oxygen
cylinders- Rs. 15 lakhs, cylinders- Rs. 30 lakhs,
Rs 10 lakhs for improving Rs 10 lakhs for improving
medical infrastructures, medical infrastructures,
Rs. 10 lakhs for providing Rs. 10 lakhs for providing
medical instruments, medical instruments,
medicines, surgical kits medicines, surgical kits etc.)
etc.)

4, Plantation Plantation / | Rs. 20.5 Lakhs (1400 no’s | Rs. 27 Lakhs (2000 no’s in | 47.5
development | Avenue in  Village:  Girdharpur | Village: Shahpur Bamheta &

plantation along | Sunarsi & Naiphal) Mahrauli)
roadside, tree
plantation in
nearby schools /
colleges / vacant
land/Panchayat
bhavan / Govt
Office, etc.
Grand Total (Rs) 487.5

10. The project proposal falls under category—8(b) of EIA Notification, 2006 (as amended).
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Copy, through email, for information and necessary action to —

1.

Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”,
Aliganj, Lucknow - 226020 (email - rocz.lko-mef@nic.in)

District Magistrate, Ghaziabad.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran
Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.com)

Copy for Guard File.

(Sanjeev Kumar Singh)
Member Secretary, SEIAA

<5
o= Signature va
//TRUE COPY// Digitally Signed by : Mefilfer Secretary UP

Member Secret S

Date: 22/06/2024
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BEFORE HO’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

I.ANO. 615 OF 2024

IN
0.ANO. 1343 OF 2024
IN THE MATTER OF
HARISH YADAV ...APPLICANT
VERSUS
THE STATE OF UTTAR PRADESH ...RESPONDENTS
& ORS.

REPLY ON BEHALF OF RESPONDENT NO. 2 TO THE
APPLICATION UNDER ORDER 39 RULE 1 & 2 READ
WITH SECTION 151 CPC FRO GRANT OF EX-PARTE AD-
INTERIM INJUNCTION

MOST RESPECTFULLY SHOWETH:

1. The present application has been filed by the Applicant
under Sections 14, 15, 16, and 17, read with Section 18(1)
of the National Green Tribunal Act, 2010. The Application
is false, frivolous, and lacks any supporting evidence. That
the present Application is filed by the Applicant merely to
harass and hinder lawful activities of the Respondent herein.

2. That the Respondent herein has refrained from a line-to-line
and para-wise denial of the present Application, and
objections have been raised as preliminary submissions and
objections. However, nothing that is stated/ mentioned in
the Application shall be deemed to be admitted for the want

of specific traverse.
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3. The Respondent No.2 reserves liberty to refer and rely upon
the contents of the Reply to the Original Application bearing
No. 1343 of 2024. The contents of the same are not being
repeated herein for the sake of brevity. It is most humbly
submitted that the present Application is liable to be rejected
at the very outset for invoking non-applicable provision of
law, being misleading and for taking false averments

without any evidence.

PRELIMINARY SUBMISSIONS/ OBJECTIONS

4. At the very outset, the present Application is liable to be
dismissed because the Applicant has filed the present
Application as vengeance against Respondent No. 2 and the
other Respondents. the present Application does not bear
any relevant documents to corroborate allegations against
the Answering Respondent.

5. It is submitted that an Application under Order XXXIX
Rule 1 and 2 cannot be filed before this Hon'ble Tribunal
and therefore is liable to be set aside for invoking wrong
provisions of law. This Hon'ble Tribunal is not governed by
the Code of Civil Procedure, but constituted under the
National Green Tribunal Act and therefore the application
under Reply is illegal.

6. Without prejudice to the aforesaid argument, it is submitted
that the Application does not disclose any urgent need to
intervene and has been drafted in a mechanical manner.
Therefore, the Applicant has failed to show any reason for
granting an interim stay, which would severely prejudice the
Respondent No. 2, especially in the present case when the

Respondent No. 2 has no relation to the allegations
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whatsoever. The Respondent No. 2 reserves its right to refer
to, and rely upon the contents of the Reply to Original
Application, which have not been repeated here in for the
sake of brevity.

7. It is most humbly submitted that the Applicant has sought
"stoppage of construction activities in the project namely
Aditya World City, Shahpur Bamheta, Ghaziabad UP unless
the requisite clearance/ NOC/ permission under
environmental laws from competent authorities are
obtained". That without prejudice to arguments on Merits,
the Respondent No.2 is duly obtained and complied with
the statutory obligation to carry out activities in the project
and has attained Completion of the Project in December
2023 i.e., before filing of the present Application.

8. The permissions/ NOC/ clearances are annexed with the
Reply on behalf of Respondent No.2 to the Original
Application filed by the Applicant. Which itself renders the
present Application infructuous and liable to be dismissed.
Thus, the Application filed by Applicant under Order
XXXIX Rule 1 & 2 of Code of Civil Procedure 1908, is
liable to be dismissed.

9. That if such Application is allowed, it will defeat the ends
of justice and Respondent No. 2 herein will suffer
irreparable loss and injury.

10. The Application is liable to be dismissed with heavy cost,
as the Applicant is wasting valuable time of this Hon’ble

tribunal by filing such frivolous and misplaced Application.
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PRAYER
In view of the facts and circumstances of stated herein
above, the Respondent herein most humbly and respectfully
prays that this Hon’ble Tribunal may be pleased to: -
1. Dismiss the present Application filed by the Applicant
under Order XXXIX Rule 1 & 2;
2. Impose heavy cost on the Applicant in favour of the
Respondent No. 2 herein;
3. Pass any or such further order as this Hon’ble Tribunal
may deem fit and appropriate in the facts and

circumstances of the present case in favour of

Respondent No.2.
RESPONDENT NO.2
THROUGH <
e
DRAWN ON: 20.03.2025 DIVYAKANT LAHOTU/
FILED ON: 22.03.2025 KARTIK LAHOTI
PLACE: New Delhi COUNSEL FOR RESPONDENT NO.2

B-23, SECTOR 14

NOIDA, UTTAR PRADESH- 201301
Ph. 9868541200
divyakant@]lahotiadvocates.com
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
LA.NO. 615 /2024
IN
. 0.A.NO. 1343 /2024
IN THE MATTER OF:
HARISH‘ YADAV : ...APPLICANTS
VERSUS

STATE OF UTTAR PRADESH AND ORS ...RESPONDENTS

AFFIDAVIT

Sunil Dhawan, S/o Late Shri R.C. Dhawan, aged about 48 years,

working for gain at 10, New Rajdhani Enclave, Vikas Marg, Delhi-

110092, presently at Delhi, do hereby solemnly state and affirm as

under:

1. That I am the Authorized Representative for Respondent No.2
Company in the above said matter and as such well acquainted
with the facts and circumstances of the present case, hence,
competent to swear this Affidavit.

2. Thatthe contenté of the accompanying Reply to Application have

~ been drafted under Respondent No.2 Company’s instructions and

[ have carefully perused the same. I state that factual submissions

are true and correct as per the records available with the

Respondent No. 2 Company and the legal submissions are

believed to be true and correct based on legal advice. Nothing

material has been concealed therefrom.

3. That the Annexures filed, if any, are true copies of their respective

originals. - zﬁb&\;‘}& %»m/»ﬂ“-

5" o4 DEPONENT
5 [saol®

Verified at Delhi on this 20th Day of March, 2025 and state that the

contents of the above affidavit are true and correct and nothing material

VERIFICATION:

aled therefrom.
' ATTESTED

NOTARY @ LIC Myfﬁg SRR

20 MR 2005

1 %g&y
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1450745
VAKALATNAMA
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRONCIPAL BENCH NEW DELHI
O.A.NO. 1343 OF 2024
IN THE MATTER OF:
HARISH YADAV
...APPLICANT
VS.
STATE OF UTTAR PRADESH AND ORS. ...RESPONDENT

KNOW ALL to whom these present shall come that /We AGARWAL ASSOCIATES (PROMOTERS)
LIMITED THROUGH ITS AUTHORISED REPRESENTATIVE Mr. Sunil Dhawan, the above-named
RESPONDENT NO.2 do hereby appoint:

DIVYAKANT LAHOTI, VINDHYA MEHRA, PRAVEENA BISHT, KARTIK LAHOTI,
K. VINAYAKAM GUPTA, ADITH MENON, SAMRIDHI BHATT,
SHREYA GOKEL, ANUSHKA AWASTHI, SIDDHARTH TRIPATHI, AKANKSHA SONI
LAHOTI ADVOCATES
B-23, SECTOR 14
NOIDA - 201 301
0120-4105444
DIVYAKANT@LAHOTIADVOCATES.COM

(herein after called the advocate/s) to be my /our Advocate in the above- noted case authorise him: -
To send notices and representations on our behalf.

To act, appear and plead in the above- noted case in this Court or in any other Court in which the
same may be tried or heard and also in the appellate Court including High Court subject to payment of fees
separately for each court by me/us.

To sign. file, verify and present pleadings, appeals cross-objections or petitions for executions
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subjects to payment to fees
for each stage.

To file and take back documents, to admit and /or deny the documents of opposite Party .

To withdraw or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive money, cheques, cash and grant receipts here of and to do all other
acts and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign. the power
of attorney on our behalf.

And I/we undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all Intents and purposes.

And I/we undertake that I/we or my/ our duly authorised agent would appear in Court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute responsible for
the result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate
which he shall receive and retain for himself

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by me/ us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution

For Agarwal Associates (Promoters) Ltd.

Coraion

e il
Authorised Signatory
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or the said case until the same is paid up. The fee settled is only for the above case and above Court. I/we
hereby agree that once the fees is paid, I/we will not be entitled for the refund of the same in any case
whatsoever and if the case prolongs for more them 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE/OF I/we do hereunto set my / our hand to these presents the contents of which
have been underitood by me/us on this 20" day of March 2025. Accepted subject to the terms of the fees.

5 \7* For Agarwal Associates (Promoters) Ltd.

Prnqson CLIENT
Identified v

AGARWAL ASSOCIATES PQ%WWED
D/740/2008  THROUGH IT'S AUTHORISED REPRESENTATIVE MR L DHAWAN

ADVOCATES
Divyakant Vindhya Praveena Kartik
Lahoti |- Mehra (™ Bisht Lahoti
P N
l
> e |t
D/740/2008 D/3192/2018 | D/8239/2018 | D/5880/2019
Kumar Adith Samridhi Shreya Anushka Siddharth Akanksha
Vinayakam Menon Bhatt Gokel Awasthi Tripathi Soni
Gupta i
A : vl o
2167 |\ ped | Qe
A== 0" e
D/4446/2021| D/4708/2022 | D/6035/2022 | D/6941/2023 | D/4310/2024 |MP/4833/2024 IMP/2592/2018
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AGARWAL ASSOCIATES (PROMOTERS) LIMITED
CIN: U51909DL1986PLC023729
Regd. Office: 10, New Rajdhani Enclave, Vikas Marg, Delhi-110092
Phones : 01 1-43432222, 43432210
Email : aaplimited1979@gmail.com

CERTIFIED TRUE COPY OF THE BOARD RESOLUTION PASSED IN
- THE MEETING OF THE BOARD OF DIRECTORS OF M/S. AGARWAL
ASSOCIATES (PROMOTERS) LIMITED HELD ON FRIDAY, THE 28TH
DAY OF FEBRUARY, 2025 AT 10.30 A.M. AT THE REGISTERED
OFFICE OF THE COMPANY SITUATED AT 10, NEW RAJDHANI
ENCLAVE, VIKAS MARG, DELHI-110092

“RESOLVED THAT the Board of Directors of the Company do hereby
authorise Mr. Sunil Dhawan S/o Late Shri R.C. Dhawan to sign and
submit reply, written statement, application, affidavit and other relevant
documents in the matter bearing O.A. No. 1343/2024 titled as Harish
Yadav V/s The State of Uttar Pradesh & Others for and on behalf of the
company before the National Green Tribunal, Principal Bench, New Delhi
and /or any other appropriate Court/Forum /Tribunal.

'RESOLVED FURTHER THAT Mr. Sunil Dhawan be and is hereby
authorised to appoint an Advocate/Counsel in respect of the aforesaid
matter and sign the Vakalatnama and to complete all the legal and
procedural formalities in relation to the above said matter for and on
behalf of the Company.”

Certified True Copy
For Agarwal Associates (Promoters) Limited

For Agarwal Associates Promoters 1.td

] Managing Director

(Uma Agarwal)
" Managing Director
DIN: 01206401
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Lahoti Advocates <office@lahotiadvocates.com>

T ATICOTL PROOF OF SERVICE

A IP RN CIC AT F.5sS

Advance Service | O.A No. 1343/ 2024 | Harish Yadav v. State of Uttar Pradesh and Ors.

1 message

Lahoti Advocates <office@lahotiadvocates.com> Sat, Mar 22, 2025 at 4:21 PM
To: Naresh yadav <ny56257@gmail.com>, commissioner@upavp.com, gdagzb@gmail.com, info@uppcb.com,
roghaziabad@uppcb.com, ccb.cpd@nic.in, upgwd.in@gmail.com, rdnr-cgwb@nic.in, doeuplko@yahoo.com, pccf-up@nic.in, secy-
moef@nic.in

Cc: Divyakant Lahoti <divyakant@lahotiadvocates.com>, Kartik Lahoti <kartik@lahotiadvocates.com>, Adith Menon
<adith@lahotiadvocates.com>

Bcc: sd@agarwalassociatesgroup.com

To,

1. Harish Yadav

S / o Shri Jagat Yadav

R/ 0 767 Shahpur, Bamheta
Dasna, Ghaziabad - 201002
Uttar Pradesh
Mob.N0.9968986855

Email Id: ny56257@gmail.com

2. State of U.P.
Through Housing Commissioner, HQ
Email: commissioner@upavp.com

3. Ghaziabad Development Authority
Through Vice Chairman
Email: gdagzb@gmail.com

4. Uttar Pradesh Pollution Control Board,
Through Member Secretary
Email: inffo@uppcb.com

5. The Regional Officer
Uttar Pradesh Pollution Control Board
Email: roghaziabad@uppcb.com

6. The Central Pollution Control Board
through Secretary
Email: ccb.cpd@nic.in

7. U.P. State Ground Water Authority
(Management & Regularity)
Through Member Secretary
Email: upgwd.in@gmail.com

8. The District Magistrate/ Chairman
District Ground Water Management Council
Email: upgwd.in@gmail.com

9. The Regional Director
CGWB Lucknow
Email: rdnr-cgwb@nic.in

10. The U.P. Climate Change Authority
Through Directorate of Environment (SEIAA/ SEAC)
Email: doeuplko@yahoo.com

11. The Principal Secretary
Environment, Uttar Pradesh
Email: doeuplko@yahoo.com

12. The Principal Chief Conservator of UP Forest Department
Email: pccf-up@nic.in

13. Director
District Forest Officer
Email: pccf-up@nic.in
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14. Ministry of Environment, Forest and Climate Change
Through Secretary 239 183
Email Id: secy-moef@pnic.in

Sir/ Madam,

We hereby serve upon you the advance copy of Reply to the Application on behalf of Respondent No.2 in O.A No. 1343/ 2024
titled as "Harish Yadav v. State of Uttar Pradesh and Ors." which is pending before the Hon'ble National Green Tribunal.

Regards,
Divyakant Lahoti/ Kartik Lahoti/ Adith Menon
Lahoti Advocates

Lahoti Advocates The
Office 1: B-23, Sector 14, Noida - 201301, India LE“ AL
Office 2: 13, M.C. Setalvad Lawyers Chamber, l

200

Supreme Court of India,
New Delhi - 110001, India
Telefax : (+91) 120 410 5444

L AHOTI Mobile : (+91) 986 854 1200 INDIA CITY FOCUS
Website: www.lahotiadvocates.com 202
ADVOCATES 3

Help save the environment and do not print this e-mail unless it is necessary. The contents of this email message and any attachments are

ASIA PACIFIC

intended solely for the addressee(s) and may contain confidential and/or privileged information and may be legally protected from disclosure. If
you are not the intended recipient of this message or their agent, or if this message has been addressed to you in error, please immediately
alert the sender by reply email and then delete this message and any attachments. If you are not the intended recipient, you are hereby notified

that any use, dissemination, copying, or storage of this message or its attachments is strictly prohibited.

E FINAL REPLY R2.pdf
21133K
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